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LOK SABHA DEBATES

* LOK SABHA

Thursday, June 23, 1977/Asadha
2, 1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

{MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{(SHRI RAVINDRA VARMA): (a) to
(c). No cmployee of the Ministry
(Main Secretariat) was suspended or
rompulsorily retired during the emer-
sency;  complete information in res-
pect of attached and subordinate offi-
res is being collected.

SHR] SATYA DEO SINGH: I have
No supplementary.
801 Ls—1

2

SHRI L. K. DOLEY: The word
emergency has been used in this
question, and hon. Members particu-
larly are very much concerned about
the emergency. Should I put a ques-
tion on this? Is it emergency which
has brought the emergence of the
Janata party?

SHRI RAVINDRA VARMA: The
question does not arise from the main
question but if the hon, Member is
interested to know the answer he has
to ask his own conscience and not this
House.

Visakhapatnam Steel Pplant

*167. SHRI M. KALYANASUNDA-
RAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government are likely
to drop the proposal of a steel plant
at Visakhapatnam;

(b) if so, the reasons therefor; and

(c) if not, steps being taken to start
the work at thig proposed plant?

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): (a)
No, Sir,

(b) Does not arise,

(¢) M/s. M. N. Dastur & Co. (P)
Ltd. Consultants, have been commis-
sioned by Steel Authority of India
Dtmited in April, 1975 to prepare the
Detailed Project Report which is
Scheduled to be submitted to Steel
Authority of India Limited by Sep-
tember of this year. Preparatory
steps for provision of infra~structural
facilities have been taken besides
land acquisition.
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SHRI M. KALYANASUNDARAM:
I am glad the Minister said ‘no’ to the
tust question, It means Government
is determined to proceed with the pro-
s«cr. There has been kot of delay in

the submission of the project report..

It is now more than 2 years. Govern-
ment should take expeditious action
ns soon as that is received and assure
the people of Andhra State that the
project will be pushed through.

SHRI B1JU PATNAIK: The pro-
ject report is expected to be in the
hands of the SAIL by September of
this year. That will be considered
hy them and then by the Ministry
and in the Government; it will be
considered by Finance and Planning
Commission and necessary funds allo-
cated. All that will come before the
House. The hon. Member will be as
wise as myself to know how quickly
it can be done. On my part I would
like to tell him that it will be done
as early as possible.

SHRI M. KALYANASUNDARAM:
From the answer given by the Minis-
ter it is clear that he is not interested
in it, as much as he should be. 1
think the Minister should personally
attend to this and not create any poli-
*ical complications. In that staty there
'« Congress Ministry and if there is
any delay that will lead to lot of
difficulties.

SHRI BIJU PATNAIK: 1 can as-
sure my neighbour that I have no in-
tention of importing politics into a
thing which has already gone out of
politics.

SHRI K. SURYANARAYANA: We
have hearqd the statement given by
the hon. Minister. Even though
they are given all the facilities includ-
ing water supply and facilities of
land acquisition; the position is this,
It is observed that Dastur and Co.
have been interested in this survey. I
want to know from the Minister whe-
ther when the foundation was laid
in 1971 this had not been examined in
all its implications.

JUNE 23, 1977

Oral Answers 4

There has been a problem of avail-
ability of land and water. And a fea-
sibility of the project in that parti-
cular place is also in doubt. In view
of this, is the Steel Minister also con-
templating to have one more project
in the neighbouring Paradeep port
area with the assistance of the Japa-
nese Government? If so, I want a
detailed clarification and detailed ans-
wer to satisfy the Andhra people as
well as the Government and the en-
tire country as well.

SHR1 BIJU PATNAIK: When the
hon. Member was on this side of
the House, the then Steel Minister
gave a projection of an increased pro-
duction of 75 million tonnes of
steel on the basig of a white paper
which was laid on the table of the
august House.

I cannot say that I am that ambi-
tious but, as a plodder, I hope, that 1
shall be able to add three more coast-
based plants, that, is, at Vizag, Man-
galore and Paradeep along with a
p'ant at Vijaynagar in Karnataka
together with the normal expansion
of Bhilai, Bokaro and Rourkela. If
1 am able to do that, as a modest
expansion of about ten million ton-
nes instead of seventyfive million ton-
nes, the country will do well.

ot A wara fag : ¥ W WERT &
AT =Tga g fo | o gar  wius
g7 ¥ AT s @y g 9@ fE oA
FTC@T™ AW qF §, IAHT @3 & qTq
e gt g &, fawar a8 &, O T
£qqT F4T SrFe-mg fwar @ @ Y !

SHRI B1JU PATNAIK: There is a
question on this.

SHRI M. RAM GOPAL REDDY:
Mr. Speaker, Sir, this project was
contemplated when you were the
Chief Minister. It has taken a long
time.
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MR. SPEAKER: As Steel Minister
1 stated that.

sHRI M. RAM GOPAL REDDY:
Propodals were framed. As the hon.
Minister is a pioneer of the projects
of the entire country and not for
Andhra Pradesh alone and as experts
have stated that this is the best site
with all materials availability there
.and since he is vascillating and daily
making some statements with no firm
views, I want to know whether he is
going to complete this project in
Vizag or not.

SHRI BIJU PATNAIK: I had al-
ready said that I have not let down
my neighbour.

SHRI B. RACHAIAH: Arising out
of the answer to the question, I
would like to know from the hon.
Minister as to what are the allocations
made to some of the projects which
he was kind enough to mention, parti_
cularly, with regard to Vljaynagar
Steel Plant.

SHRI BIJU PATNAIK: Arising out
of the question, I mentioned that a
D.P.R. for the Vijaynagar Stee] Plant
had already been received and the
entire project of Vijaynagar is receiv-
ing the active consideration of the
Government.

SHRI K. LAKKAPPA: Mr, Speak-
er, Sir, my intention to put a question
is this. The Orissa people, after Shri
Patnaik’s becoming a Minister are
demanding a steel plant—a second one
—in Orissa and there was an agitation
and they are prevailing on you and
also compelling you to instal another
steel plant. In view of that is there
any likelihood of taking away this
stee]l plant from Andhra Pradesh and
creating a rift there? It will also
create a rift in Karnataka. Therefore,
I want a categorical assurance from
him about all these projects.

SHRI BIJU PATNAIK: I shall
have to become a devotee of Hanuman
to lift away these projects! Neither
I am a devotee of Hanuman nor is it
my proposal to lift a steel plant which
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does not exist. Each steel plant
costs more than a thousand croreg of
rupees. The other day Mr. Subra-
maniam said that they had left a ro-
bust ecoromy. We are searching for
the robustness. As soon as we find
that robustness surely this plant, along
with others, will be taken up.

Dual Citizenship in Britain

*168. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of EXTER-
NAL AFFAIRS be pleaseg to state:

(a) whether the British Government
has proposed the creation of two cate-
gorieg of British citizenship to define
those who have the right of entry into
Britain and those who do not;

(b) if so, the reasons therefor; and

(c) whether it will have any effect
on the entry of Indians in view of
this dual citizenship?

a rift there? It will also
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) On 27th April
1977, the UK Government published a
Green Paper on British nationality to
elicit public reactions. The main sug-
gestion canvassed in the document is
that the present citizenship of the
United Kingdom ang Colonies be re-
placed by two separate citizenships—
a British citizenship for those
who have close ties with the
United Kingdom, and a British Over-
seag Citizenship for the remainder.
Only the first category would have
an unqualified right of free entry to
the United Kingdom.

creating

(b) In the words of the British
Home Secretary their “present Law
on Nationality has for long been out-
moded and difficult to follow.,” Ac-
cording to the Green Paper the most
serious drawback js that it does not
provide a ready definition of who has
the right of eniry to the United King-
dom.

(c) The Home Secretary stateq in
the House of Commons on the 27th
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April, 1977 that “the changes discus-
sed in the document would not affect
anyone's existing right of entry to the
United Kingdom.” The object of pub-
lishing a Green Paper is to invite
comments and discussion on possible
changes in existing practice, The
publication of this document does not
necessarily mean that early legisla-
tion is on the way to introduce two-
tier citizenship in UK. It is unlikely
to lead to legislation for fhe next two
or three years. It will be Govern-
ment’'s endeavour to see that the
rights of Indians resident in UK, par-
ticularly in regard to right of entry
for themselves and their dependants,
are protected.

SHRI D. B. CHANDRA GOWDA:
Mr. Speaker, Sir, may I know from
the hon. Minister whether the object
of the Green Paper which has been
circulated is to create two categories
of citizenship implicitly based on
colour. If so, what steps have the
Externa] Affairs Ministry ¢aken to
protect the interests particularly of
the citizen of Asian origin? Second-
ly, the Government of Britain is go-
ing to re-cast its immigration policy
to as to encourage more the white
immigrants, Keeping these two facts
in mind, does the Government of
India propose to take any steps to
safeguard the interests of the Asian
people?

SHRI ATAL BIHARI VAJPAYEE:
1 have already stateq that persons of
Indian origin living in Britain and
holding British passports wthout res-
triction on the duration of their stay
in the UK would become British citi-
zens with the right of permanent resi-
dence if the suggestion made in
the Green Paper are accepted and
given the form of law. But I might
add that the Green Paper is vague in
regard to Indian nationals resident in
Britain who either do not qualify for
British citizenship or prefer to retain
Indian citizenship. When 1 was in
London, this question was discussed
with the British authorities and the
Government of India is keeping a
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close watch on the developments to
ensure that the assurances given by
the British Home Secretary are fully
implemented.

SHRI D. B, CHANDRE GOWDA:
My question was specific and it has .
not been answered.

MR. SPEAKER: He cannot specifi-
cally answer it. It is a delicate ques~
tion ang he cannot simply say ‘yes’
or ‘no’.

SHRI D. B. CHANDRE GOWDA:
My question was whether the minis-
ter is aware of the fact that the Green
Paper is trying to create two catego-
ries of citizenship implicitly based on
colour.

SHRI ATAL BIHARI VAJPAYEE:
I am aware of the fact that a Green
Paper has been published, but I do
not agree with the hon. member when
he says that the paper tries to create
a distinction in regard to citizens on
the basis of colour.

SHRI D. B. CHANDRE GOWDA:
May | know whether this subiect of
dual citizenship or immigration policy
was taken up in the recent Common-
wealth Prime Ministers’ Conference or
whether there was any opportunity
for the two Prime Ministers to discuss
this matter officially or unofficially
and if so, what is the outcome? I am
not talking of citizenships of India
and Britain alone, but the ceneral
gquestion.

SHRI ATAL BIHARI VAJPAYEE:
At the Commonwealth Prime Miinis-
terss Conference, bilateral issues are
not discussed. But this question was
disctussed when our Prime Minister
met the Prime Minister of the UK.
This question was also discussed when
a parliamentary delegation from the
UK came to Delhi and met me and
other officials of the External Aflairs
Ministry. ‘The delegation assured us
that Indian citizens holding Indian
passports will not find any difficulty
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in their entry into the UK nor will
their dependants suffer in any way.

SHRI SHYAMANANDAN MISHRA:

It does appear to me that the repre-
sentatives of the Government of India
and the representatives of the Govern-
ment of the United Kingdom have dis-
cussed this subject in detail. It is also
quite clear that the Government ex-
amined the Paper in detail. Would it
be the pleasure of the Government to
issue a Green Paper on a Green Paper
so that we are able to know the exact
position?

SHRI ATAL BIHARI VAJPAYEE: 1
don't think that the stage has reached
when the Government of India should
come forward with counter papers on
this subject.
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PROF. P. G. MAVALANKAR: The
Foreign Minister has been most specific
and definite with regard to the pro-
blems of Indians residing in Britain
and the problems of Indians living in
the independent African States now
and the harassment caused to ‘hem.
Now and on many of them are shuttle-
cocked and they are going from one
place to another. May I ask him, Sir,
whether the Government of India are
invited or suo motu going to reply to
the Green Paper stating the (Govern-
ment of India’s position with regara to
some of the points mentioned in tnat
Green Paper. Secondly, he said that
the distinction is not made on the hasis
of colour. I want to know whether he
and the Government have been ratis-
fled that there are no other loopholes
in the proposals of the Green Faper
which may ultimately result in injus-
tice and harassment for the Indian
citizens as well as citizens of other
regions who want to become citizens
of Great Britain.

SHRI ATAL BIHARI VAJPAYEE:
The Green Paper has been published
to invite comments from the people
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residing in the United Kingdom, from
the people who reside abroad. The
Government of India has also been
asked to give its comments and we
propose to do so and we have »lready
done so as our preliminary -eaction.
About the second part of the question,
I would like to....

PROF. P. G. MAVALANKAR: The
Minister said that he is satisfied that
the Green Paper does not propose the
dual true citizenship on the bhasis of
colour. But may I ask him whether
he has been satisfied that there are no
loopholes in the present Green Fuper
and it does not have two different
categories of colour viz. the one which
may still go in favour of the white and
the other causing harassment and in-
justice to the coloured people?

SHRI ATAL BIHARI VAJPAYEE:
I have already said that the Govern-
ment of India is keeping a close wuatch.
There are no loopholes in the green
paper but we will have to be careful
about the proposed legislation. When
that stage comes we will try to see
that the interest of the people of Indian
origin the interest of those who have
Indian passports are fully protected.

SHRI F. H. MOHSIN: The hon.
Minister stated that the Government
of India have already offered their
comments on the green paper. Would
he be pleased to place them on the

(Interruptions)

SHRI ATAIL BIHARI VAJPAYEE:
No, not at this stage.

SHRI S. KUNDU: I must thank the
hon. Minister who has been forthright
and specific in saying that the green
paper is not based on any discrimina-
tion of colour. Af the same time I
should like to know whether {t is
possible to restore the facilities which
were available to common citizens who
were going to England: a citizen can
go for about three months and remain
in England without any visa; he is not
being held up at the ‘airport if he has
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not taken permission or visa. Did he
talk of these things with the Home
Secretary? If so would he kindly tell
us what he talked with the Home
Secretary?

SHRI ATAL BIHARI VAJPAYEE:
I talked of many things with him; I
talked about the British weather; 1
talked about the restoration of demo-
cracy in India. The specific question
which he has asked was not discussed.

MR. SPEAKER: Tomorrow the .e-
mands of the Ministry of External
Affairs are coming up for discussion;
you can speak about that tomorrow.
Next question.

Incentive for Sterilisation

*169. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have dis-
carded the incentives being given for
sterilisation till now: and

(b) it so, whether Government pro-
pose to give new incentives to en-
courage sterilisation?

wren Wit ofta weamor s
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=fe & afg @ fifaar T4 §, a1 100

SHRI K. GOPAL: The convention is
that when the question is in English,
the answer is also in English.....

(Interruptions)
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MR. SPEAKER: Hindi or English,
any of the two languages. You have
got the simultaneous transletion. If
you do not use it and simply get up
and say %o, it may be difficult. To-
morrow they may ask Mr. Rama-
chandran to answer only in Hindi.
What will happen. You must make use
of the simultaneous translation......

(Interruptions)
No more discussion about it,

SHRI P. RAJAGOPAL NAIDU: 1
used it but it was not audible.

MR. SPEAKER: You did not put it
in vour ears and in fact I was wonder-
ing how you were going to put sup-
plementary questions.

SHRI R. MOHANARANGAM: If the
han. Minister is not in a position to
speak English, let him say so.

MR. SPEAKER: No more discussion
on it. It is a delicate subject. Do not
raise this question; it is dangerous; it
i« not good..........

(Interruptions)

SHRI K. GOPAL: Then we can put
questions in regional languages.

MR. SPEAKER: You may. No reply
will come. That is all....
(Interruptions)

No discussion any further on this; I

am. not allowing anything further on

this, Will you kindly sit down now?

DR. HENRY AUSTIN: We should
have the right to put the question in
regional languages.

MR. SPEAKER: Please sit down. Let

me explain......
(Interruptions)

I do not know. This is a dangerous
situation. I am telling you it is not
good. Mr. Kalyanasundaram, I am on
my legs; you will have to sit down.
First you will have to sit down. You
will have to sit down also. Let me ex~
Pplain this position, because I have been
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watching; last time also we had. this
difficulty. Not now; even 3 years ago
we had this difficulty. For some
languages only we have translation
facilities, not for all the 14-15 langu-
ages we have in India. By raising this
issue, regionalism is being brought into
the Indian Parliament, It is not a
State Assembly or something. If it is
possible, I would very much like it
suppose somebody puts it in Malay-
alam. I yould very much like it, but
the translation must be there. We
have not yet provided it.
(Interruptions)

MR. SPEAKER: No discussion now.
When we provide....
(Interruptions)

MR. SPEAKER: I do not know. No,
no please, Will you kindly sit down?
It is not good, I am telling you.

(Interruptions)

MR. SPEAKER: It is not your
monopoly to shout. They can also
shout from that side. It is not good,
I am telling you.

(Interruptions)

MR.- SPEAKER: Nothing more.
Nothing is being taken down here.
Nothing is being noted down. Nothing
is being taken down. You may shout
anything. I will keep quite. I will
give you ample time. Nothing is being
noted. You may shout anything, what-
ever you like. I have no answer to
give now. Now I am not going to talk
about it. Nothing is being taken
down.

(Interruptions)

MR. SPEAKER: The same thing
they are also doing. What can I do”
I am helpless:

(Interruptions)

MR, SPEAKER: Now shouting is
over. May I say a few words?
(Interruptions)

MR. SPEAKER: No, please. Mr.
Kalyanasundaram, whenever I get up,
you get up. This is becoming a prac-

e el
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tice: the moment 1 get up, you get up
You must sit down. The Speaker is op
his legs.

SHRI M. KALYANASUNDARAM:
Will you give me an opportunity?

MR. SPEAKER: I thought shouting
waus over; therefore, I got up. Now you
begin, No, please. I am on my legs;
I won't allow anybody. 1 won't hear
anything. I am on my legs now.

Tne point is that he can answer; but
suppose some Minister is there kRnow.
ing Hindi, who is not fluent in English.

(Interruptions;

MR. SPEAKER: Hear me now. If
you begin shouting in between, you
are only encouraging other friends also
to shout. This is Indian Parliament.
Shtcuting is not good,

(Interruptions)

MR. SPEAKER: Please, now, will
you Kkindly sit down? 1 do not know
vour name. You have not added any-
thing very sensible to this debate. 1
an telling you: he may not he very
proficient. He may be knowing a
little English. Even I know a little
English. But I tell you I do not ¥now
as much as in my mother-tongue. 1
can fluently speak in my mother-
tongue. but certainly not in English. 1
may be killing Nesfleld and ail that
during the process. But now 1 tell you;
h~ may not be very proficient. When
the facility is there for translation,
why insist on this? For 'Tamil, we do
not have it; for Malayalam we do not
have. For Telugu, we don't have.

(Interruptions)

MR. SPEAKER: No, please, not new.
It is not as though they are aga:nst
English. For instance you asked Mr.
Atal Bihari Vajpayee to say in English.
He did. It is not as though they want
to run in anything in Hindi. Suprvose
some people are not very proficient.
When Mr. Ramachandaran is answer-
ing a question, if they shout “Only
Hindi"”, can he do it? Do not bring in
this issue. This language issue, under
no circumstances, should be uLrought
in here. This is the Indian Parliament
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and not a State Legislature. Do not
bring in this language issue here. If
there is any difficulty or grievanee, I
would suggest: Tet the leaders of the
parties sit down in my chamber and
discuss it. I do not mind it. We will
have the privilege of the Prime inis-
ter, (the Leader of the House), the
Leader of the Opposition and the
leaders of other groups to consider how
best we can solve thi§' ¥t cannot be
solved by this exhibition on the floor
of this House. Is it good for India?
No, it is not good for India. So, please
do not do it. Let the Minister now
answer the question.

SHRI ATAL BIHARI VAJPAYEE:
Sir, on a point of personal explanation.
1 did reply in English. But, if my
friends sitting in the opposition in=ist
on all replies being given in English..

(Interruptions)
SOME HON. MEMBERS: No, no.

SHRI ATAL BIHARI VAJPAYEE:
'Thank you, very much. When there
is an arrangement for simultaneous
translation, the language issue should
not be raised in this House.

MR. SPEAKER: That is why 1 suid
that we shall discuss this with the
leaders.

SHRI YESHWANTRAO CHAVAN:
Sir, as far as my party is concerned,
in this matter our position is very
clear. We think that nobody

should insist on any member
to speak in any particular
language. Members can  speak in
the language in which they are

fluent. It must be left to the member
concerned to decide whether he should
speak in Hindi or in English. Those
who can fluently speak in Hindi, let
them speak in Hindi and those who
can fluently speak in English, let them.
speak in English. That is why we
have made the simultaneous transla-
tion arangement. This is our position.
1 think it is in the national interest
that we contiue this arrangement. 1
would request Members on this side
to accept this position.
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SHRI SHYAMNANDAN MISHRA!:
‘Sir, may I add one word? There mey
be Ministers who might have taken
the odth not to speak in a foreign
language. Now, the hon. Minister
may be in that category; not that he
is not able to speak in English.

MR. SPEAKER: Please do not
make matters worse.

SHRI SHYAMNANDAN MISHRA.:
So, the question is not so simple....
(Interruptions). My humble submis-
sion is that a member may know
English or some other language but,
at the same time, he is also dedicated
to certain principles. Suppose a
member has taken oath not to speak
in English, then what happens? Sir,
you know that I hail from the north.
But, although I am brought up in
Hindi, 1 generally speak in English.

MR. SPEAKER: Thank you for
helping us.

SHRI SHYAMNANDAN MISHRA:
7t should not lead to the inference
that. ...

MR. SPEAKER:
to any inference.
explained the position.
will continue.

It would not lead
Shri Chavan has
That positicn

SHRI L. K. DOLEY:
point out....

I want to

MR. SPEAKER: The Leader of
the Opposition has already spoken.

SHRI L. K. DOLEY: I want to
make a suggestion. I am not agreeing
to what was suggested....

MR. SPEAKER: You may not
agree. But, I am not permitting you
to speak. Nothing is being taken
down.

ASADHA 2, 1899 (SAKA)
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SHRI L. K. DOLEY: * * *

st T avome ;- ¥ arAAT et
I WY # fAu wow ¥@ I9T A
f& ¥ @ § wifF = @Y g
T FYT TG AT | IAT N F FTE W@
# ot qR wgAT EHT NTIET N ¥
FEAT | Tg FrE ATHAT WA ALY FoTAT
TAT @ | AE TN AT A H [HAT

(%) o 72X
(@) @

& W9 & g9 9T qgT ) WGF

§ | wTIT T angT At 43 g
g JAa & fF *

qg favig frar @ & f& 1 s,
1977 § A9EEr I a9 A, . ...

(=)

SHRI J. RAMESHWARA RAO

Tose—

MR. SPEAKER: Shall
tain some order now?
Shri Rameshwara Rao.

SHRI J. RAMESHWARA RAO: In
all humility, I would submit that the
statement made by the hon. Minister,
Shri Raj Narain, is very unfair
and incorrect. I would not like
to but I have to, with hesitation say
that it is an insulting statement.

we main-
I have called

TAAIGN WY { gr & 5 *

MR. SPEAKER No, no.
they did not know English.

He said
SHR1 J. RAMESHWARA RAO: 1

am clear.

MR. SPEAKER:
debates.

I will see the

***Not recorded.
*Expunged as ordered by the Chair.
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ot Ro TRvT O : TS FTIOTTOT S
q sy fe

§ fezedt S.9a1 £, & wadr oY
AT I A gEfATEE wer IR
FRETIIMI F F famw faw
srar =fga |

I humbly submit to you that this
must be expunged from the records.

MR. SPEAKER: My understading
was that he said: ‘“My father did not
know English, my mother did no:
know English.”

(Interruptions)

i will look into the records. What is
the use of shouting like this. This is
a very sensitive question; vou do not
seem to understand it. Now, I stop
with this. Lt us not bring in this 1s-
sue at all. I appeal to both sides of
the House that it is not good for the
country, 1 repeat it again. Now, I
move on to the next question. Shri
Mavalankar.

) VA ATOAN . YeTA HERG, §

g JrAvr wEgay 7 fF 9% 169 #Fr
Fr gar’ (wwwwm) seogeey &
WA # Y FFAT FAAT ) SH 9T &
TR T WA N gFeqr Y, IW 37947
A Fam geay ¥ gAY, . (wrma)
MR. SPEAKER: I am glad the lea-
der to the House is also here. As 1
told you, I assure you I will look into
the records later on and find out whet-

her the interpretation that you put is
correct or what I said is correct. This
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controversy should end here. This is
a8 question of language.

SHRI ATAL BIHARI VAJPAYEE:

But you have to allow him to reply to
the question.

MR. SPEAKER: I only did not
allow Supplementaries. It is my
privilege to allow supplementaries or
nol. He has answered the question.
(Interruptions).

it T AW - AR (F) Wy IAe
faar 2 1 et (7) @y 3A% A B

SHRI N. SREEKANTAN NAIR:
Your ruling is being flouted.

(Interruptions)

THE PRIME MINISTER (SHRI
MORARJI DESAD): Sir, I understand
that there was some remark made by
my colleage about a question being
answered in Hindi. If he has made
that remark, it is very unfortunate
I have no doubt in my mind that he
should not have mfAde that remark.
Unfortunately, these things do happen
sometimes. I do not think he would
have meant anything to anybody.
He tried only to put himself forward.
But one should understand that it
has an implication for other people
aiso which he seems to have forgotten.
I am very sorry that he should have
done it. I express regret on his behalf
also.. ... (Interruptions)

MR. SPEAKER: Order, please.
Why are you raising it again when
the Leader of the House has expressed
regret? What is then the use of ex-
pressing of regret by the Leader of
the House?

s} T Aremw ¢ (@) faorr fean
mar & f6 1 SEE, 1977 & F@adY
FOv arx sfra & offfaq a==4) #
&7 F WU 9T HA/A FQA A G
THTAAT X F T AT AGALY FA

*Expunged as ordered by the Chair.
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oy eafagdy w1 oF & TT 9T AFT
Hqurayr fear 9T | AR WRA &
wRal q@ad w7 T afiq ¥ afz
g Afag a=% § a1 100 w97, afx
dra sfifad a9 &, a1 50 =9 A
afg fig & ufuw Afag a3 §, @1 25
&9 A% AT fAFarg 1 1-7-1977
§ FeqF TgaSy FUA a7 @afrq w1 70
Y A% ywiadm faam f7 g F
gA1ar zarggl, Wisw wife 77 asa
g g9 wifag @ar 1 B H
aw® FH1g mgigar fmeay @ o

afeaiy FFmior FIGET AT, FWF
mfaa w2 mf. g9 F:5Ha Agmar
¥ I ar AT g 1 =8 ®1 NEfag and
& fau feem &'y giom & faw-fa=
aqFT F1 wamgy AT 1 IW F A°
gr /Tt F1 gizr ek w@d F fao
qfta1T F#A1 K1 [ATHY FT WJT FIT7
¥ fav gg graea o e o &
anadr 1 AaqF1 sqdr €9 g "afa-
fatiy & foo g fear war @
9¥q vF afgar 3 3 ¥ Fafug safad
F1 QIQATA T QT dq1eey €7 q AT ARG
fedY 07 sq17 9T 21327 F 919 AT FT
3% 37 ¥ fau zgar qzar g | wfear
awad) ¥ fau a1 ge faAl & fag weoarw
¥ arfgs it I & 1 AradvE & I
W 8 fea & fag oran N gravasar
A 2 ) 39 Nw ¥ agadD wOF AN
afaq 1 W9F FTH § gIHIW FAT qTAT
2 917 39 & faq 9@ #1 97 a1 Awgd
F 7 fawd & w10 3w @fr g ¥
ITX ¥ WATAT WA FOX T qfay
#1 zard, 9, W wifs & fag aazear
9T @H AT 9347 § | a9 & T}
F 5z fwR F W §B TR 277
WAE ¥ 1 ¥ AW gel & A
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& faq W g T g@ A
¥z wrfaa w2WY &1 oF A qT 9%

gfrgfa o7 & =0 ¥ ¥w agrar
ECigel

SHRI C. K. CHANDRAPPAN: He
is obstructing the proceedings of thLe
House.

PROF. P. G. MAVALANKAR: May
I now put my question?

AN HON. MEMBER: What abou®
me?

MR. SPEAKER: You have a right
to ask questions, but I would appeal
you to go to the next question.

Exchange of Visits by Foreign Minis.
ters of India and China

*171. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state whether
he proposes to visit China during the
year 1977 and whether his Chinese
counterpart is making a similar trip
to India this year?

fadw wat (it seafan argt )
gft a@7 F1E T4 AB & |

PROF. P. G. MAVALANKAR: 1
understand that the emphasis iy on the
word ‘at present’. So, here is no
such proposal today which means in
the months or years to come, the Gov-
ernment will certainly go into it. In
that regard, I would like to put my
supplementary question like this. I
would like to know whether the rela-
tions between the People's Republic
of China and our Sovereign Demo-
cratic Republic of India are steadily
improving during the last two:. or
three years or so, particularly since
the setting up of the embassies at the
ful] level with Ambassadors on both
sides; and if so, could he tell the
House what kind of improvement nhas
taken place in the relationship between
the two countries?
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SHRI ATAL BIHAR] VAJPAYEE:
As to the first part of the question,
1 would not like to say anything.
Many things might happen in future.
So far as the question of improving
our relations with China is concerned,
Sir, after the exchange of Ambassa-
dors, India took the initiative to
revive the trade link with China, So
far, Indian ships are not allowed to call
on the Chinese ports. Now they have
been permitted to do so. There has
been an exchange of non-officials.
Some journalists have gone arnd
acupuncturists recently visited China.

AN HON. MEMBER: Now you are
going.

SHRI ATAL BIHARI VAJPAYEE:
I am not going. On our part, we Gre
taking the initiative to improve our
relations, but improvement is not
one-way traffic, I would like to remind
the House.

PROF. P. G. MAVALANKAR: 1
am in entire agreement with him. I
am happy that on our side, initiative
is already there. May I therefore usk
one further question and it is this.
Now the initiative has already been
taken from our side and some informal
delegations are going there from our
side. I am sure, he knows that Chinese
Chairman Hua is metting all sorts
of delegations from various countries,
both of the developing and the deve-
loped world. Recently, for exampie,
there had been in Peking delegations
from Sudan, Mexico, Congo, Vietnam
and so on. In view of this, would
he consider accelerating the process
of sending delegations—cultural,
parliamentary and the like, and
journalists, intellectuals, etc. with
(Interruptions) a view to exploring
—1I can understand, officials vr official
levels cannot perhaps do this—and
improving friendly relations with
them so that the Indian initiative is
responded to favourably and effec-
tively?

SHRI ATAL BIHAR] VAJPAYEE:
Tt is a suggestion for action and will
‘be given full consideration.
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SHort NoTICE QUESTION

Increase in numbers of seats in Medi-
cal Colleges of Maharashtra

SNQ. 4 SHRIMATI] MRINAL
GORE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Maharashtra Govern-
ment have sent a letter to his Minis-
try regarding increase in number of
seats in medical colleges; and

(b) whether Indian Medical Coun-
cil has been approached by his Minis-
try for the same”

Tareeg WX qfvar sty wat (ot
TH AR : (F) "FART TFR A
1977-78 ¥ A4 W3d §IFA a1
# @ aga ¥ fig @ wAwq A
faar & |

() S 2

Swdt o AR - weger gy,
] g 10+2+3 Fr g foregor
gt &1 frarfaa &3 & ag oF
aXE 12 @ 99 &7 g7 a=v "
/O AE TRAEY 99 fF7 go
=y ffewsr Fifasi & waw  &@
¥ faq agrma § 1 @A ¥ I
g&aT g & syreT g1 vE ¢ ) ¥ 9a-
gl &1 dfeww wrfast § cara fow
wa, T@ gfee & wrfast & i agr
T A AGAE FEFX ARG |
129 F9TE qUT TET ATEH & AT
ot w@ gq 10 fm ¥ @
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2 & §eft wgew ¥ qT A
g fo @ & wr wfsarf 8, w@h
T rg Ko o @ A7

st W AToe g A wgEa
#1 w1 wfearg 7@ &1 HA wPgw
AR JAFT FATHG AT qEEaT
# fasrd & gmg & qlwAr Og @
f& uws gfoega dfess wrfaer @
WY TE Foqar g vt

g% wmAlm waer c fer smmA
wast §F a1 fram o

st T AW ;o mre fRET WISt
* T # I W E1 FA @vE-
q% wg fegr § fF s ¥ qwi 7 &
Tzar 9T, a7 § F% wfawr FT A
f& aqy I A HIA F A @AM
oir 7 fagar) =9 737 & gwwifaa
AzEql ST QA gEE) FOANH
¢ f& g F12 #, 5q 9w Afeew
At fgzraq=r g, &% 3 fa7 % f=h
Fagag Fr a1 ¥ aedg wrersy
#1 I5Aq FTAT FFAT § | ATE qEA
8 fasm faar 31

¥ vz w o1 f5 v ¥
gfafrawr & wdw, qda: F@rd
g9 ¥ Ja¥ ax Wl wafTim
afegg am® & sgmdr fastg #
7 argl ¥ A9 w19 yEIAaE
HEATAT &1 wregar ¥, wgFAfas
foer & mggaw @y fraifa
W F g @rq wfesq O F7
fadvam F73 & wieq o g7 wEl &
AR ¥ qEAr wifz 37 FT F17 ¥y 77T
2137 fag dfewa Fret F @12 a3
¥ wwx qr faody weAr gt afesg
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FTEW ¥ FW A TW qfewy w7 ey
...

st o W 1A AT
w?

oY T A : afeg & wewa {
oW #1 wa fzar @ f& 1977-78
& foretr a9 & mgrarsg & AfFew werE
¥ 937 FY G847 9314 F 9y 9 fa=qr<
#74 & fau wreAg fafeear ofag
F FAFTN A OF TFT 5% JATE
g AT HHATT 27 A, 1977 FT g ATAT
2 1 58 337 & qfvaz 3a% art # faog
FLAT |

g gw 7 ofwy & Sgwda &
Foarar a1, i fea agor 97 # ¥ AW
g dY X ZW 7 w7 fFRTT 37 F1 #7qT
T faar ar ¥ foretr & oy ¥ fody o
Earah fordY | w1 & T1ef A oY ATfR T
gt taarfagt & fau €1 sg@ & Ao
¥ AT #F1 &FTaE A g1 wifgw
I awA fear g-ufefea=n 7 fi
qTI——Jg I@AT FAT FIH § | TH FI
@ gu faadr WY €12 a3 g1 §, IFAT
FITHX 1 FAforw F4T, Afeew wieaw dasr
Tg a5% & forar smoam )

st qonw MR FY gEard d
qgr ¢ F glemw dfegs #wifrm g
Fg W@ & & s AgreE waie &
faw o @=t FAT gravaE &, g9 @=l
£ & foro dare g at gw €S agrd
wrferer £3 | v ¥ w@ITTH wEIAE
& T ATRG et +fY foreg &1 T wrar
? TR GYFILEA § 3 FUT 7470
g s e o g1 Fogiav o
WY wgar wg fF 1973 ¥ wofew
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¥ WY ¥HY aXE FT gATS FATEWI AT, I
A TF qrer & fAq 18 @z &1 daar
fear war q1 | I T F CF qIT *F
faQ oF §9 FATE 7 W1 CF T qqaT
¥ qgrar AraT & wgrse & Afswa
FETAT H GIATTAAT FY FHTAT FT AT
Z1 a%ar 21 3¥® gfe § afz gfeaq
dfexa wrfrag & Sgeda & A9 W
F1€ AT § A1 JAT AT I FT X
I T g & faarfaa v a3z
FIA FT FAT FL )

S TOX ARE@AN A, T9F FIT
"Iz FTEr agl & afew wre qom F1
A1 21 vz & 9t fafame ot gw
1 o3 q, =3rew gdr 97 o q9iw 9z
FT IAAAA Wi gH &1 fwAT @1 1 T
9T TAFFZHAT AATT FT & 1 AATA F
A&y w4, 4w §d HR Tl
Fr afifafa mozw €t zgq #
fasmr &R A F Ew AW
gearom F USTIA AT AT ATA T
&1 THTRI § F=297 ZWT? 07 o777 o 30
A &2 3gAET Ifge 1 ZH AT A 9% A7
g f& wav ifeaa dfewa stfasa, war-
7% FIHIT FT AT ®1 4 T13IT F7
g, A7 W1 FET I F g7 wfuFw
2 T T3z & WIHA--39 04z F1 W
F |/ar ¥ 93 faar --A1 F= Iq@ F1
FZ AFA1 2 % 29 A9 F gATF F1 A
¥AA 2 9 ZW AT FIER F qATT
FIAMA E | FT ST AT WIAT A
2 ¥ fqg dam2 &, AT 7T ATHT HOA
ad & qarfas qI4 I=A1 F1 TG A
WATAT FY | FH AGAI HIT A IH &I
FA & fAo Fare ¥

SHRI A. E. T. BARROW: There
are two streams of candidates seek-
ing entry to medical calleges—those
avho have done the Inter. (Science)
and those who have done the Higher
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Secondary (12 year course). How
is admission being made? Is it being
made by holding a test or are they
comparing the marks obtained at the
two examinations?

St T WMTEw ¢ 3 SO FT N9
g | 59 X & www 9 gfoeas dfswa
Fifad “‘fa=a= T & WAl W AT
qu F4T |

o gyt A ;s § wA
qERT § smAAT a9l g 5 osar 9%
araw ¢ f& afess g9 § A agmaT
Fa9 79 A &Y AE g1 AFaT | I F A0
foars ag g & =Y frrw oF faa
¥ AT ALY g1 A g | ATHA ITEE
& g1 ¥ A &1 SraA w7 g, gy
g W "E gETT & dare g s €Y
AT FTAFA | TH FiA K1 eqTA A
THA gO AT FqTRE AT AY qATAN fH
gfeFa qadmm ¥ 2wd a1 frast
3 #1E A1 78 FFed 7l IH IE oAy
saTA # a7 gu dfeww Fifew, fam 1
73 ATET 7 Afewa oqEwa & -
TERFT AT TG qFI 7 fRar & 9w AT
AT hFHAT grrr, I &1 fafaedy e
FON 7YX ST A2 a7 77 qfewe
QAFVA F TETE T FH FIF Ao
HUTFL I AIT FTH 29 7 FAAT
F T qqT HAqq 71 gaT 7 [(ARX
FIEWAT A T | I EFATL AT
FTE FAAFTO 37

S TN AT Eo FATAT ATAT
S TreeT WY § AT wTeem At ot g
I%Y § w7 3 zw A< fagg  q3ar ¥
o=dt ag & ofefaa § 1 3 &Y g
far @ ag vz sy s s gfeaw
#ferar sifasr Y a0 ¥ IsTAT AMAT
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' E ¥ ¥ A N FAT AEAT §
A ? 5w X frae #11  F@ wErs
F A FIFX I AIX ST Fi AT
#1 gAe § 91T AT AT A T AU
TG K gAaT & wETEE &1 freran
qgAt & ? arfeT ARt w0 svar F oA
Fo farerd gt 9@ d 3 3 T9AT
g4 FA ¥ AL E AT AT T WIS
ITFET 9T IA FT &R AE FU | AW
IA W A@Ig ALY I | gW TR
froasaaaaffgigw sea g fs
372 FTI9 72 | TAF q19 A4 | qZ AL
aRAT % Ifeqa wefaw ge afzwa
fead ¥ 43 %< faedr a1 7945 & 3z
fae &7 fagr I fr wzroe & e
FT 37 Z1AT AT THALIA & £ATELT T AT
g, ar ®1€ I 45 L a3 fA0g
FLAAYZ qRA A fF 394 A qeF
FY ol 3 #1 919 ¥OF FICA
frar & 1 ag st & g4 & fao dare
THE

WRITTEN ANSWERS TO QUES-
TIONS

dfedt an seroxi(AY)
# Zerg afawd

*164. Y Qo e WAL A9F : FqT
qae A g A FY FAO FO &
T 10,000 Fva&T =1 #fe 7} waar
@4 (4mi) &1 gfger W/ F
fau 1€ sEwy dax fear mor @
wgqy fear o @r 27

T war (st ars wArfeR) ¢
St gt 1wt foram AEETeEl, I9 e
qRAAAT, IgAIT g, IT TS
HEATTAAT, SHTF ASATAAT qAGT W IT
¥t TqTA 9T, AT FT FAGEAT 10,000
a wfax ¢ wrd 1979 T fafew
ot § I A gfeng 3@ #Y
araa I v §
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Accumulation of Unsold Steel

*165. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL ANL
MINES be pleased to state:

(a) whether accumulation of unsold
steel leads to increase in the price of
steel;

(b) the tota] valuation of accumu-
lated unsold steel as on 31-3-1977; and

(c) steps taken to reduce the ac-
cumulation of unsold stee]?

THE MINISTER OF STEEL AND
MINES (SHRI RBIJU PATNAIK):
(a) Accumulation of unsold steel
leads to increase in the cost of steel,
though the price has not been increas-
ed.

(b) Public sector steel plants held
stocks worth about Rs. 22§ crores as
on 31st March, 1977.

(c) In the current year's budget,
the plan outlay has been stepped up;
this would lead to higher off-take of
steel materaials by various project
authorities; steps are also under con-
sideration to stimulate the construc-
tion indusry. Efforts are also being
made to increase exports.

Demand of Aluminium

*170. SHRI P. K. DEO: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the country’s estimated demand
of aluminium at present and in the
near future; and

(b) whether foreign countries are
interested in a joint venture to put
up aluming and aluminium plants in
the country in collaboration with
Government of India?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The demend for aluminium in the
country has been estimated around
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220 thousand tonnes for 1977-78,
rising to about 325 thousand tonnes
by 1981-82.

(b) The discovery of large bauxite
deposits in the East Coast of India has
aroused foreign interest in collaborat-
ing with India for exploitation of
these deposits. The question of setting
up alumina/aluminium plant(s) will
be taken up by Government after
detailed exploration of the ore bodies
is completed.

Employees retrenched by Maruti Ltd.

*172. SHRI MUKHTIAR SINGH
MALIK:
SHRI SOMNATH CHATTER-
JEE:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the employees o° the
Maruti Ltd., have recently been re-
trenched or forced to resign;

(b) if so, the number of employees,

category-wise retrenched during March

to May, 1977; and

(c) the action taken or proposed to
be taken by Government to reinstate
them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The total number of the
employees who have either left or
were removed from service till May
1977 was 228, Category-wise informa-
tion about them is not available.

(c): Haryana Government which is
the appropriate Government to deal
with labour disputes in this establish-
ment has informed us that since the
management was not prepared to
reinstate the workers, cases of 37
workers who had made specific re-
presentation about alleged forced
resignation or wrongful termination
of their services by the m=anagement
have been referred to Industrial
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Tribunal Haryana for adjudication
under the Industrial Disputes Act,
1947.

Installation of Letter Boxes in
Vililages

*173. SHRI D. D. DESAI. Will the
Minister of COMMUNICATIONS be
pleased to state:

(a}) whether Government have dec-
cided to insta] letter boxes in one
lakh villages; and

(b) if so, whether this will raise the
deficit of the Postal Department?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) Yes, Sir. The details are
being worked out.

{b) Installation of these letter boxes
and the arrangements for clearing
them would marginally add to the
costs, the extent of which would be
known in due course. As the Postal
Services are already running at a
deficit, there would be some increase
in it because of this programme.

Issue of Posta] Stamps in Honour of
Shri Sri Prakash and Dr. Ramdhari
Singh ‘Dinkar’

*174. DR. RAMJI SINGH: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government propose to
bring out special postal stamps in
honcur of late Shri Sri Prakash and
Padma Bhushan Dr., Ramdhari Singh
‘Dinkar’, the noted poet of India; and

{b) whether he hag received a pub-
lic petition requesting him to bring
out a commemorative Stamp in
honour of ‘Dinkar'?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES): (a) and (b). A proposal
has recently been received for the
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issue of special postage stamp in
honowr of Dr. Ramdhari Singh ‘Din-
kar’, This is under examination.

]

There is no proposal at present for
issuing a special stamp in honour of
Shri Sri Prakasa.

-

Measures to check Lock-Outy and
Retrenchments

*175. SHRI 8. G. MURUGAIYAN:
SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) “whether Government’s atten-
tion has been drawn tp the reported
mass lock-outs and retrenchments in
various States and Union territories
during the last two or three months
throwing thousands of workers un-
employed; and

(2) «f so, the facts thereof and the
ren.edial measures being taken in
tnis regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) Complete statistics on the sub-
ject have not yet been received from
all  the State Govermments/Union
Territories. Wherever necessary the
Goverrment is intervening in dis-
putes with g view to promoting
settlenient. The Government are
also [wroposing to make changes in
the ltw relating to industrial rela-
tions : nd for this purpose are setting
up skortly a tripartite Committee,,
which is to report in g period of two
months. The repart of the Com-
mittee will enable Government to
rring forward the necessary legisla-
ion on the subject.

B0l LS—2.

ASADHA 2, 1899 (SAKA)

Written Answers 34
Mining of Graphite

*176. SHR]1 P. THIAGARAJAN:
Will the Minister of STEEL AND
MINES be pleaseq to state:

(a) the places where graphite is
mined on a large scale;

(b) whether the mining of graphite
in Sivaganga of Ramnad District,
Tamil Nadu is considered to be ade-
quate exploitation of the potential
in that area; and

(c) if not, steps contemplated by
Government in this regard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) Bolangir district of Orissa is the
principal mining centre for graphite
in the country. There are also, cer-
tain other areag in Orissa, Bihar,
Andhra Pradesh, Gujarat ‘and Rajas-
than where graphite is being mined.

(b) and (c). Graphite is not being
mined in Sivaganga area of Ramnad
district, at present, However, the
grarhite potential of that area ap-
pears to be adequate to support a
myedium sized graphite (beneficiation
ang crucible plant. The Government
of Tamil Nadu are examining the
question of exploiting these graphite
deposits.

Victimisation of Employees of Lady
Hardinge and Kalawatj Saran
Hospitals

*177. SHRI GANGADHAR APPA
BURANDE: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Lady Hardinge and
Kalawati Saran Hospitals’ Employees
Union, Delhi have submitted a memo-
randum regarding incidents of wicti-
misation;

(b) if so, whether an impartial
inquiry hag been ordered against the
guilty officials; and

Al
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(c) whether the dismissed and sus-
pended officials of the above men-
tioned hospitals have beep takep back
on duty?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) Memorandum
dated 5th March and another dated
\8th April 1977 were received alleg-
“ng incidents of victimisation against
staff members of various categories
employed in Lady Hardinge and Ka-
lawati Saran Hospitals.

(b) Action to remove twelve em-
ployees from service mentioned in
the memoranda was taken in pursu-
ance of the findings of the enquiry
officers. However, these cases will be
reviewed to ascertain whether any
of the’ fall in the category of ‘Excess
durin;" Emergency’, and if so, suit-
able :ction will be taken. The offi-
cials -igainst whom  enquiries were
pendirg and who were under suspen-
sion, have been permitted to rejoin
duty curing the course of the en-
quiries.

(c) The employees removed from
service have not been taken back.
However, the suspension order in res-
pect o’ 9 officials have been with=
drawn.

Meeting of Developed Nations in
London

*178. SHRIMATI MRINAL GORE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have taken
note of the recent meeting o? seven
developed nations held in London;

(b) whether thig meeting has white-
washed the demand of the developing
nations for a new economic order;
and

(c) if so, steps taken by Govern-
ment ip consultation with other deve-
loping nations to press for new eco-
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nomic
nations?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE); (a) Yes, gir.

(b) White washing may be a
rather strong word, though I would
readily concede that the progress in
the direction of creating a New In-
ternational Economic Order is pain-
fully and disappointingly slow. The
London Summit recognised that
“world economy can only grow on a
sustaineg and equitable basis if deve-
loping countries share in its growth.”
Its Communique also said that “the
well-being of the developed and the
developing countries are bound up
together”. While recognising the
principle of inter-dependence, which
is one of the main elements of the
New International Economic Order,
there is strong resistance to following
through with the basic restructuring
of international economic relations
which is essential for the creation of
such an Order.

order on the developing

(¢) A meeting of the Group of 77
is likely to take place in September
this year to consider what further
steps the developing countries can
take in their struggle for the esta-
blishment of the New International
Economic Order.
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Settlement of Disputes with Burma,
Sri Lanka and Pakistan

*180. SHRI R. V. sWAMINATHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India hag settleq all
disputes with her neighbouring coun-
tries like Burma, Sri Lanka and
Pakistan;

(b) whether some of the outstand-
ing issues with Pakistan and Sri
Lanka have not yet been settled; and

(c) if so, the efforts being made to
setlle the left over disputes with
these countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). All out-
standing problems with Sri Lanka
have been settled to mutual satisfac-
tion. With Burma and Pakistan some
issues still remain to be resolved.

(c) Negotiations are under way to
resplve as many of the outstanding
issues with Burma as is possible, As
regards Pakistan the Government of
India have suggested to the Govern-
ment of Pakistan that the process of
normalisation of relations between
the two countries, which has already
resulted in the restoration of many
links severed in the past, should be
resumed as early as possible,
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Dismissal of Union Leaders by
National and Grindlays Bank

*181. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the leaders of the Na-
tional & Grindlays Bank Employees’
Union have approached Government
to redresg the excesses committed by
the management of the said Bank
during the emergency;

(b) whether the said company vic-
timised the leaders of the Union by
wrongfu] dismissal; and

(¢) what steps Government have
taken in the matter?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes.

(b) S/Shri 8. M. Rane and M. B.
Fernandes Assistant Secretaries of the
National and Grindlays Bank Em-
ployees’ Union were dismissed from
the service of the bank with effect
from 6th August, 1976 for certain
charges of gross misconduct. The ma-
nagement's action is reported to have
been approved by the Central Gov-
ernment Industrial Tribunal, Cal-
cutta, on a reference made 1o it under
the proviso to section 33(2) (b) of the
Industrial Disputes Act, 1947,

(c) The union has been advised to
raise an industrial dispute before the
Assistant Labour Commissioner (Cen-
tral) concerned in the usual manner.

Extra Departmental Staff ot P & T

*182. SHRI DINESH JOARDER:
Will the Minister of COMMUNICAs
TIONS be pleased to state:

(a) whether Supreme Court has
ruled that the Extra-Departmental
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employeeg working in the P & T
Department are ‘Civil Servants’; and

(b) if s0, whether the P & T
Department is taking steps to tredt the
Extra-Departmental staff on par with
regular employees for all purposeés?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES): (a) The Supreme Court
has in its judgement on 22ad April,
1877, held that the Extra Depart-
mental Agent nolds a post under the
State, though the posts are outside
the regular civil services.

(b) This is under examination in
the light of Supreme Court’s judge-
ment.

Expansion of TISCO

*183. SHRI C. K. CHANDRAPPAN"
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have given
Permission to TISCO to proceed with
the expansion gcheme of the steel
plant;

(b) if so, the factg thereof;

(c) whether this scheme is a joint
sector project; and

(d) if so, the main featureg thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):
(a) No, Sir.

(b) to (d). Do not grise.

Labour Participation in Management

1485. SHRI PRADYUMNA BAL:
Will the Minister of PARLIAMEN-
BARY AFFAIRS AND LABOUR be
pleased to state the number of public
and private sector industries in' which
the labotirers ére actively participat-
ing in the manhagement.

JUNE 28, 1077
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA): Ac-
cording to the information received
from 25 Statés/Union Territories and
Central public underfakings on the
implementation of the Scheme for
Workers’ Pattitipation in Industry,
till end of Mdy, 1977, 2,013 units in
public as well as private sector have
implemented the Scheme or taken
steps to do so or have made alterna-
tive arrangdments tg implement it,

Training to bare-foot doctors for
rural India

1486. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whéether it has been decided to
train bare-foot doctors to serve rural
India; and

(b) if so, the steps being taken in
this regard?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) and (b). There
is a scheme under consideration of
the Government for improving the
rural health services in the country
whereunder there is a provision for
selection of community health work-
ers by the community and their train-
ing for three months in the Primary
Health Centres in the fundamentals
of health sciences, hygiene, treatment
of common infectious diseases, im-
munisation, maternity and chilq care,
treatment of common ailments, first-
aid, etc. They will also be given
training in the traditienal systems
and yogic methods of maintaining
physical fitness. Various charts and
maps on the subject will be specially
prepared for the training. Further,
umder this Scheme, there iz a provi-
sion for training of dais for each
village/commumity for one month.
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Indo-Bangladesh relations

1488. DR. BAPU KALDATE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there is any possibi-
lity of re-opening of bilateral relations
between India and Banglitdesh; ’

(b) if so, when; and
{¢) what perticultr subjects of edm.

mon interest are likely to be discuss-
ed?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (¢). Discussions
have been going on continuously
between India and Bangladesh in
order to find mutually acceptable so-
lutions to bilateral problems and to
promote friendship and co-operation
between the two countries.

Non geposit of P.F. in Kerala

1488. SHRI VAYALAR RAVI: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether some of the public sec-
tor undertakings in Kerala have not
remitted their share of provident fund
¢ontributions; and

tb) if so, the nameg of these under.
takings, the amount :nvolved and the
actions taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The requisite information is

“being collected from the Provident
Fund authorities, It will be laid on
the Table of the Sabha in que course.

Telephong operators

1490. SHRI M. RAM GOPAL RED-
DY: Will the Minister of COMMUNI-
CATTONS be pleaseq to state:

(a) whether 8 monthg t1aining is a
must for all the new telephcne opera-

tors before they are offered regular
scale;

(b) the number of telephone opera-
tors sent for trainifig so far out of the
batch recriited by Delhi Telephones
on the basis of examination held in
July, 1978; and

(c) the numbey of persons yet to
be sent for training?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES); (a) Yes, Sir.

(b) and (c¢). The information is
being collected from the Circles/
Districts. It will be placed on the
table of Lok Sabha as early as
possible.

Alleged blackmarketing by TISCO and
HSL

1491. SHRI C. K. CHANDRAPPAN:
will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that a wide spread blackmarketing
is indulged by TISCO and Hindustan
Steel Ltd. which is the distributor for
sale of steel jn the country;

(b) if so, the facts thereof; end

(c) steps contemplated in this re-
gard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) No Sir.

(b) and (¢). Do not arise.

Reconciliation of missing credits of
PLL

1492. SHRI S. D. SOMASUNDRANM:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a lot of missing cre-
dits in P L.I. policieg occur even
though the premiums are deducted at
the source; and

(b) if s0, the action propcsed to re-
concile the missing credits through
employers ‘instead of employees?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) Yes, 'si_r.l
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(b) The cases of missing eredits
are taken up by the PLI Organisation
with the employers, or more specifi-
cally the Pay and Accounts Authori-
ties of the PLI insurents, with a view
to tracing out the missing credits of
premium, The employees who are PLI
insurants gre algo addressed in the
matter to obtain such information as
may be helpful to complete the policy
accounts,

Action is also taken to gbtain cer-
tificates from the Disbursing Officers
regarding actual recoveries of PLI
premiums if the credits are not traced
out. These certificates are treated as
evidence of the recoveries having
actually been made even though the
relevant credits may not have been
received by the PLI Organisation.

Overseas telephone calls made by
Ministers

1493. SHRI MOHD. SHAFI QURE-
SHI Will the Minister of COMMUNI-
CATIONS be pleased to state the
number of official overseas calls made
by Ministers since March 24, 1977 to
end of May, 1977, and names of such
Ministers?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): The information is being col-
lected and will be laid on the Table
of the Sabha.
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Extension of 11.S.C.0., Burnpur
Works

1495. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be

pleased to state:
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(a) whether he is aware that the
Dastur Committee hag recommended
to acquire Sata village, P.S. Hirapur,
District Burdwan for the extension of
11S.C.O0 Burnpur Works;

(b) whether this recommendation,
if implemented, will render thousands
of villagers of the village homeless;
ang

(c) if go, gteps proposed by Govern-
ment? ,

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
The detailed feasibility report of M/s.
M. N. Dastur and Company on the
modernisation/expansion of I[ISCO’s
steel plant at Burnpur is yet to be
received, However, jn their prelimi-
nary indicative report of November,
1976, they have suggested that IISCO
should initiate discussions with the
appropriate authorities for the acqui-
sition of additional land required for
the expansion of IISCO including
Sata village which formg a pocket
inside the Burnpur Works,

(b) and (c¢). Ip acquiring Sata
village, about 10,000 residents will
need to be rehabilitated elsewhere.
This aspect will be kept in view at the
appropriate stage.

Demands of Delhi Medical Association

1496. SHRI VASANT SATHE: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Delhi Merdical Associa-
tion have submitte] r~ceutly a memo-
randum to the Government regarding
demands for establishmen: of private
clinics and nursing homes in residen-
tial areas and regularisation of ad hoc
appointments in hospit.tls; and

(b) if so, the gutlines thereof and
the action taken in the matter?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). The Delhi
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Medical Asociation have submitteqg a
memorandum to the Delhi Adminis-
tration who are taking necessary ac-
tion.

strike at Calcutty Port

1497. SHR] K. A, RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whethe;y 5000 bargemen are on
strike at Calcutta Port since 20th
April, 1977;

(b) it so, the facts thereof; and

{c) the steps Government intend to
take to meet their demands?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). About 5,000 bargemen, led by the
Calcutta Port Shramik Union laun-
ched a strike at Calcutta from the
midnight of 19th April, 1977 as a
protest against non-implementation of
the award of the National Tribumal,
€aleutta awarding payment of wages
and allowances with effect from the
1st January, 1976 to Dandes and
Majhis working in barges  lightcrs
and bouts on the basis of the recom-
mendations of the Central] Wage Board
for port gnd dock workers. A series
of meetings were held by the Labour
Minister with the representatives of
employers and workers in New Delhi
to resolve the dispute. The strike
was ultimately called off following a
memorandum of gettlement signed at
New Delhi by the parties concerned
on the 24th May, 1977.

Misus, of Steel Licemey in Maruti
Limtteq

1498. DR. BAPU KALDATE:
SHRI ARJUN SINGH
BHADORIA:

Will the Minister of STEEL AND
MINES be pleased to state:
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(a) whether Government have Ins-
tituted an emquiry into the misuse of
industrial licence for steel by Maruti
(Pvt) Limited, Gurgaon;

(b) i so, the terms of reference
thereof; and

(c) the: date by which the report of
the enquiry is likely to be available?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (u)
to (¢). No Industria]l Licence for
manufacturing steel has been issued
to M/s. Maruti Pvt. Ltd, Gurgaon,
Hence the question of instituting an
enquiry in the matter does not arisc.

Fereign asiguaments

1499. SHRI A. K. KOTRASHETTI:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether there is gny proposal
before the Goverament to adopt a
new policy regarding foreign assign-
ments;

(b) the number of applications of
the aspirants to zo abroad pendirg;
and

(c¢) the number of applicationg dis-
posed during the last two years and
the number of those rejected?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir, The Gov-
ernment is considering what adminis-
trative, organisational and other
chranges should be made in regard to
Indian personnel proceeding abroad
on assignments or for employment.

(b) and (¢). Information is being
collected and will be placed before
the House shortly.

Repealing of Bonus Act

1500. SHRI JYOTIRMOY BOSU:
Wil]l the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state how soon Government
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Propose to repeal the Bomus Act,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): There
is no proposal to repea] the Payment
of Bonus Act, 1965, However, de-
mands have beep receivegq for am-
endment of the Act in certain res-
pects and these are being considered.

Statement by Mr, Richard Nixon about
abeged pian of former Prime Minister
. of India to invade Pakistan

1501. SHRI G. M, BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:
SHRI SUKHDEV PRASAD
VERMA:
SHRI ISHWAR CHAUDHRY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it has come to the no-
tice of the Goverament that the for-
mer President of U.S.A., Mr. Richard
Nixon, had made a statement that Smt.
Indira Gandhi’'s Government had plan-
ned to invade and capture West Pak-
istan in 1971; and

(b) if so, Government's reaction to
that allegation?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir.

(b) Defence Minister Shri Jagjivan
Ram has contradicted the statement
of Mr. Nixon stressing that jt wmas
never a decision of the Indian cabinet
to invade Pakistan in 1971, Prime
Minister has also rejected Mr. Nixon’s
statement against the previous Indian
Government.

Statement made by Mdian High Com-
missione, In UK.

1502. SHRI GAURI SHANKAR
RAI: Will the Minister of EXTERNAL
AFFAIRS be pleased to states
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(a) whether his attention has been
drawn towards a news item published
in a local daily datad 11th August,
1876 in which shri B. K. Nehru, Indian
High Commissioner in UK., referring
to Shri K, K. Birla's speech, is report-
ed to have said in London that he
agreed entirely with what Mr. Birla
had said; and

(b) {f go, has the Government ask-

‘ed the High Commissioner ss to why

he supported such a controversial
speech against all norms of Ambassa-
dorial post?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR]I] ATAL BIHARI
VAJPAYEE): (a) A Samachar report
carried in the Indian press on 1l1th
August 1976 reported the High Com-
missioner of India 1n London as hav-
ing agreed with Shri Birla's view
that the emergency should have been
declared much earlier.

(b) The High Commissioner has
explained that the thrust of his ex-
tempore speech on that occasion was
that failure to enforce the law for
many years had caused conditions in
India to deteriorate to such an ex-
tent that the country was moving to
a state of chaos which was checked
by the emergency,

Instructions had been issued by the
former Government to Indiap Mis-
sions abroad to explain and justify
the declaration of Emergency along
with background information, It is
one of the duties of Representatives
serving in Missiens abroad to explain
as plausibly as possibie to justify ac-
tions and policies of the Government
that is in power.

waragy, fagre & SvETenw
e

1503. sfrquerw : yay dwre el
g ARy EE e



.81 Written Answers JUNE 28, 1977 Written Answers 53
(%) w7 fage & wfege fax & e & fetet wgre
wTaregT ¥ A€ I9-I® I AH § Fufw
qfmw de & o fmgr wi 1504. st wrrrny ferdy @ W
wreeg ot & frve feqm @ ot B e st afcaTe wemT sy g W
v o & ; ¥ RO fw o

(@) w7 FwERIY qF ARICATF
g & e awy aTe ¥ agi
fau aga wrawas § ; W

() afz i, @ wrERIT * IV
TIFTT FT TIF GIAT AT /IR a7 78,
q. Iq% w|qv e § 7

qare ®at (st ww sAiwfew) -
() srgi

(@) g fawmra wraT T FY
saeqr ¢ fome Swgw 3w gfawmd
faer A § | SwTRfTE AEeT F ™ 97
T ISTHT W AT AR IHNET FIra
& AT aER IR AfTTaFmT Er g
AT TR F ATAA1H 5000 A Hfu+F
qrETET I S AR qgrEr ar fowd
TATHIR 2500 & wfas wramy ™=
¥ gTZ7 T FT W, F7 ¥ 7 AT F¥
wal & gE, aR gfamg [ F A H
=TT fagqm 9mar g | Serdwd mat F
ST |Y, ATHTEYT T AATHT FY sqFeqy
& fau Ifge 4@ sz |

() fawriae omar TFE A
AT %371 FT IV fawniia I TFE
] AT G AfAw AG sgAT 9 |
T AT ®) G AW ET AT G E

(%) #a77% sarmg sy e &
1§ fet wgraaT s g€ &

(&) afz g, A ey o fog
¥, uix

() Sowy wd @ §

e ot aftare wemw st
(# T amw) : (%) & (7)),
TIAT CFA F 9T ¥ § WX qqrewyg
wor fegr o

Debts on Industrial Workers

1505. SHRI KARPOORI THAKUR:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the burden of personal
debts on industrial workers has in-
creased during the past few years;

(b) if so, the steps being taken by
Government to make them free from
these debts; and

(c) outlineg o! the Scheme being
formulated by Government to check
the exploitation of industrial labourers
by the usurerg in future?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a}
w (c¢). Comparable figures indicating
increase or decrease of indebtedness
are not available. According to a
Pilot Survey conducted at Delhi
recently, the comparative figures of
average indebtedness for working
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cless family at Delhi for 1958-59
(Family living result) and December,
1976 (Pilot Survey result) are as
follows: —

Period Average
indebted-
ness for
working
class
family

Rs,
(i) Family living Survey 1958-59 451.00

(ii) Pilot Survey on indebtedness-
December, 1976 : . 1800.00

Labour Bureau, Simla has current-
ly in hand mdebtedness survey at 25
selected industrial centres. It would
be advisable to await the results of
these surveys before coming to any

firm conclusion whether there has

been any increase or decrease of jn-
debtedness during the past few years.

Government are also considering
the question of promoting a suitable
legislation to secure to industrial
workers relief from the burden of
indebtedness,

T RAYE F g W A W
aRTaT

15 06, W qwA® Al : ¥47 WA
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ferer & forerid 2w ¥ demy Aoy #7 g
TNTET g ¥ g3 fawa &
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SHETE A § W IEF Fqv aforw
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el wid  owr swwoR (st
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Medical Colleges in the Country

1507. DR. BIJOY MONDAL: Will

. Mini: ALTH AND
_ (H) afe g, ar @ T Ft%mg‘}ms%LF(:{REHEbe pleased to-
hﬁmm%mﬁﬁﬁ, state;
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(a) the steps being taken to bring
-about gimilar standards of medical
-edueation in all the States in India;

(b) the number uf medical colicges
still under private mmnagement snd
steps being taken to either nationslise
them or save the admission seekers
and their parents from exploitation;

(c) the names ot States which have
still given 1ong rupe to private parties
or individuals fo run medical colleges
within their jurisdictions; and

(d) whether there is any plan with
the view that riedical graduates are
produced exactly in proportion to the
-demand and thus avoid unemploy-
ment of doctors?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The Medical Council
-of India which is a statutory body
constituted under the Indian Medical
Council Act, 1956 has laid down the
undergraduate medical curriculum,
standard requirements for medical
colleges, teacher’s eligibility qualifica-
tions, convention for appointment of
examiners etc. to maintain similar
standards of medical education in the
country. The Council also carry out
periodical inspections of the colleges
to ensure that the standard in the
colleges is maintained as per the
recommendations of the Medical
Council of India.

(b) There are at present 10 medical
colleges which are run under private
management. Medical education is
purely a State subject and it is for
the State Government concerned to
step in and take them over, if they
so desire.

(c) Karnatake, Punjab, Tami] Nadu
and Maharashtra are the States where
the 10 private medical colleges are
situated. As far as the Government
of India are aware, no medical college
has been set up under private manage-
ment after 1973.

(d) The Government of India are of
the view that the present turn-out of
about 12,500 medical doctors annually
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would be sufficient to meet the doc-
tors’ manpower requirements of the
country and no new medical colleges
should be opened during the Fifth
Five Year Plan.

feofaat & awiet aget &
quw & W

1508 Y W™ : 47 #aATeq W
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¥q gg o 9w a0 f&8 2w o,
fawrast w@T § T@ATIAT F A faw
Taw AR IAEI H Feod) fawrfey
Fw w4 1 afafa F fawrfon £ sden
SRR

Non-depogit of ESIC dwes by M/s
Angile Fronch Textiles Lid,,

1509. SHRI K. RAMAMURTHY:
Will the Minister of PARLIAMEN-
'TARY AFFAIRS AND LABOUR
be pleased to state:
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(a) whether Governmeént are
aware that M/8 Anglo French Textiles
Ltd., Rondichérry hag falled to rémit
the contribution to E.S.I. Corperation,
which is presumed to have swelled
to several [akhs of rupees; and

(b) if so, what action was taken
by Regional Director, E.S.I. Corpo-
ration, Tami] Nadu for the recovery
of the contribution despite the fact
that the E.S.I.C. Empoyees’ Union,
Tamil Nadu Inad specifically brought
to the notice of the Corporation
about the default?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
Employees’ State Insurance Corpora-

tion have furnished the following
information: —
(a) and (b). On a complaint

reccived from the Employees® State
Insurance Corporation Employees
Union, the Regional Director arrang-
ed for the verification of the records
of the factory twice and some cases
of short payment were detected. The
Regional Director has since ordered
a special inspection of the records »f
the factory from the date of coverage
in respect of all the employees nums=-
bering about 7,000. Action for re-
covery would be taken as soon as the
exact amount of ofrears is as-
certained.

Payment of wages to workers of
Dhulia (Maharashtra) Textile
Miil

1510. SHRI R. K. MHALGI: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to stlate:

(a) whether during the closure of
the Dhulia (Maharashtra) Textile
Mill, the Bombay High Court had
ordered the payment of wages to
workers for a period of two months
and ten days;

(b) whether about five thousand
workers of the said mil] reveiysd the
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payment of their wages for one month
instead of two months and ten days
as ordered by the High Court; and

(c) if so, the reasons therefor and
when the remaining amount of wages.
will be paid to thousands of workers
of the said mill?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
to (c). According to information
obtained from the National Textile
Corporation which has taken over the
Dhulia Textile Mill recently, the
Bombay High Court had ordered on
24-4-1969 paymeni of wages to the
workers of the mill for g period of
one month only. The official liqui-
dator accordingly paid one month's
wage to 4329 workers and the total
amoun! paid was Rs. 3,33,240.90,

Centra] Gratuity Guaranttee Fund

1511, SHRI P, K. KODIYAN: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have a
proposal under consideration to set up
Central gratuity guarantee fund; and

(b) if so, the factg thereof and the
steps being taken in this direction?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND 'LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). A proposal for setting up of
a Central Gratuity Guarantee Fund
thas been made. The details are yet
to be worked out.

Amendment to Workers’
tion Act

Compensa-

1512. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government propose
to amend the Workmen Compensation.
Act; and
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(b) if so, outlines of the amend-
ment?

“THE MINISTER OF PARLIAMEN-
“TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The provisions of the Work-
men’s Compensation Act, 1923 have
.been reviewed by the National Com-
mission on Labour (1969), the Labour
Laws Review Committee, Gujarat,
(1974) and the Law Commission of
India (1974) and they have made ®
number of recommendations for
amendment to the Act. The views of
the State Governments and other in-
terests concerned have been invited
on these recommendations. However,
the following two amendments have
already been made by the Workmen’s
Compensation  (Amendment) Act,
1976. —

(i) Raising the wage limit for
coverage under the Act from
Rs. 500 to Rs. 1000 pm.. and

(ii) Enhancing the rates of com-
pensation pavable under the
Act.

Reinstatement of Employees in Indus-
4trial Undertakings by State Govern-
mentyg

1513. SHRI CHITTA BASU: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have
asked the State Governments to ini-
tiate steps to get Iorthwith all the
employees in industrial undertakings
both in the public and private sector
reinstated who were victimiseq dur-
ing the emergency;

(b) if so0, the response of State Gov-
-ernments thereto;

(¢) how many such victimiseq em.
ployees have so far been reinstated
- State.wise; and

(d) the number of such victimised
workerg in different States?
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. THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VAMA): (a)
Yes, Sir.

(b) The response of State Govern-
ments has been encouraging.

(c) and (d). State-wise particulars
are awaited.
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ﬁ_m&m LI A

4 1514, o quva T Wiz Fv
© farw H ag qaTy &Y g w4

(%) W gew amfeal @
STHFT FT ATCCHAT T2 FIH & qIR
H AT 9T FT T & drw g% =
¥ gag ¥ gaa feafa s @

(@) s = #1 agi #1 A-
fret @1 o1 T & W AT W &
T A fafa s & ; a)

(7) T ATE@ TIFT A TAW &
FG TRN FY WL KA FY F{AfT I <X
gl afz g, Y s+t Fam feaer 2 7

farde wisft () wew fagrdy wrordt)
(%) & (7). wfofermr & wredry A7
& amt ¥ fawg ¥ qr@ o7 s
F a9 1964 9 1974 ¥ gow @W-
HYT & wa sfeEr 7w 1w
#F 375,000 Afeadl #1, I gAY
F F1e07 ggw qfg afga, s & am-
faran 3= @ fear &, sk W
F T @ & T¥ 600,000 Y WY
I W & sron ag gfq afga,
AT ArfoRaT gaw %7 a9r
1979 ¥% 9NEF IT ¥ I% W@
sevafas s efe fear &



61 Written Answers

30-4-1977 a% sf&$T 7 X
145,006 AW} 1, ITHT AT F
TN XE §ST A I aTe agw AfQ
gfga, shietsr & aofear geW #¢
& Y T wrea A G 288,613 AWM
), ITRT FATAT ¥ FOT TW GEAT
q g ae  wwrfaw afg & afgm,
W@ T ATEAT NS &7 47 | O
199,968 =afe, sa=r gar & FT07 §&

age gfg wfgd, 31-3-1977 a% W@
wamafaa fsa s 9% 9 A9 wEEA-
9@ qag grfuwtfat & faarad €

Reduction in number of Indian Em-
bassies ang Consulates Abroad

1515. SHRI JOTIRMOY BROSU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:-

(a) whether the Government have
any proposal to reduce the number
of embassies ang consulates abroad
lc reduce unproductive foreign ex-
change drain;

(b) how many non-career diplo-
mats are now holding diplomatic
assignments abroad;

(¢) how many of them have resign-
ed/been recalled with the permission
of new Government; and

(d) whether Government will en-
sure that the politica] patronage
granted to such persons is discontinu.
ed forthwith?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE}: (a) According to dip-
lomatic practice, establishment of
diplomatic Missions is on a reciprocal
basis. Government, however, from
time to time reviews the number of
Embassies and Consulates abroad.
Government does not consider that
Embassies and Consulates abroad
represent an unproductive drain on
foreign exchange. As a result of the
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enforcement of economy measures,
including efforts to contain the
growth in staff to the maximum ex-
tent possible, expenditure is being
minimised despite inflationary trends
and fluctuating exchange rates. It is
anticipated that a saving of about
Rs. 40 lakhs will be effected during
1977-78 as a result of economy
measures which are being effected.

(b) There are 14 non-career Heads
of diplomatic Missions abroad. This
includes officials and career diplomats
who have on superannuation been
re-employed as Heads of diplomatic
Mission.

There are approximately one hun-
dred and fifty other officials abroad
now from Ministries other than Ex-

ternal Affairs holding diplomatic
status.
(c) None.

(d) Government do not consider
that an assignment abroad is political
patronage.

Local Call Radius in Kerala

1516. SHRI SKARIAH THOMAS:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any criteria has since
been adopted by the Government ta
increase the local call radius at par
with Delhi in Kerala State;

(b) whether Changanachary and
Ettumammore is 14 miles from Kot-
tayam Telephone Exchange. and are
not under one local call system;

(c) if so, the reasong thereof;

{(d) whether Government propose to
bring Changanachary and Ettumam-
more under Kottayam Telephone Ex-
change for local call facilities in these
areas; and

(e) if so, since when?

THE MINISTER OF COMMUNICA-

TIONS (SHRI GEORGE FERNAN-
DES): (a). to (c¢). Local area of. a
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telephone systema in all statlons is
normally co-terminus with the muni-
cipal/corporation boundary of the
Place in which the exchange is situat-
ed or 5 miles radiul distance from the
telephone exchange, whichever 1s
larger. However in Delhi Telephone
System and a few other large tele-
phore systems the local area has not
been kept restricted to the corpora-
tion boundary limit but covers ad-
jacent areas as well. Chenganachery
is 10 miles and Ettumammore is 6
miles from Kottayam telephone ex-
change. They are outside the local
area limits of Kottayam.

(d) No, Sir.

(e) Does not arise.

Durgapur Alloy Steel Plant

1517. SHRI K. A. RAJAN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the Steel Authority of
India Limited has cleared a scheme
costing Rs. 9 crores for expansion of

the blooming mill at the Durgapur
Alloy Steel Plant;

(b) if so, the facts thereof and pros-
pects of its early execution?

THE MIISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). In March 1977, Steel
Authority of India Limited, approved
a scheme for installation of an addi-
tional electric arc furnace with con-
ditioning facilities, for augmenting
the utilisation of the capacity of the
Blocoming and Billet Mill of Alloy
Steels Plant, Durgapur. The esti-
mated cost of the scheme is Rs 8.46
crores including a foreign exchange
component of Rs. 0.18 crores. The
production capacity of the additional
furnace is estimpated at about 61,000
tonnes of ingot steel a year yielding
43,000 tonnes of blooms wrd billets
for sale. When the scheme js com-
pleted the Blooming and Billet Mill
will be operated on twe shifts a day
instead of one at present.
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The scheme iz expected to be comw
pleted in about two years.

Vijyanagar Steel Plant in Karnataka

1518. SHRI K. MALLANNA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Rs. 1,500 crores were
sanctioned for the Vijayanagar Steel
Plant in the Karnataka State;

(b) if so, the progress made by it;
and

(c) the time by when it is likely to
be completed?

THE MIISTER OF STEEL AND
MINES (SHRBRI BIJU PATNAIK):
(a) No, Sir. The Detailed Project
Report has been received only recent-
ly and is under scrutiny by Steel
Authority of India Limited.

(b) 7.367 acres of land out of total
of 9.021 acres required for the plant
have been acquired. The rest of lhe
land is Government land. Prelimi~
nary action for acquisition of land for
the township has been taken. Works
relating to raw material investiga-

tions. Topographical Surveys, Geo-
physical investigations, Preliminary
water supply and power supply

schemes by the State Government
authorities have been completed.

(c) The date by which the plant is
likely to be commisioned will be
known only after the Detailed Project
Report has been scrutinised and
approved by the Government of India.

Impounding of Passporis

1519. SHRI] KANWAR LAL
GUPTA . Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the names and addresses of the
persong whose passporty were Im-
pounded in the last three months;

(b) the reasons in each oase for
impounding the passport;
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(¢) whether some of those persons
tried to run away from the country;
and '

(d) if so, names of those persons
and the outlines of their plans to
run away from this country?

TIHHE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) A list of twenty-
four persons with their addresses
whose passports were either impoun-
ded or to whom passport facilities are
to be denied is placed on the table of
the Housc. [Placed in Library. See
No. LT-488/77.]

(b) In ail cases the impounding or
refusal orders were issued under the
Passports Act, 1967, in the interests
of the general public.

(¢y and (d). Government have no
information.
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s. wafaar : 2.89
6. ®YFT FAATEY AT 2.64
7. geerAfurar 2.60
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9. 4T 2.37
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Expansion of Bokaro Stee] Plant with-
out Russian ajd

1526. SHRI NIHAR LASKAR: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the decision of the
Union Government to expand the
capacity of the Bokaro Steel Plant
without Russian aid is likely to hit
our relations with the Soviet Union;
1f 50, to what extent;

(b) whether this subject was Jis.
tussed with the External Affairs Min-

ister of Russia on his visit to India;
and

(¢) if so, his reaction in the matter?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Government have
taken a decision to carry out the
construction of the Cold Rolling Mill
complex of Bokaro as part of its ex-
pension programme with indigenous
know-how and skills. It does not
constitule any change in our policy
which continues to be of strengthen-
ing and further developing Indo-
Soviel cooperation.

() and (c). The rationale behind
Government’s decision was explained
to the Soviet Foreign Minister who
understood the position.

Demand and Production of Alloy
Steels

1527. SHRI S. R. DAMANI: will
the Minister of STEEL AND MINES
be pleased to state:

(a) the figures of demand and indi-
genous production of alloy sieels in
1976-77 and how they compare with
the previous ycars;

(b) whether the alloy steel indus-
try has drawn the attention of Gov-
ernment to the econstraints for in-
creasing production; and

(¢) if so, the facts thereof and the
steps taken by Government in this re-
gard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The indigenous production of
major alloy steels of various cate-
gories in 1975-76 and 1976-77 was 1.13
lakh tonnes and 1.27 Imkh tonnes
respectively. The imports of these
alloy steel during the same period
was of the order of 0.52 lakh tonnes
and 0.38 lakh tonnes respectively.
The apparent demand may therefore
be taken as the total of production
and import (export being neglegible)
in these categories, that is, 1.65 lakh
tonnes for each of the two years. It
is significant to note that the demand
remaining almost constant and imports
have appreciably reduced.

(b) and (c). Some representations
from Alloy Steel Producers have
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been received requesting essentially
restriction on imports and changes In
import duty. These have been taken
into account while formulating the
import policy for the current year,

Mine Safety Measures

1528. SHRI SATYENDRA NARA-
YAN SINHA: Will he Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the large number of
mine accidents during the last two
years were due to the neglect of mine
safety measures for achieving produc-
tion goals; and

(b) if so, whether this policy is
being changed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
There were 286 fatal accidents in
different mines during the year 1976
as against 283 fatal accidents in 1975.
The proportion of accidents classitied
as misadventure i.e, not considered as
arising due to lapses on the part of
one person or an-other was about
22 per cent during the years 1975 and
1976. This compares favourably with
28 per cent in 1974, 22 per cent in
1973 and 24 per cent in 1974, While
there was increase jn production of
coal from 99 million tonnes in 1975
to about 107 million tonnes in 1976,
there does not appear to be any evi-
dence to conclude that this had in any
way led to increased incidence of
accidents.

(b) Does not arise; however Gov-
ernment have impressed on all mine
managements that increase in pro-
duction should not be at the cost of
safety.

Withdrawal of Postal Despatch of
Newspapers from Newspaper Centres

1529. SHRI R. KOLANTHAIVELU:
Will the Minister of COMMUNICA-
TIONS be pleased o state:
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(a) whether facilities which were
available five years back for postal
despatch of newspapers from newspaper
cantres to rural areas so as to reach
the subscribers the very next day have
been withdrawn;

(b) if so, the reasons therefor,

(c) whether Government are aware
that the position is particularly bad
in Salem District of Tamil Nadu; and

(d) whether Governmenf propose to
revive the procedure again?

THE MINISTER OF COMMUNICA-
TIONS (SHR] GEORGE FERNAN-
DES). (a) and (b). There has been no
change in the policy of handling and
despatch of newspapers to rural areas.

(c) The existing arrangements for
the transmission and delivery of news-
papers in Salem District of Tamil-
nadu are satisfactory and the system
is working satisfactorily.

(d) Does not arise in view of the
satisfactory position obtaining at pre-
sent.

Accidents in Coal Mines during 1975
and 1976.

1530. SHRI RAMANAND TIWARY:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be jleased
to state:

(a) the number of accidents during
1975 and 1976 in various coal mines
in the country; and

(b) the number of persons killed in
these accidents and the total amount
of compensation paid to the deceased
on this account?

THE MINISTEFR OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b): The number of fatal accidents is
various coal mines during the years
1975 and 1976 was 222 and 206 respec-
tively. The total number of persons
killed in these accidents was 663 (in-
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cluding 375 deaths in Chasnala Colliery
disaster) in 1875 and 203 (including
43 deaths i?'the explosion in the Suda-
mdih CoMiery) in 1976.

Compensation g payable by the
managements under the provisions of
Workmen's Compensation Act, the
administration of which falls within
the State sphere,

uNE w™ & QUA agwg
e

1531, st WA SE@ AN
FT Tareeq WYX qfiwe wsumor  HEd
I FATH FT FIT 9 (6 HATITAHTH &
e AW AT W rogare; fEas ey
graaT f&51 74 ?

awm W afeae wae W&
(st Tr ArTmw) - owefad gEAT &
faazor g9 § |

faam

%®q  TOq AY AIfAA WY ¢ FTOA

gwr  Qa vAfear  wafy* '(qErd
1975 ¥ #ATH
1977 %) #*
m Ry Wy
TR ST

1 2 3
1. wier 3w 881,773
2. wq9 363,097
3. fagx 736,558
4. qITT 455,175
5. gfearom 276,025
6. fgmmow w3w 117,020

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.

20.
21.
22.

23.
24.
25.
26.
27.
28.

29.
30.
31.
32.

TFY W FTRHTT
FATew

e AW

IATAW

qfreg ST .
qUEATH W17 fAF -
A Eroaag
TETHA 3T

& LEARCS 3
TMET AT ZAAY
faesy .
AT, T T T

Femg, et

T FRALE

ALEL
faaron
Tifesd
AT HATHG
WHaMIT .

wifgs wrdtw

Written Answers 74

24,038
536,151
§51,127
1,103,680
1,438,039
7,018
9,284
436,261
188,489
443,228
813,267

16,377

958,994
1,075,799

1,640
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158,781
7,829

203
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38,860
111,847

10,568,770

Cultural Dealing to China

1332. SHRIMATI BIBHA 75HOSH
GOSWAMI: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:
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(a) whether there is any proposal
to send cultural delegation to _hina;
and

(b) if so, when?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) No proposal is at pre-
sent under consideration.

(b) Does not arise.

World Health Assembly Sessioa at

Geneva.
1533. SHRI PRASANNBHAI MEH-
TA: Will the Minister of HEALTH

AND FAMILY WELFARE be pleased
to state:

(a) whether India attended the 30th
World Health Assembly Session at
Geneva in May, 1977

(b) if so, whether India has plead-
ed that India is finding it very diffi-
cult to provide basic health care to all
due to the background of existing
socio-economic structure and inade-
quate resources; and

(c) if so, whether they have decid-
ed to help India in this regard, if so,
to what extent?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) At the World Health Assembly,
India had pointed out the herculean
task to provide adequate resources
for even the minimal programme of
reducing disease since the pattern of
health care had always followed the
expensive model of sophisticated cura-
tive services and institutions located in
urban areas with a weak base «f pri-
mary health care in rural area. A de-
veloping country like India could not
afford to provide every citizen with
every possible form of medical techno-
logy. The World Health Assembly was
informed that India was taking steps
to utilise the resources available with-
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in the community itself in order to
ensure elementary health care to the
millions residing in the villages and to
revitalise the concept of community
health workers in order to help the
community in the prevention of dis-
ease and to provide simple medical
care for common ailments.

(c) WHO have shown keen interest
in the new concepts of health Jelivery
system being evolved in India. WHO
does not give country-wise allocations
at the World Health  Assembly Ses-
sions. It decides only in programme
budget policies and the totai aloca-
tions for different programmes. The
allocations for most of the programmes
and percentage of expenditure for
actual programme implementation
have been increased. The Regional
Committee for South East Asia when it
meets next will decide the level of
allocation for each country under
various programmes. ‘The assistance
to India from the WHO would be
known only after the Regional Com-
mittee decides on specific country allo-
cations.
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Memorandum on Merger of C.C.W.0.

with B.C.CLL.

1535, SHRI A. K.
Minister of STEEL
pleased to state:

ROY: Will the
AND MINES he

(a) whether Memorandum Caled
11th April, 1977, submitted by Conve.
ner C.C.W.O, Co-ordination Committee,
Hindustan Steel Ltd., Dhanbad re-
gardiug merger of Central Coal \..she-
ries Organisation with Bharat Coking
Coal Ltd.. has been received:

(b) if so, the reaction of Govern-
ment on the issues raised in the memo-
randum; and

(c) action proposer to be taken ard

the policvy of Government in this re-
gard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(L) and (c): The entire question of
restructuring Hindustan Steel Ltd., is
under examination and the views ex-
pressed in the Memorandum will be
duly considered while taking a final
decision in the matter.
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Visit ot Deputy Foreign Minister of
U.S.S.R.

1537. SHRI P. K. DEO: Will the
Ministe. of EXTERNAL AFFAIRS be
pleased to state:
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(a) whether the Soviet Deputy
Foreign Minister paid an unannounced
visit to India and held talks with the
senior officials of the External .\fairs
Ministry recently; and

(b) if so, the main points of the
talks held?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b). Mr. N. P, Firyu-
bin, Deputy Foreign Minister of the
USSR. made a transit hall in New
Delhj frcm June 9—11, 1977, on the con-
clusion of his visits to Nepal, Burma,
Laos and Vietnam. During his stop-
over 1n New Delhi, Mr. Firyubin had
a meeting with senior officials of the
Ministry of External Affairs in the
course of which he informed the
Indian side in general terms about Lis
visits to the countries in South and
South-East Asia. The opportunity was
also taken [or an exchange of views
on bilateral matters and international
pruhlems.

Return of Dalai Lama to Tibet

1538. SHRI C. K. CHANDRAPPAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of “ov-
ernment hag been drawn to a Chinese
Government{ statement recently on the
question of return and rehabilitation
of Dalai Lama; and

(") if so, the reaction of the Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Attention of the Gov-
ernment has been drawn to a state--
ment which appeared in the NCNA on
1st May, 19717, reportedly made by a
Vice-Chairman of the Standing Com-
mittee of the National People’'s Con-
gress on the subject to a visiting
Japanese delegation.

(b) It is for His Holiness the Dalai
Lama to decide on the response.
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Welfarg Scheme for P and T Employees

of Kerala Circle
i

1539. SHR!I VAYALAR RAVI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the important schemes 10 be
taken up by the P. and T. Department
of Kerala Circle for the Welfare of
its employees during the year 1977-78;
and

(b) the total amount allotted there-
for?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) The important Welfare
Schemes for the P & T employees of
Kerala Circle are listed below. The
approximate financial implication in
1877-78 s also indicated against each
item:

Approximate Amount Involred

Scheme s,
(i) Scholarships 27,500
(ii) Sports & cultural activities - 5.000
(iii) Medical expenditure 13,15,000
(iv) Other Welfarc measures 45,000

In fact such schemes are in voguc
in P & T Circles in all States of the
country.

(b) The amount for the year 1977-78
for the various schemes has rot heen
allotted as yet. The same will be
allotted in due course after the actual
grants are received.

Exploitation of Irom ore Deposits in
Calicut District, Kerala

1540, SHRI VAYALAR RAVI: Will
the Minister of STEEL AND MINES,
be pleased to state:

(a) whether  Government have
taken a final decision regarding the
dommercial  exploitation of the iron
ore deposits in the Calicut District of
Kerala; and

(b) if so, the facts thereof?
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). No, Sir. The Kerala
State Industrial Development Corpora-
tion are presently conducting detailed
studies on the optimum development
ot fhe Kozhikode iron ore deposits
and a flnal decision will be taken by
them only after evaluating the various
technical and economic parameters.

Issue of Postal Stamps im Honour of
Shri Sarat Chandra Bose

1541. SHRI1 SASANKASEKHAR
SANYAL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government propose to
issue commemoration postal stamps in
honour of Serat Chandra Bose; and

(b) if so. the facts thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) No, Sir.

(b) Does not arise.

Establishments exempted from Dama-
ges for Late-Deposit of Provident Fund

1542. SHRI SHIVNARAIN SARSO-
NMIA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) the number of establishments
which did not deposit the amount of
provident fund in time during the last
two years upto 31st March, 1977; and

(b) the names of the establishments
in respect of which the damages
amounting to more than Rs. 5,000 and
the amount of exemption allowed in
each case?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a) and
(b). The requisite information is
being collected from the Provident
Fund Authorities and will be laid on
the Table of the Sabha in due course.
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Provision of Tap Water to IISCO
Employees

1543. SHRI ROBIN SEN: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether he is aware that
drought situation prevails during the
summer season in Asansol area vhere
the IISCO factory is situated and
large number of employees of IISCO
are living within the radius, of thiee
miles, not included in the IISCO town-
ship; and

(b) whether Government propose to
provide tap water in the villages and
mohalias within the radius of three
miles?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). To meet the scarcity of water
during the dry seasons from 15th
April to 1st July, the management of
I1SCO supply every year 40,000 pzallons
of water per day to the suhurbs of
Burnpur where a large number (i ¢m-
ployees of the Company live. DBesides,
20,000 gallons of water are :cupplied
daily to the Asansol Municipality for
distribution under their own arrange-
ments. IISCO has also provided 92
community taps in the suburbs cf
Burnpur up to a radius of 2 Kms.

Lock-out in Aluminium Corporation of
India Ltd.

1544. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES he
pleased to state:

(a) whether Government are aware
that the Aluminium Corporation of
India Ltd., J. K. Nagar, Asansol, is
under lock-out since 1974; and

(b) steps Governmenis are contem-
plating to re-open the factory at am
early date?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
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The Company has been under lock-out
since September, 1973.

(b) At the reguest of the Compauny.
the Ccntral Government had Jranied
certain reliefs in order to enable the
plant to Le restarted.

The Company has now finalised
arrangementis with the financial in-
stitutions for securing term-.loans apd
cash credit facilities for working capi-
tal. It is now reported to be making
arrangements for power  supply,
labour, etc,

Loss of Man-Days

1545. DR, BAPU KALDATE: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR pe pleased
to gtate the number of man-days lost
since April to May, 1977 industry-wise
and state-wise?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Com-
plete records from several State Gov-
ernments/Union Territories are still
awaited. However, on the basis of
information, as available on 18th June,
1977, a statement is laid on the table
of the Sabha. [Placed in Librury. See
No, LT-489/77].

Price Revidion of Aluminium

1546. DR, BAPU KALDATE: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Bureau of Indus-
trial Costs and Pricing has advised
price revision of aluminium;

(b) if so, the reasons thereof; and
(c) steps taken in this regard?
THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK): (a)
No. Sir.

(b) and (c). Do nof arise.
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Manufacture of “Push Button Tele-
phone” Machine

1547. DR. BAPU KALDATE: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether “Push Button Tele-
Phone” machine is being manufactured
by Indian Telephone Industries;

(b) whether private companies also
manufacture such machines;

(¢) whether the machines manu-
factured by private companies are

better with less imported components;
and

(d) if so, whether quernment pro-
pose to discontinue manufacture of
these machines?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNANDLS):
(ay Yes, Sir. Push Button telephone
instrumentsg are being manufactured
by the Indian Telephone Industries.

.0) and (c). Government is nut
aware of any private company in India
having manufactureq these telephone
instruments. Even the recent news
item stating that the P&T Department
has authorised a private company to
insta] push button telephones in the
country, is not correct.

(d) No, str.

Lock-out in National Iron ang Steel
Company, Belur

1548. SHRI SHEQ SAMPAT: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR bhe pleaged
to state:

(a) whether it has been brought
to the notice of Government that gince
the lock-out declared on May 18,
1976 in National Iron and Steel Com-
pany at Belur, 81 unemployed wor-
kers have died of hunger and malnu-
trition, two have committed suicide
and two others have gone mad and
lodged in the lunatic asylum; and

ASADHA 2, 1899 (SAKA)

Written Answers 86

(b) what steps Government pro-
pose to take to safeguard the life of
the workers of the National Iron and
Steel Company and to improve the
situation?

THE MINISTER OF PARLIA-
MENTARY AFFAIRg AND LABOUR
(SHRI RAVINDRA VARMA): (a) No.

(b) Information is being collected
from the State Government and would
be laid on the table of the_Sabha when
received.

M/s. Hindyuystan Zinc, Udaipur

1549. DR. VASANT KUMAR
PANDIT: Will the Minister of STEEL
AND MINEg be pleased to state:

(a) whether 1/s. Hindustan Zinc.
Udaipur, have been involved in
heavy losses;

(b) whether the employees and
technicians of Hindustan Zinc, Udai-
pur have approached Government to
investigate in the working of the
company; :

(c) whether the above company is
manipulating these losses to cover up
their corrupt practices, wastages of
funds and inefficient policies; and

(d) whether Government will look
into the matter?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) to (d). There has been a decline in
the recovery of zinc metal as well as
in sulphur recovery at - the Debari
Smelter of Hindustan Zinc Ltd. during
1976-77. The reduced recoveries of
zine and sulphur have been mainly
due to the conversion of the old batch
leaching purification system to a conti-
nuous system, at the same time
dovetailing the latter with the addi-
tiona) facilities for leaching and puri-
fication in the expanded smelter at
Debarf. While the low recovery of
zinc by gome 6.4 per cent as compared
to 1975-76 has affected the economics
of zine production at Debari—this
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quantum of zinc metal being lost at
present in the “‘Moore Cake”; the
“Moore Cake” is being accumulated
by the company, and experiments and
trials are being made to recover the
metal by retreating the cake, in regard
to which tria] experiments hold out
promise of success. When the zinc
metal eventually gets recovered from
the Moore Cake. the loss would have
been recovered to a certain extent.
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W@ aqr @ 2 st ¥ @ A 9%
aifew aur wifes sqm, weT-weET

(&) = g w1 faam g7
F= A AT W ogwR W & el
#1§ qfaas & 71 ¢ ? ¥R

(w) afr g, @ Tad feg gw<
qfeaas smar amam ?

| WX 9 wEae Har
(st TwarEAwm) : (F) AN CFA
F T @ { WX AT 1 Y AT 9
9T @ & JIEY |

(&) = (7). o, g gf@Emr
FEATT FZ1 & FTAFO T AU O3
¥ fad frfafam afada &3 &1
faarz foqr mm & —

(1) wa@® smafes w@eqy F=2
¥ wF-uw Ao qf@re Fwar 9
Fag T FAF AT 1977-78
¥ 200 wfafaa ardfrn of@re F=amor
I @It AR |

(2) @t amdror of@re Feamo
FV & Frfomee wam 1 g w3 o
ST |

(3) @ s 3 afas WX
STTZTAE qEAwT 9 ey aw faan
SmiT qar  qfET weaT e
quierar dfeew wrww & & ¥ Frn-
frrg fargm o
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(4) vt afeax wemor &=
¥ fan =hga g 72 fafeer wfu-
wifedl, aww Afasms wk agEs
a9 fazagel & e 93 9@
JTET |

(5) a==f A arY "rETAT QAN
*F qr9 WA FTIHFA 9T Wig® I
fear ram F=9T & wArSTST  wIEAAr
gar faefgm ‘0 & FHT &
FIOT A AT HHIA A qAH W
TIAATHY FT FILLC FT { FIHTIT A0
FAT THOYT & gy Ja&1 1 ‘B
qfa & fagra’’ & s=Ta9 99
o fear smaaT

(6) sH&T F WU 9= AT
F21 &7 A8 1976-77 ¥ foar mn
a1 1 7g gffeaa fear aram fd arda
gAT 7 qITEEIT A0 FET F1 T
&1 FeqaTEl A GO A AT I3 FEEET
#%1 & g9 gra-g fear @ arfs
IR I FIH F GF |

Posta] Services to Villages

1553. SHRI M. KALYANASUNDA-
RAM . Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether there are 36.000
villages in the country which did not
have postal services at present;

(b) if so, whether Government are
taking steps to have postal services
facility in all villages by the end of
the current financial year; and

(c) if so, the outlines thereof?

THE MINISTER OF COMMUNI-
CATIONS (SHRI GEORGE FER-
NANDES): (a) and (b). All the villages
in the country get delivery of mail
There are, however, 26,942 villages
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which are not covered by the Daily
Delivery Scheme.

(¢) During the year 1977-718, it is
proposed to:

(i) extend the Daily Delivery,

Scheme to the remaining
26,942 villages;

(ii) appoint agents for the sale of
postage stamps and postal

stationery  in 5000 villages
which do not have Post
Offices.

(iii) plant about 1,00,000 letter
boxes in rural areas; and

(iv) extend postal counter facilities
in 50,000 villageg through
Mobile Post Offices.

Kudremukh Iron Ore Project

1554, SHRI M. KALYANASUN-
DARAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) stage reached in construction
work of Kudremukh iron ore project;

(b) whether the cost of this project
has increased from its original esti-
mate; and

(¢) if so, the reasons thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a).
According to the contract with the
National Iranian Steel Industries
Company, delivery of iron ore concen-
trate at the New Mangalore Port has
to start in September, 1980. Substan-
tial progress hag been achieved on
various fronts such as civil works,
equipment ordering. development of
infrastructural facilities, wetc. It is
expected that the contractual obliga-
tion with the Iranjan Company will be
met.

(b) and (c¢). Thig would be known
only after the definitive cost estimates
are received from the Consultants
next month,
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Posts and Telegraph Offices in
Karnataka
1555. SHRI D. B, CHANDRE

GOWDA : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the number of Fosts gnd Tele-
graphg Offices in Karnataka, ciicle-
wise;

(b)Y whether there has ecn any
increasa in the number of post otlices
in the circles during 1975-76 and if so,
to what extent; and

(¢) vvhehe, Government have made
enor s fur dinir posial service in all
Karnataka villages?

THE LIINISTER OF COJMMUNICA-
TICNS (STl GEOLGE FFR-
NANDESY: (a) Karnataka State which
is co-tesminug with Karnataka Postal
Cicele has 8552 Post Offices and 1730
Talegranh Offices.

‘h) 24 Post Otfices were opzned in
1075-76.

(¢) All the villages in  Karnataka
are covered under the Daily Delivery
Scheme.

Policy for Shop Employees in States

1556. SHRI D. B. CHANDRE
GOWDA: Will the Minister of PARLIA.
MENTARY AFFAIRS AND LABOUR
be pleased to state-

(a) whether Government haye laid
down any policy for the employees
working in shopg in different States;
and

(b) if so, the
thereof?

salient features

THE MINISTER OF PARLIAMEN-
TARY AFFAIRg AND I.ABOUR
(SHRT RAVINDRA VARMA): (a) and
(b). Conditions of service such as daily
.and weekly hpours of work, rest
intervals, opening and closing hours of
establishments, payment of wages,
overtime, holidays with pay, annual
leave. etc. of the employees working in

JUNE 28, 1977
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shops in different States are governed
by the Shops and Establishments Acts
of the different State Governments. The
National Commission on Labour re-
vieweg the service conditions of shop
employees and made the following
recommendation:—

248.a)—Working conditions jn
shops and commercial establishments
are at present governed Ly State
Governments. (b) The Central
Governiment should enact g compre-
hensive legislation for the purpose.
I: should be applicable to  units
which have 2 sdpulrted ninimum
number of empleyecs  ¢r huve an
annuel turnover above a clipulated
limit. (¢) The present legisiation is
implementsd by local bodies. The
imnle mentatisn is  unsatisfaclory.
It should be transferre] to the office
of ‘hr €tnte Labour Commissioner.”

This recommcr.aution wag consider-
ed by the Ceniral Government in
consullaiion with the State Govern-
ments and it was decided that there
was no need for undertaking a central
legislation for shops and commercial
establishments as all State Govern.
ments. excepting Nagaland, had al-
rearly enacted necessary legislations
on the lines of the draft Central Model
Bill circulated to the State Govern-
ments in July 19855. However, the
State Governments were advised that
in so far as implementation of the Act
was concerned, wherever it was en-
trusted to local bodies the same may

be transferred to the State Labour
Commissioner.

Health Workers in Rural Areas

1557. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are for-
mulating a new scheme to provide
health workers in rural areas; and

(b) it so, the outlineg thereof?



o3 Written Answers ASADHA 2, 1899 (SAKA)

THE ISTER OF HE{&LTH AND
FAMIL WELFARE (SHR] RAJ
NARAIN): (a) and (b), A scheme on
health care servicas in the rural areas
has been prepared. This scheme
envisages selecliuon of community
health workers by the community.
These workers will provide basic pre-
venlive, promolive  and. curative
services at the level of the community.
The scheme provides for training of
5.8 lakh community health workers
and cqusl number of dais, increasing
the number nf mulli-nurpose workers,
induclinrn of a Iarce nimber of doctors
in the rural arens and making the
meriiesr] eolleoes roepe neible for total
heal'h of pritma~v  health
centires, The ccheme onvisagesg aelive
participation of the me-icil prafes:ion
in impravine {lhe health ctatns of the
rural] porulaiinn,

celoeteg

Incentives to Doctors serving in
Villages

15533, SHR1 P. RAJAGOPAL NAI-
DU: Wili the DMMinister of HEALTH
AND FAMILY WELFARE be pleased
to clate:

(a) whether Government are giving
incentives to Doctors who serve in
villages - ang

(b) it so, the nature thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARIAN): (a). No.

(b) Does not arise.

Iﬂ&nle In site for Steel Plant at Vizag

1559. SHRI P, RAJAGOPAL
NAIDU,
SHRI P. K. KODIYAN:

Will the Minister of STEEL AND
-M{NES be pleased to state:

(a).. whether site of the steel plant
at Vizag is going to be changed;

(b) ' go, the reasong therefor;
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(c¢) where Government propose to
install the above plant; and

(d) when Government propose to
complete the Plant?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
No, Sir.

(b) Does not arise.
ic) At Visakhapatnam.

()} M/s. M, N. Dastur and Co. (P)
Ltd, have Leen commissioned by Steel
Authority of India Limitegq (SAIL)
in Anril, iY75 {0 prepare the Detailod
Pruject Lapori. which i; schedulel to
he cubmitted 1o SAIL »y  Sepiomoer,
1.77. Ali¢y ‘he Re,wry has boin
comqeindeod by SATL, i will be sent to
anpproval.
Thoerofnre, at the presont moment it is
nnt pnesiitle 1o give a defenite indica-
{ion asg to when the Plant will be com-
rleted.

he Gevemmram inr their

Surprise visit to Regional Passport
Office, Bombay

1560. PROF. P. G. MAVALANKAR:
Will the MMinister of EXTERNAL AF-
FAIRS be¢ pleased to state:

(a) whether he paid a surprise
visit, for checking, to the Regional
Passport Office at Bombay in early
May thig year;

(b) if so, the state of affairs he saw,
and the urgent steps he has ordered
to be taken to improve the situation;
and ’

(c) whether similar urgent gsteps
are being taken at other such regina-
al offices, particularly the gne at
Ahmedabad in Gujarat?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE). (a) Yes, Sir.

(b) The surprise visit was made to
Bombay because it is the largest of
the nine Regional Passports Offices.
Over 1} lakh passports were issued by
this Office in 1976 and it is expected
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that over 2 lakhs will be issued in
1977. Due to a 40 per cent increase
in the number of applications received
in the Office and even though we
have employed 30 extra hands for six
months temporarily, there has been
inevitable delay in the issue of pass-
ports, in spite of the best efforts of the
officers and staff of the Repional Pass-
port Office. The problem is aggravat-
ed by an acute lack of accommodiation
for that Office, which at present has
less than half of the space required for
it. While Government is considering
proposals for increasing staff to cope
with the increasing workload. Govern=
ment has. so far. not succeeded in
finding adequate accommodation.

(c) The proposals under considera-
tion for increasing staff apply not only
to Bombay and Ahmedabad but to
other Regional Passport Offices also
which are faced with an increasing
workload. Steps are under considera-
tion to improve the efficiency of the
processing of passport applications.
The Ahmedabaq office is expected to

JUNE 23, 1977
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Pending Telephong Applications in
Gujarat

1561, PROF. P, G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of applications still
on the waiting listg for new telephone
connections at Ahmedabad, Baroda,
Surat, Rajkot and Bhavnagar in
Gujarat;

(b) whether Government are tak-
ing steps to meet the waiting and
additional demands expeditiously; and
if so, how and by what date appro-
ximately;

(c) whether Government are aware
that a number of persong coverad by
priority categories, such as Medical
Doctors, are gtill noy given telephone
connections at their residences, homes
and/or nursing homes in the above
cities; and

(d) if so. the steps being taken to
remedy the situation?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNANDES):
(a) The number of applications on the
waiting lists category-wise, are as fol-
lows:

oYT Special General  Total

move into a more spacious building
shortly.

1. Ahmedsbad . . .

2. PRaroda

3. Surat

4. Rajkot "

5. Bhavnegar . | . .

(b) Steps have been taken to meet
the waiting and additional demands
as indicated below:

1. Ahmedabad. Present demand on
the eastern side of the river would
be met on expansion of the Railway-
pura exchange by 13,000 lines which
is expected in the current financial
year. For meetings future demands
a new exchange (39) of 3000 lines
has been proposéd which is likely

———— —

367 1204 7514 9085

342 120 1742 2204

75 29 4037 4111

. Nil I 21§ 216
. Nil 4 178 182

to be set up in the year 1980-81.
On the Western side of the river,
expansion of Nawrangpura exchange
by 2,000 lines and installation
of 3,000 lines MAX.-I type exchange
at Vasna have been sanctioned.
This additiona] capacity 18 ex-
pected to be available during 1978-
79 which will take care of the pre-
sent and additional demands tha?
will be coming up in this area.
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2, Baroda. 1,000 lines expansion
of the Cross-bar exchange is pro-
grammed to be commissioned in
1977-78. Further expansion of this
exchange by 3,000 lines has also
been planneq and is expected to be
commissioned in 1979-80 when the
present demand is expected to be
met,

3. Surat. Expansion of Surat
System by 1000 lines and 1200 lines
have been programmed In the cur-
rent financia] year and the next
financial year respectively. A pew
exchange of initial capacity 3000
lines has been planned to be set up
in Textile Market area for which a
new building is to be constructed.
This building is expected to be ready
by 1982-83 and the exchange is like-
ly to be commissioned in 1983-84.

4, Rajkot. There is sufficient capa-
city available 1o meet the present
demand. For meeting the future
demands, extension by 1200 lines is
planned in 1979-80.

5. Bhavnagar., The existing
capacity ig adequate to met the
present demand. 300 lines exten-
sion is targetted to be completed
during 1977-78. Further expansion
of this exchange will be suitably
planned depending on the demand
that is expected to arise.

(¢) and (d). The number of appli-
cants ynder OYT Special Category
including Doctors who are awaiting
connections is as under:

Total
Demandi d
pendin
under g
special
category

1. Ahmedabad ' . 1204
2. Baroda : . 120

3‘ Surat . . . . » . 29
801 Ls—4
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4 Rajkot - - - - 1
s. Bhavnagar - . . 4

For every 100 connections released
to meet the demand in waiting list,
10 are reserved for Non-OYT, Special
Category. This reservation is expect-
ed to meet this demand more or less.

Mosquitoes in Ahmedabagd

1562, PROF. P. G, MAVALANKAR;
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Governmen; are aware
that the people of Ahmedabad, parti-
cularly those living in the southermn
region and on the banks of the river
Sabarmati are constantly anq irritably
harassed by the mosquitoeg breeding
in the vicinity of the municipal sew-
age farm; and

(b) if so, the steps being taken by
the Government to improve and re-
medy the situation permanently?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). Yes, the
Ahmedabad Corporation authorities
are already undertaking aeria] spray
with organophoshorus insecticides to
reduce the menace temporarily, Per.
manent remedy lies in provision of g
sewage treatment plant to treat the
sewage and let the treateg water into
the river. Sewage should not be
allowed to be usedq for grass cultiva-
tion,

Employment for unemployed

1563. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABAOUR be pleased to state:

(a) the number of unemployed
persong in the country upto March,
1977, 'State-wise;
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(b) whether there is any scheme to
‘provide employment in a big way;
and

.. (c) if =0, the salient features there-
. of?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The gvailable information relates to
the number of job-seekers (al] of
whom are not neecessarily unemploy-
ed) on the live register of Employ-
ment Exchanges as on 31st March,
1977 which is given in the statement
attached,
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(b) and (¢). The Government is
conscioug of the seriousness of the
unemployment problem and will
follow an employment-oriented stra-
tegy with due emphasis on the
development of agriculture, agro-
industries, small and cottage indus-
tries especially in rural areas. High
priority will also be given to the pro-
viong of minimum needs in rural areas
and to integrated rural development.
In line with this strategy, the Union
Budget for 1977-78 aims at stimulating
the economy jnto achieving a higher
rate of growth of output and employ-
ment through emphasis on investment
in agriculture, smal] and village
imdustries and rural infrastructure.

Statement
{In thousands)
- State/Union Territory Number of job-seekers on the
Live Register of Employment
- Exchanges as on 31-3-1977.
-
STATES
1. Andhra Pradesh’ . R 7157
2. Assam . . ' . . . " . . 207§
3. Bihar . . 1017°$
4 Gujarat - . . . . 4077
s. Haryana . . " . . . . . 2449
6. Himachal Pradesh . . . . . 891
7. Jammu & Kashmir . . . 470
8. Kamnataka . 4870
9. Kerala " . 7810
ro. Madhya Pradesh . 612-8
xI. Maharashtra 8776
12. Manipur. . 502
13. Meghalays . . 13-4
14. Nagaland . . 24
15. Orissa . 3534
16. Punjab . 3190
17. Rajasthsn . . . . . . . 2687
18. Sikkim* . . . . . . . .
19. Tamilnadu . . . . . . . 8811
. 529

0. Tripnes . . . . . .
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21. Uttcl: Pradeosh . . . . 1241°§
22. West Bengal 1235°5
UNION TERRITORIES
1. Andgman & Nicobar I:slands 41
2. Arunachal Pradesh*
3. Chandigarh 40-2
4. Dadra & Nagar Haveli* .
5. Delhi 2281
6. Goa 314
7. Lakshadweep . 26
8. Mizoram 6-0.
9. Pondicherry 20-5.

All India Total : 10,238 -7(R) = 1 crore,2  lakhs, 33
thousands @nd 700
approx.

Note:— 1. All the jo's-seekers on the I.ive Register of Employment Exchanges are not recessarily

unemployed.

2. *No Employment Exchange i: functioning in these States/Union Territories.

3. Exclude figures in respect of University Employment Information and Guidance
Bureaux except for Decthi and Maharashtra.

4. The figures may not add-up to total due to rounding off.

s. R: Revised.

Conditions of Service and Pay Scales
of Medica] Social Workers in Delhi
Hospitals

1564, SHRI MUKHTIAR SINGH
MALIK; Wil] the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether his Ministry hag re-
ceived any representations from the
medical social workers in the Central
Government hospitals in Delhi about
their working conditions, status and
emoluments;

(b) whether Government are aware
that in Punjab and Haryana, the
status of the medical social workers
has been enhanced to help them to
Perform thejr duties efficiently; and

(¢) if so, what action Govvernment
propose to take to improve condi-
tions of service, pay scales ete. of
medical social workers working in-
Government hospitals in Delhi?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No, but the Honoray
Secretary, Association of Medical/
Psychiatry  Social  Workers/Health
Educators of Delhi Hospitals suggest-
ed the inclusion of an item regading
service conditions of Medical Workerg
in the Agendu for the Delhi Hospitals
Board Meeting held on the 8th June,
1977. However, thig item could not be
included in the agenda for the afore-
said meeting as the agenda for the
Board meeting was already heavy.
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(b) The Government have no infor-
mation.

(¢) At present there is no proposal
for higher scale of pay for the posts of
Medical Social Workers.

Demarcation of Maritime Boundaries
with Indonesia

1565. SHRI D. D. DESAI: Will the
Minister of EXTERNAL AFFAIRS be
pleased {o state:

(a) whether Government have com-
pleted demarcation of maritime
boundaries between India and Indo-
nesia; and

(b) it so, whether agreement hae
also been reached in regard to the
trijunction between India, Indonesia
and Sri Lanka on the one hand and

India, Indonesia and Burma on the
other?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Under the Agree-
ments of 8th August, 1974 and of 14th
January 1977, the Continental Shelf
boundary between India and Indonesis
stands demarcated from its farthest
point in the Indiap Ocean to a point
in the Andaman Sea very close to the
possible tri-junction between India,
Indonesia and Thailand.

(b) Does not arise because there
are no possible tri-junctions between
India, Indonesia and Sri Lanka or
between India, Indonesia and Burma.

Restructuring of SAIL

1566 SHRI D. D. DESAI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether there is any plan to
restructure SAIL: and

(b) if s0, the salient features
thereof?

JUNE 28, 1977
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). The entire question of
restructuring of HSL, is under
examination of the Government. The
final decision, when taken on this
question could have some effect on
the structure of SAIL also.

Failure of National TB Programme.

1567. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE bhe pleased 10
state:

(a) whether the TB Association of
India has pointed out the failure of
the National] TB Programme;

(b) whether any suggestiong have
been made to combat thig scourage in
the country; and

(c) the steps being taken in this
regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes. The TB Asso-
ciation of India in their memorandum
to the former Union Health Minister
in March, 1975 had pointed out that
the status and progress of the National
TB Programme was far from satisfae-
tory and that the achievements were
rather poor and below expectations.

(b) Suggestions have been made to
revitalise the programme by the
Expert Committee of the Indian Coun-
cil of Medica] Research which was
constituted at the instance of the
former Union Health Minister, by the
Empowered Committee and also by
the TB Association of India.

(c) Steps being taken ‘ under
National TB Programme in this coun-
try are for—

(1) Establishment of a commu-
nity-wise District TB C_ont_rol
Programme in each of the districts
of the country.

(2) Integration of BCG vaccina-
tion with the general health service.
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(3) volvement of medical
officers and multipurpose health
workers (male and female) in
tuberculosis casefinding including
collection of sputum smears and
domiciliary treatment of TB cases
in rural Breas.

(4) Procurement of X-ray equip-
ment through international assis-
tance for equipping yet un equip-
ed District TB Centres in the
States.

(5) Reactivation of the State TB
Centres and engaging them in
monitoring and supervision of the
programme.

(6) Involvement of Paediatri-
cians, Private Medical Practitioners
and Community Leaders in rural
areas jp the National TB Programme
to ensure adequate community
participation,

(7) Taking up health education
in Tuberculosis ag a mass Campaign.

(8) Proposing further expansion
of National TB Programme in the
Sixth Plan a5 a Centrally Sponsored
Scheme.

Report of Chasnala Committee

1568. SHRIMATI MRINAL GORE:
SHRI OM PRAKASH TYAGI:

Will {he Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have re
ceived the report o inquiry conductea
into the Chasnala Colliery accident;

(b) whether the committee has
made any observations on the safety
of mine workers;

(c¢) if so, the outlines thereof; and

(d) the number of obgervations
implementeq by Government?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
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The Reports of the Court of Inquiry
appointed under Section 24 of the
Mines Act, 1852, to go into the causes
of and circumstances attending the
accidents which occurred in the Chas-
nala Colliery on the 27th December,
1975 and 5th April, 1976, have been
received by the Government,

(b) ang (c). Apart from fixing the
responsibility for the accidents the
Court has made suggestions for
amendment of Regulation 127 of the
Coal Mineg Regulations, 1957.

(d) The findings/recommendationg
of the Court are under examination.

AT "APT qqT W q

1569. st §vae |WQ T
HOAT T AGT WA {AT qg AN
Fr #qT F@

(%) =7 GTFHT FT 3T ATIG Fr
fowmas fost & & s @@l &
TREAT AAG AT qAT oAy A A
o

(&) afz &, a1 "< 50 990
F T FA & fFC Fa1 FTIIRET F
W e

grdm w@ Fqr s war (s
W awl) : (F) 7 (@) gIAA
TFF FI AT GG

wigafee fafwemt gl &
fawrs & fag @tan

1570. =0t fvar AAQ . F|@T
A Are aftarT w 700 |{AT

ag Tam # FU w0 fF oo

() @ 2 awt ¥ fx 7@ P
TR GT0 TEiafes W wEafew
fafecar qgfaal & forar ol sqEy™
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_%Nﬁﬁm ¥ gl

(¥) &1 gTEFR qgEes ggfa
¥ g ¥ gEvifew ggfy o wiew
aH ? W AR

(w) afz 7, at g=adiy o &
ugdter qgfa ¥ swyw favw &
fau g @ QAT 9 T @Y R 7

amrw W ofar swm wa
(st T AwEEw) ;o (F) T I
TFE & AT @Y g AT JGTEHT ;W
eq X @ &1 AT |

(@) =R (7). §FC wTEE
fafecar ogfmat & fasm Y A<
gfus e 2 & & | IR g 9-
dfg Qo # sy fafear gefaan

F fagm & fou a9 40.00 9
¥ F1 Wragw fear qon e, &g

Y FI9AT & I dF W ZF TAA
¥ faw 10. 2 0T ©OA # R @A
g & 1 g wrha fafear agfedi
F T fawrl #1 ggg 749,
qgEe, AT SR ggtas  fafEen
F Tw sEET F WA FA,
wrafagt aqr w2y Samt 1 faw
FQ, A&, AT AR fag . Fm
dare w73 aur wr fafear agfoai
sifs &1 fafew memi & ggEeE
FIA FT JAEqT FT TE 2

Fat & fag wmm gl

1571. ot f@w Wwd ;. aor
warea AT ofcare seqm™ 55t a8 TqTa

1 FN FG fF .
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(%) w1 faeely e W@ ® w75
a® &F AT W et s ey
arelt 7wt W W wrarw gfewr 7 R
& ¥rew Wt wfe geT vt

(7) =1 3 gror @y & Y arow
fear mv & wi

(w) afz g, @ & aXH T
T FAT FTEAET FA &7 faac g ?

wmrw O ofae wwmm S5
(ft T armw) - (F) & (7).
C LA

femeit a5 7w & g formex famr
g fFmemae & vl s f@d
fgrawt 7% 7 g9 & Freor A9, F1 A9
wfEATE & W 3 ) TR e ag
s oo @ f5 avewm owea
(To=wR) & & 9% o o To
¥ e ARIEN HETATS ¥y AG] &Y
% fe¥ wmF a1 wEeE™ & A9dw W
fmae sF=T #7 saeqT 7 AT
7% g9 "y 97 famto g smeEmw
warag § qUEW F3q gu fa=re faan
AT T & 1 THE WATAT T 9T AR
o Fqf & fq0 gweET geaa §
1.35 FOT &I4 1 w(AIAA AT
FT UF greee 14 & wwary 97 fq=re
foar a1 w@r &, faad 365 A8f A
126 o1& 41 & fau s wife &
TATT ¥ AT AT |

Eviction of Indians from Johannesburg

1572, SHRI R. V. SWAMINATHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Indians living in
Johannesburg were evicted from that
place after they have liveg there for

80 years; :
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(b) i# 80, thy reasqns for thelr evic-
tion; and

(c) the reaction of the Indian Gov-
emment in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). The
individuals affected are Bouth African
ntional of Indian origin, mainly
traders, The South African regime
under its Group Areas Aect declared
Page View, their place of residence,
as a “White Area” and ordered them
to move to Orient Plaza, a new shopp-
ing complex built specially for traders
of Indiap origin. Reportedly, the
families of some of those affected had
been living in Page View for ags long
ag eighty years,

(¢) The Government of India has
consistently condemned the apartheid
policy of the racist regime of South
Africa, of which the Group Areas Act
is an integral part. We have been in
the forefront of the campaign wgainst
racialism in the U.N. and elsewhere
and have given political as well as
practical support to the struggle for
democratic equality in South Africa
We regard the recent harassment of
traders in Johannesburg as yet another
reprehensible manifestation of the
apartheiq policy which we are deter-
mined to continue to oppose.

Registration of Dr. Phillipose Koshy
from Commission

1573. SHRI R. V. SWAMINATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleaseq to
state;

(a) whether Dr. Phillipose Koshy
has submitted his resignation from one
man commission set up by Govern-
ment to go into the nature of treat-
ment to Shri Jayaprakash Narayan:

(b) if so, what was the main cause
of the resignation;

(c) whether during the month of
May, 1977 he was called in Delhi and
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put under house asrest iogr not ac-
cepting the views of the Miniister; and

{d) whether any other person ims
been appointed?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). Dr. Philli-
pose Koshy submitted his regignation
from one-man Commission oen account
of the controversy in regard to
appointment of his son in the Post
Graduate Institute, Chandigarh. ‘The
resignation of Dr. Phillipose Koshy
was accepted by the Government with
effect from 13th May, 1977.

(c) Dr. .Phillipose Koshy was re-
guested to come to Delhi in May, 1977
to hand over papers relating to the
enquiry to his successor. Dr. Koshy
was neither put under house 2arrest,
nor was any attempt made to compei
him to accept the views of the Minis-
ter;

(d) Dr. Nagappa Alva has begn
appointed as One-man-commission in
place of Dr. Phillipose Koshy.

Kashmir

1574. SHRI R. V. SWAMINATIIAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whethey Pakistan Government
hag shown its desire to settle Kashmir
question once for all; and

(b) if so, what is the latest position
in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ~ATAL BIHARI
VAJPAYEE): (a) and (b). In several
statements in the recent past, Pakis-
tani leaders have expressed them-
selves in favour of bilateral discuss:ons
on Kashmir, in the foreseeable future.

Suspengion of Family Planning Work

1575. SHRI R, V. SWAMINATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:
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(a) whether all work connected
with fimily phinning hgg been sus-
pended due to lack of directive from
the Union Government;

(b) if so, steps being taken in this
regard;

(¢) whether all the State Govern-
ments have been asked to implement
the earlier programmes; and

(d) whether any modified plan has
been sent to thesg Stateg for further
improvement of the family planning
programme?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI 11AJ
NARAIN): (a) No, Sir.

(b) to (d). The Government have
reviewed the policy and pattern of
Family Welfare Programme in the
light of the declared policy of the pre-
sent Government tp pursue vigorously
Family Welfare Programme wholly on
a voluntary basis. For thig purpose
a revised approach to Family Welfare
Programme was discussed with the
State Health Ministers. Specific dir-
ections have been given to the State
Governments on the following points:—

(1) Family Welfare Programme
should be implemented without any
coercion or compulsion and on a
purely voluntary basis.

(2) Family Welfare Programme is
essential not only for the progress of
the nation but has a special impor-
tance for the welfare, happiness and
prosperity of every family.

(3) The main plank for implemen-
tation of this programme should be
education and motivation, provision
of services with equal emphasis on
all methods of contraception and a
greater attention to Maternity and
Child care both in Urban and Rural
areas,
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Benefit of Gratuity to Workery ia
Beag Project

1576. SHRI DINESH CHANDRA
JOARDER: Wil] the Minister of PAR.
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to the fact
that the workmen in Begg Project are

deprived of the benefit of gratuity;
and

(b) if so, whether Government are
considering to give them this benefit?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) It
is reported that payment of gratuity is
not denied to workmen entitled to it
under the Payment of Gratuity Act.
1972.

(b) Does not arise.

Nationalisation of Rellance Firebricks
and Potteries Co. Ltd.,, Dhanbad

1577. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR bhe pleased to
state:

(a) whether the joint representa-
tion by the Ceramic Workers of the
factory of Reliance Firebricks and
Potteries Co. Ltd,, at Chas Pottery,
District Dhanbad regarding Nationa-
lisation of this Factory has been re-
ceived; and

(b) if so, the action taken by Gov-
ernment thereon?

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Presumably reference is to
the joint representation dated nil re-
ceived In the Ministry of Labour dur-
ing June, 1977, regarding Nationalisa-
tion of this Unit. This has been for-
warded to the Ministry of Industry
(Department of Industrial Develop-
ment) for examination,
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Puertp Rican Question

1576. SHRI C. K. CHANDRAPPAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the stand taken by the Govern-
ment of India in the United Nations
on the Puerto Rican question;

(b) whether in a recent meeting of
United Nationg India hag taken a stand
quite contrary to the one which it was
persuing all along; and

(¢) it so, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) India voted in favour of
a Resolution adopted by the U.N.
Special Committee on Decolonization
on 30th August, 1973 which, inter alia,
in its operative paragraphs, reaffirmed
“the inalienable right of the people of
Puerto Rico to self-determination and
independence”, requested the Govern-
ment of the U.S.A. “to refrain from
taking any measures which might
obstruct the full and free exercise” of
that right requested the Rapporteur of
the Commitiee “to collect all pertinent
information on the gquestion” and de-
cided to keep the question under con-
tinuous review.

In an explanation of the vote, the
Indian representative stategq that his
delegation had voted in favour of the
Resolution primarily because of the
paragraph which requested the Com-
mittee Rapporteur to collect all perti-
nent information on the question. He
further requested that his delegation's
reservations be noteqd in relation to
some provisions of the resolution which
entered into the substance of the
matter and appeared to be rather pre-
mature in the light of the incomplete
information available to the Com-
mittee.

(b) and (c¢). At the meetings of the
U.N. Special Committee on Decoloniza-
tion held in 1974, 1975 and 1976, India
supported moves to postpone the con-
sideration of the question of Puerto
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Rico to the subsequent sessions of the
Special Committee.

The present position of the Govern-
ment of India on this question takes
into account the results of the electiong
held in Puerto Rico in November, 1978,

Action against My/s. Jaipur Udyeg

Cement Factory for not gepositing
Provident Fund

1579. S8HR] C. K. CHANDRAPPAN:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to refer to the reply given to
Unstarred Question No. 3453 on the
6th May, 1976 regarding clearance of
provident fund dues by M/s. Jaipur
Udyog Cement Factory and state:

(a) what action Government have
takepn against M/s Jaipur Udyog Ce-
ment Factory for grossly violating the
terms and conditions of the facility of
payment of arrears in instaltnents as

well as current contributions in time:
and

(b) how many workers of the said
firm are affected in this delay in
clearing off the provident fund?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABUOR (SHRI
RAVINDRA VARMA): (a) The Provi-
dent Fund authorities have reported
that for the violation of the terms and
conditions of instalment facility for the
period February, 1974 to July, 1974, the
Regional Provident Fund Commission-
er, Rajasthan withdrew the instalment
facility in May, 1975. For recovery of
the amount of arrears, certificates have
been issued to the Collector Swai-
madhopur to recover the same as
arrears of land revenue under Section
8 of the Employees’ Provident Funds
and Miscellaneous Provisions Act,
1952. Besides, prosecution cases under
Section 14 of the Act were launched
and complaintg under Section 406/409
of the Indian Penal Code were filed
with the Police authorities. In April,
1976, there was a change in the manage-
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ment of My/s. Juipur Udyag Limited,
Swaimadhopur and they have paid &
sum of Rs 15.85 lakhs. The remain-
ing srrears of Re. 8 lakhs are expected
to be recovereq by August, 1977. They
are making timely paymem of current
conltributions.

(b) No worker has been affected on
account of delay in payment of provi-
dent fund dues by the establishment.
They have been paying both the em-
ployees’ and the employers’ share of
provident fund as and when a claim
for settlement is received by the Pro-
vident Fung authorities.

Reinstatement of Employees in Public
and Private Sector

1580. SHRIMATI PARVATHI
KRISHNAN-: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state;

(a) whether the Centre have taken
a decision to reinstate zll the em-
ployees in the public and private sec-
tor who were victimised during the
emergency;

(b) if go, the facts thereof; and

(¢) what i{s the attitude of the pri-
vate sector including all the industries?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Yes.

{b) Such of those employees in in-
dustrial undertakings, both in the pub-
lic and the private sectors, who were
discharged or dismissed from service
during the emergency by their emplo-
yers, due to their absence from duty
arising out of their detention under
the Maintenance of Internal Security
Act or the Defence and Internal Secu-
rity of India Rules or because of their
association with certain organisations
which were either banned by the pre-
vious Central Government or towards
which the then Government was not
favourably disposed, are required to
be reinstateq forthwith in service by
their employers. In respect of other
employeas, who were discharged or
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dismissed by empioyers during the
emergency by taking advantage of the
atmogpheve of emergency and without
going through the dye procesg of law
and the prescribed proceduses and
without following the principles of
natural justice, the employers are
requived to review the cases and give
the employees concerned an opportu-
nity to defend themselves. For this
purpose the conciliation machinery has
been instructed to call the parties and
promote mutually satisfactory solu-
tions and wherever this is not possible
the arising industrial disputes would
be referred to adjudication,

(c¢) No instances of opposition to
giving effect to this decision, from the
private sector employers, including
industrieg, have been brought to the
notice of Government.

Comprehensive Medical Scheme

1581. SHRIMATI PARVATHI
KRISHNAN. Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government propose to
consider the usge of Alyurveda, Unani
and Homoeopathic system of medicine
and treatment as part of their com-
prehensive schemg for providing me-
dica] care to the people in villages;
and

(b) whether Government algo pro-
pose to consider the question of utilis-
ing the talents of large number of
traditional ayurvedic physicians who
are having rich experience, but not the
academic qualifications?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) Under the scheme the community
can choose any person whether he be
a school teacher, social worker or local
practitioner etc. who has the correct
aptitude and willingnesg to serve the
community, while it would be advis-
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able that h¢ has some formel educa-
tianal acurmién preferably up o radbei-
culation standard. Suitable relaxation
may be permitted for tribal and back-
wied arears.

Wt ¥ we oy o WY
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(idi) 1976-77 & 2w g
goTRT ¥ ¥Tw fowdl WX Tw dEA
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wudw W awr ww st (oft
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() W 1977-7 8% AERAT AR
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Payment of minimum wages to
agricultural labourers by States

1587. SHRI P. K. KODIYAN. Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) how many States are paying
minimum wages to the agricultural
labourers:

(b) how many States are denying
the minimum wages to the agricul-
tura] labourers; and

(¢) what policies Government want
to follow in order to have a statutory
guarantee for jobs for agricultural
labourers?

THE MINISTER OF PARLIAMENT.-
ARY AFFAIRS AND LABOUR (SHRI
RAVENDRA VARMA): (a) and (b). A
Statement showing the names of
States/Union Territories which have
fixed minimum wages in respect of
agricultural labour under the Minimum
Wages Act, 1948 is laid on the Table
of the Sabha.

(¢) Government ig pledged to the
removal of destitution with a definite
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time-frame of 10 years. ‘Towards this
end, Government will follow an em-
ployment-oriented strategy in which
primacy will Ye given to the develep-
ment of agriculture, agro-indusiries,
small and cottage industries especially
in the rural areas.

Statement

Names of the States and Union Terri-
tories.

1. Andhra Pradesh
2.Assam

3. Bihar

4. Gujarat

. Haryana

w

Himachal Pradesh
. Karnataka

n e

Kerala

Madhya Pradesh
10. Maharashtra

€ ®

11. Manipur
12. Meghalaya

13. Orissa

14. Punjab
15. Rajasthan
16. Tamil Nadu

17. Tripura
18. Uttar Pradesh

19. West Bengal
20. Andaman and Nicobar Islands

21. Chandigarh
22. Dadra and Nagar Haveli
23. Delhi

24. Goa, Daman and Diu
25. Pondicherry.
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Wﬂ'm Epidemics in Janakpuri,

New Delhi

1588. SHRI P. K. KODIYAN: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government's atten-
tion has been drawn to the reported
spreading of epidemics in Janakpuri
residentia] ecolony, New Delhi; and

-

(b) it so, the facts thereof and the
measures taken to check this
menace?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes,

(b) According to the report received
from the National Institute of Commu-
nicable Diseases, 1028 cases of Viral
Hepatitis with 4 deaths are reported
to have occured in Janakpuri between
6-11-1976 to 16-3-1977. The incidence
started declining towards the end of
January, 1977 and no case was report-
ed after 22-4-1977.

The epidemic has been due to leaky
sewer lines contaminating drinking
water and pollution of sub-soil water
by unchecked accumulation of sewer-
age wastes.

Following control measures were
taken by the Government:—

1. Measures for supply of drink-
ing water through temporary water-
lines, putting all shallow tubewells
of the area out of commission, health
education of the public, active
search for cases and treatment
thereof and correction of the defects
in layout of water anq sewerage
maing of the area were taken.

2. Blood, Urine anq water samples
are being examined regularly,

3. Good liaison with the renidents
of the colony is being kept up and
all complaints are attended to pro-
perly.

4. National Institute of Communi-
cable Diseases in collaboration with
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the Municipal Corperation of Delhi
investigated the outbreak of the

epidemie,

5. 4622 persong were immunized
with gamma-globulin (Human) up-
to 27-3-1977.
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Arrears of ESIS in Assam

1582. SHRIMATI RENUKA DEVI
BARKATAKI: will the Minister of
PARLIAMENTARY ,AFFAIRS AND
LABOUR be pleased to state.

801 LS-—5
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(a) whether the arrears of eniploy-
ees’ contribution towards Employees’
State Insurance Scheme are increasing
in Assam; and

(b) the measures taken by Gov-
ernment against the defaulters?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): The Employecs’
State Insurance Corporation have fur-
nished the following information:—

arrears of Employees’
ale

(a) The
State Insurance Contributions

decreasing.

(b) Prompt and timely action for
recovery of dueg under relevant pro-
visions of the Employees’ State
Insurance Act. is taken against the
defaulters and those who are persis-
tent defaulters, are also prosecuted
under Section B85 of the Act. Re-
course is also taken to the levying
of damages which also serves as a
deterrent on the defaulting employ-
ers.

Popularisation of Homoeopathic system
of medicine in Rural Areas

1593. SHRIMATI RENUKA DEVI
BARKATAKI: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased te state:

(a) whether Government propose
to take any steps to popularise the
Homoeopathic System of medicine in
rural areas; and

(b) if so, the main features there.
of?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). Yes. Under
the Rural Healthy Services Scheme.
which is under consideration of the
Government, it is proposed to import
training in medical care also in homoe-
opathic _system to the community
health workers and to provide homoe-
opathic medicines where necessary in
their kits alongwith medicines of other
systems to be used for the community.
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Opening. of Post Offiges in. Aspgm

1594. SHRIMATI RENUKA Q_EVI
. BARKATAKI: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the number of post offices
opened during 1976-77 in Assam; and

{b) the names of the places where
.the post offices were opened and the
_popylation covered by each post
effice?

THE MINISTER OF COMMUNICA-
TIONS (SHRF GEORGE FERNAND-
ES): (a) 72.

(b) The names of these post offices
and approximate population covered
by each is furnished in the statement
attached.

_S_tltement
Name Approxi-

olitics”

covered. '

1. Patrabari - i . . 4500

2, Ulukuchi - . . . 80

3. Malangrant . - . 3050

4._Glhar'm¢la-Pukhun' . . 227§
5. Deoghoria . = y 4300
6. Dayacharali . . . 12550
7. Akhoiputia + g 8350
8. Mahmara Baligaon - 6500
9. Tilikiam - . 3300
10. Jalukgaon * . . . 3100
11. Lalmati . d . 10050
12. Chaipanshila - . . 3576
13. Sashergaon - . . 4500
14. Ambani - . . . 8998

15. North Bongai Gaon - ’ " 10,000
16. Jelungphom - . o 3992
17. Phunelmaring . . 2039

JUNE 23, 1977
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Approxi-
mate Po
pulation
covered.

18. Thung Bakhulen

.19, Chandraman

20. Lamphelpat .
21. Manipur Part-I
22. Janakalyan Bazar
23. Kathaltali Bazar
24. Kotamani Bazar
25. Dulalgram )
26. Karsantola .
2%. Fulaguri

28. Hqwly Mohanpur
29. Balipara Khelmati
30. Bethiemveng

31. Pyainam

32. Mission Vehgthlam
33. Byrki .

34. Sinduli Bazar

35. Gobinath Killa -
36. Bolchugiri .
37. Rongmil -

38. Lawbyrwun .

39. Mustem -

40. Ichamati - .
41. North Block -
42. Signal village -

43. Tarapur Part VII
44. Kamaranga .
45. Zero Bazar .
46. Yazali .
47. Singa .
48. Geligg -
49. Semua - -

3633
2645
20327
2320
5750
3750
2560
4559
4950
5200
4500
3800
1800
450
4200
213
1096
3so
409
300
500 ~
1270 ’

2730 -

700
5500
2634

8s0

R8o

Boo

366
2880
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Name Approxi-

. gaste Po-

pulsticn

Co ered

so. Khonua - v e IOO_
s1. -Nourpur . . 3500
§2. Guradtilla ) 850
s3. Harincherra  ° 3350

s4. Kailashahar Airport - . 2000 '
ss. Kurms - . 950
56. Jamting - ) 8 . 2600
57. Lakhraichoudhury Para 350
8. Rajnager d d g 31500
59. Ghenibagan . 2250
60. Kamalnagar . 800
61. Salgagan - . 5000
62. Thinthamukh - 1700
63. Jalaya . . . 2000
64. Ouguri - , . 5100
6s. Varalung - . ‘ 725§
66. Ashoknagar Adarsha Gaon 2(;0
67. Rupatadi - . . . 5400
68. Bamderdewa 2160
69. Hill Top - i . . 800
70. Pala - . 1690
71. Lawsohton . . . 2030
72. Pologround . . 5000

Recognition to Regional Provident

Found Staff Association, West Bengal

1595. SHRI CHITTA BASU. will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the Reglonal Provident
Fund Staff Association, West Bengal
Was de-recognised in December, 1976;

(b) if se, the reasons fherefor;

ASADHA 2, 1899 (SAKA)
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. ¢e) whether the gecognition has so
far been restored; and

(d) 'if not, the reasons therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VERMA): (a) The recog-
nition granted to the Regional Provi-
dent Fund Staff Association, Calcutta
was suspended in December, 1976,

(b) There was a split in the Associa-
tion which was having two Executive
Committees. The group rivalry, indis-
cipline, indulgence in violent activities,
levelling of charges and counter-charg-
es by one group against other created
such a situation that it was considered
advisable in the larger interest of the
working of the Regional Office, West
Bengal, not to deal with either of the
two factions.

(c) and (d). The question of resto-
ration of recognition of the Associa-
tion is under consideration,

Cost of Price Index

1596. SHRI CHITTA BASU:
SHR1 SUKHDEV PRASAD
VERMA:

‘Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state-

(a) whether the cost of price index
prepared by the Simla Bureau does
not reflect the real price situation;

(b) it so, whether Government
propose to take any corrective mea-
sures; and

(c) the nature of such proposed
measures?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VERMA): (a) to (c). The
Lahpur Bureau with itg Headquarters
in Simla prepares the All India Con-
sumer Price Index Numberg for indus-
trial workers. The Index is prepared
on the basis of data pertaining to re-
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tail prices of various commodities in-
cludeq in the consumption basket of
industrial workers based on Family
Budget Surveys conducted in 1958-59
in 50 industrial centreg in the country.

Government have recently constitut.
ed a Committee to go into various as
pects of the Consumer Price Index
Numbers for industrial workers and
make recommendations.

Evolution of National Minimum Wage

1597. SHRI CHITTA BASU: Will
the Ministe: al PARLIAMENTARY

AFFAIRS AAD ~“/\BOUR be pleased
to state.

(a) whether Government propose
to define (i) fair wage, (ii) the need-
based wage and (iii) living wage in
the context of the present socio-
economic conditions; and

(b) whether Government consider
it necessary to evolve a national
minimum wage and quantify it, in
terms of the present cost of living
indices?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VERMA): (a) and (h).
The Government is seizedq of the need
for evolution of a national wage policy
which among other things, would take
into account the concept of need-based
wage, fair wage and living wage as
also the feasibility of a national mini-
mum wage,

Unemployment due to closures and
lay-off

1598. SHRI CHITTA BASU: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:.

(a) the number of persons rendered
unemployed due to closures, lock-out
and lay-off separately during the
period from April, 19768 to March,
1977, industry-wise; and

JUNE 28, 1977
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(b) the steps proposed to be taken
to meet the gituation arising out of
it?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHR1
RAVINDRA VERMA): (a) and (b).
The requisite information is being
collected from the State Governments/
Union Territories and will be laid on
the Table of the Sabha in due course.

arew awn qiferam & qfaw eqaf o
™ ™
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Broadeasting,/Transmitting licenceg to
private parties

1600. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMUITICA-
TIONS be pleased to state:

(a) in how many cases in the
country private broadcasting licences
were granted during the last 3 years;
and

(b) how many applications Gov-
ernment received during the last
three years from individuals and
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companies for grant of transmitting
licences?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) Nil

(b) None for grant of broadcast
transmitting licence.

Demands of Employees of ESIC

1601. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) what are the demands of the
employees of Employees’ State Insur-
ance Corporation pending with Gov-
ernment; and

(b) how are those demands being
dealt with?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI RAVINDRA
VARMA): (a) ang (b). The emp-
loyees of the Employees’ State Insu-
rance Corporation had made a num-
ber of demands in the past. They
have been either accepted or were
not agreed to. At present, no specific
demand is pending with the Govern-
ment.

Dispute between Engineering Project
Limijted angd Indian Construction
workers in Kuwait

1602. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Indian Embassy at
Kuwait has failed to settle the dis-
pute between Engineering Project
Limited and about 1400 Indian cons-
truction workers taken there;

(b) whether for recruiting these
workers and taking them to Kuwait
every individual had to pay substan-
tia] amount of money as bribe; and
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(¢) it so, whether the Government
propose to enquire into the matter
and punish those who are guilty?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The Indian Em-
bassy in Kuwait was not asked to in-
tervene in any dispute between the _
Engineering Projects India Limited @
and its Indian construction workers. *:

(b) Allegations that bribes had been
paid to recruiting agencies in India st
the time of recruitment were made
by a limited number of workers. They
have mnot been able to furnish any
details in writing to enable further
investigations being carried out.

(c) In the absence of any specific
allegations no further action is con-
templated.

S.T.D, Facilities between Delhi gand
Kottayam

1603. SHRI SKARIAH THOMAS:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propose
to extend STD facilities between
Delhi and Kottayam;

(b) if not, the reasons therefor;
and

(c) the time by which STD [acili-
tieg between Delhi and Kottayam will
be made available to the people in
Kerala State?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) Yes, Sir.

(b) Does not arise.

(c) The STD between Delhi and
Kottayam is likely to be available by
the end of the 6th Five-Year Plan
now under formulation,
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Regional Bone [Banks

1805. SHRI K. MALLANNA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state
whether there is any proposal under
the consideration of Government to
open regional ‘Bone Banks' to save
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many limbs which otherwise have to
be amputated?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR] RAJ
NARAIN): No, Sir.

Reaction of other countries to Janata
Government in Delhi

1606. SHRI KANWAR LAL
GUPTA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) the reaction of USA, USSR,
Western countries and Arab countries
over the formation of Janata Govern-
ment in the country;

(b) is there any change of policy
of the present Government with
aforesaid countries;

(¢) if so, facts thereof; and

(d) is it also a fact that the rela-
tions with USA and other democra-
tic countries have improveq consider-
ably?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR!I ATAL BIHARI
VAJPAYEE): (a) Reactions in
USA and West European countries
were positive and favourable. The
Soviet Union informed us that it re-
garded the change of Government in
India as an internal affair of this coun-
try and that the Soviet Union conti-
nues to value its friendly relations
with India. In Arab countries, the
democratic change of Government in
India as an interna] affair of this coun-
friendly and co-operative relations
between them and India have conti-
nued after the formation of the
Janata Government.

(b) The Government have reitera-
ted on a number of occasions that
there is no change in the essence of
India’s foreign policy which is based
on further strengthening relations of
friendship and co-operation with all
countries on the basis of equality, re-
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ciprocity and mi:'tual]y beneficial bila-
teralism. '

(c) Does not arise.

(d) India's relationd with USA and
other democratic countries have been
steadily improving and signs of fur-
ther improvement have been noticed
after the March 1977 Elections.

Grant to Society of God, Yaswant
Place, New Delhi

1607. SHRI KANWAR LAL
GUPTA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) how much grant has - been
sanctioned to Society of God situated
it Yaswant Place, New Delhi in the
iast 1hree years;

(b) who are the organisers of this
Zociely, their names and addresses;

(¢) has Government received any
complaint against the society; ang

(d) if so, the details thereof and
the action taken by the Government
thereon?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No grant has been
given to the Society by my Ministry.

(b) The information has been called
for from the Society of Servants of
God and will be placeq on the Table
of the Sabha in due course,

(c) No.

(d) Does not arise.

Countries Visited by Shri Mohd.
Yunus

1608. SHRI KANWAR  LAL
GUPTA: Will the ‘Minister of EX-
'rlERNAL AFFAIRS be pleased to
5 ate;
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(a) the names of the countries
visited by Shri Mohd. Yunus K at
Government expense in the last two
years up-to-date;

(b) the purpose of each visit and
the amount spent by the Government
on each visit;

t¢) whether he was outside the
country during the recent elections to
Lok Sabha; and

(d) if so, the facts thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b). A statement
giving the requisite information is
laid on the Table of the Sahha. [Pla-
ed in Library. See No. LT-491/77].

(e) No, Sir. insofar as the Ministry
of External Affairs is aware.

(d) Does not arise in view of (c)
above.

Indo-Soviet Treaty

1609. SHRI HARI VISHNU KA-
MATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

[ R .

(a) what concrete gains and bene-
fits have accrued to India from the
Indo-Soviet Treaty of 1971;

(b) if it has been beneficial to our
country, whether Government propose
to conclude similar treaties with
other countries; and

(c) if so, the names of such coun.
tries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The Indo-Soviet
Treaty of Peace, Friendship and Co-
operation of August 1971 reflects the
spirit of the relations of traditional
friendship and coopersation betweefi”
the two countries which serve the
interests of the people of India and
USSR.
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(b) and (c). In keeping with
India's policy of non-alignment and
peace, understanding and cooperation
with all nations, it will be Govern-
ment's endeavour to develop and
strengthen relations with all countries
on the basig of equality, mutual bene-
fit and reciprocity.
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Memorandum from Steel Employees’
Trade Union, Rourkela

1613. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have re-
ceived memorandum from the Steel
Employees’ Trade Union, Rourkela;

(b) if so, nature of demands placed
in the memorandum; and

(c) the reaction of Government
thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) to (c). The Hon'ble Member is
presumiably referring to the charter
of demands submitted by the Steel
Employees’ Trade Union on the 29th
April, 1977 to the General Manager,
Rourkela Steel Plant. The demands
placed on the Memorandum relate to
service matters such as payment of
incentive bonus, housing, educational
and medical facilities etc., ete.

The matter is receiving attention of
the General Manager of Rourkela
Steel Plant,

Alleged corruption in IISCO

1614. SHRI ROBIN SEN: Will the
Minister of STEE, AND MINES be
pleased to state:
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(a) whether he is aware that ram-
pant corruption is prevailing particu-
larly in IISCO in Burnpur and Kulti
in respect of recruitment and employ-
ment among some of the officers; and

(b) if so, steps contemplated to put
a stop to these malpractices?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
ang (b). No specific cases In this re-
gard have come to notice. Recruit-
ment in [ISCO's works at Burnpur as
weil as Kulti is made according to
prescribed procedure through a Selec-
tion Committee.

Task Force for unorganised labour

1615. SHRI VASANT SATHE: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government are con-
sidering specia)l steps/action to ameli-
orate the working ang living condi-
tions of unorganised labour both in
urban ang rural sector;

(b) whether there ig a proposal to
set up a Task Force to look into the
conditior.s of these labour;

(c) if so, the main features thereof;
and

(d) what action has been taken/
proposed tg replace contract labour
by labour co-operatives?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). There is no proposal at present
to set up a task force to look into
the conditions of unorganised labour,
However, Government propose to give
high priority to the betterment of
the working and living conditions of
unorganised labour.

The problems of labour in the un-
organised sector came before the Tri-
partite Labour Conference on 6-7th
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May, 1977 It .wag_agreed that in
view of 'the complex issues involved
and the vast size of unorganised la-
bour, their problems should. be dis-
cussed at a special Conference.

(d) System of contract labour can-
not be ended by replacing contrac-
tors by labour cooperatives.

Policy for eradicatiom of leprosy and
rehablilitation of lepers

1616. SHRI VASANT SATHE: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the Government's policy in re-
gard to the problem of eradication of
leprosy and rehabilitation of lepers;

(b) the nature thereof; and

(c) the steps proposedq to be taken
for economic rehabilitation of lepers?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (a) Government’s present
policy is to control the disease, though
ultimate goal is its eradication. The
Leprosy patients are to be rehabilita-
ted through Medico-Surgical and
Socio-economic measures supplemen-
ted by Health Educatiow,

(b) and (c¢). The control of the
disease includes measures for early
detection or the cases by house to
house survey and provision of treat-
ment to cure leprosy by killing lapra
germs in the body and thus reduce
source of infection. Some cases have
also to be temporarily hospitalised.
Facilities for re-constructive surgery
are also provided.

Socio-economically dislocated pa-
tients are rehabilitated psychologically,
physically, socially and economically,
through Medico-surgical treatment,
health educafion providing voca-
tional trainin ugh Training-cum-
Production Centres and sheltered work
Centres in agriculture, cottage indus-
tries,. handicrafts and other different
trades,
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Demand of organisation of casual and
M-ﬂmo staff of P&T Department

1617. SHRI VASANT SATHE: Wil
the Minister of COMMUNICATIONS
be pieased to state:—

(a) whether Government are consi-
dering a fairdeal for casual and part-
time staff engaged by the P&T De-
partment,;

(b) the main demands of the orga-
nisation of these staff members; and

(c) the reaction of Government
thereto?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) to (c). The daily waged
casual labour of the P & T Department
have demandeq that they be paid like
regular employees after working for 4
months/6months without break. The
matter is under consideration.

IAT AWM N IwET

1618, st wwA Tag s :
FT WA HAT IE ;AT X FW
FIF .

(¥) 39T waw # fo=marw,
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Discussions with U.S. Ambassador

1622. SHRI NIHAR LASKAR: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the new Ambassador
of US, to India had brought some
proposals from the U.S. Government
for improvement of relations between
the two countries;

(b) if so, whether Indian Govern-
ment have discussed these proposals
with him;

(¢) the main points of the propo-
sals and how far Government of India
have agreed to them; and

(d) whether any gagreement has
been signed as a result of discussions
held with him?

THE MINISTER OF EXTRNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) to (d), The new US.
Ambassador brought the greetings of
President Carter and conveyed the de-
sire of the U.S. Administration to
develop closer relations with India
and join in working for the benefit of
all peoples.

No specific proposals have been put
forward by the Ambassador, but the
possibilities of impfrovement of rela-
tions are being explored as and when
specific issues come up for discussion.
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Centre's airectives to States in. re-
garg to Family Welfare, Maternity
and Chilg Care

1623. SHRI NIHAR LASKAR: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleasel to state:

(a) whether the Union Government
have asked the State Governments to
pursue uninterruptedly the work con-
cerning family welfare, maternity and
child care both in rural and urban
areas;

(b) if so, whether any directive in
thig regard was issued to the State
Governments in May, 1977;

(¢) if so, the broad outlineg there-
of;

(d) whether some of the States
have asked clarification of some
points; and

(e) if so, the pointg raised and steps
taken to implement the family plan-
ning in the country dquring the last
three months?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (a) Yes, Sir.

(b) and (c). Specific directions
have been given to the State Govern-
ments on the following points:—

(1) Family Welfare Programme
should be implemented without any
coercion or compulsion ang on a
pure’y voluntary basis;

(2) Family Welfare Programme is
essential not only for the progress
of the nation but has a special im-
portance for the welfare, happiness
and prosperity of every family,;

(3) The main plank for imple-
mentation of this Programme should
be education and motivation, and

ASADHA 2, 1899 (SAKA)

Written Answers 158

- provision of services with equal
emphasis on all methods of contra-
ception and greater attention to Ma-
ternity and CHild Care both in rural
and urban areas.

(d) and (e). State Health Misters’
Conference was helg at New Delhi in
April, 1977 in which the policy of the
Central Government was enunciated
and necessary clarifications were given
on all the points raised by various
State Governments particularly on
the following aspects:—

(i) The suggesied leve] of per-
formance in respect of various con-
traception methods should be treat-
ed as milestones and yardstick for
achievement of the overall national
objective of bringing down the birth
rate. o

(ii) The existing pattern of Cen-
tral assistance for payment of com-
pensation money on parity basis de-
pending upon the number of child-
ren of acceptor was agreed to be
replaced by g uniform rate of all
the cases of sterilisation irrespective
of the numbér of children. p

Performance of [ISCO during 1976-77

1624. SHR1 S. R. DAMANI: Wil
the Minister of STEEL AND MINES

be pleased to state:

(a) the performance of LIS.C.O.
during 1976-77 and how it com-
pares with that of the previoug two
years;

(b) the reasong for the continued
losses incurred by the unit; and

(¢) the actions proposed by Gov-
ermment to make it an economically
viable unit?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
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Production during 1974-75, 1975-76 and 1976-77 was as under:—
Year Burnpur Steel Plant Kulti Works
M S fgm e
(Tonnes)
1974-75 §32,000 415,000 119,246 38,004
1975-76 630.000 500,000 121,906 33.460
1976-77 - ' ' 667,000 542,000 99,943 30,045
The working results were as under:—
Year Profit (+7,
(I-E;:s é;gts
1974-75 - (+) 1°08
1975-76+ ¢ ¢+ & & (=) 561

1976-77 *

(b) The main reasons for the losses
are.—

(i) Out-dated technology adopted
for the manufacture of iron and

steel;

(ii) the interest burden is dispro-
portionately high;

(iii) Higher cost of inputs;

(iv) Increased wages to steel work-
ers;

(v) Inadequate attention paid in
the past to replacements repairs. etr;
and

(vi) Fall in demand Tor spun pipes
produced at Kulti.

(c) The following steps have been
taken, or are proposed to be taken, to
improve the economic viability of
1ISCO:—

(i) Plant Rehabilitation Scheme
at a cost of Rg, 61 crores is being
implemented to restore the capacity
of the stee]l plant at Burnpur to its
rateq level. About 80 per cent of
the scheme hag been completed;

(ii) Certain other capital schemes
estimated to cost about Rs. 425

(—) t1+24 (estimated)

crores over the next ten years, have
also been undertaken for increased
productivity and sustained produc-
tion;

(iii) The technology used at pre-
sent in the steel plant for manu-
facture of iron and steel. s out-
dated. Schemes for modernisation of
iron and steel making facilities are
being formulated;

(iv) Some measures to strengthen
the management structure of the
plant have been taken;

(v) It is proposed to examine and,
if nevessary. suitably restructure the
company’s capital so that the debt
equity ratio is reasonable.

Telephone Facilities to Rural Areas

1625. SHRI R. KOLANTHAIVELU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the precise position obtaining in
regard to provision of telephon. faci-
litieg in rural areas;
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(h) the ‘criteria under which such
facilitieg are provided in rural areas;

(c) the current availability of tele-
nwhone scrvices in rural areas of Salem
District of Tamil Nadu;

(d) whether Government propose to
develop such facilities ag a regular
measure; arg

(e) if 0, the outlineg thereof?

THE MINISTER OF COMMUNICA-
TIONS (SIIRI GEORGE FERNAN-
DES): (a) and (b). Normally tele-
phone facility is provided at a place
having a post office if the proposal is
finuncially viable. In order to extend

. this facility to underdeveloped areas,
a liberal policy is followed for for
providing telephone fucilities at the
following categories of stations irres-
pective of the revenue earned and
loss sustained:—

(1) District headquarters.

(2) Sub Divisional headquarters.
(3) Tehsil headquarters.

(4) Sub Tehsil headquarters.
(5) Block headquarters.

(6) Places having a population
exceeding 10.000

In the following categorics of sta-
tions, the telephone facility is provid-
ed if the anticipated annual revenu:
is at least 25 per cent of the Annual
Recurring Expenditure (ARE):

(1) Places beyond 40 Kms. from
a working telephone exchange.

(2) Places having population of
5,000 situated within 12,5 Kms. of
an existing exchange,

(3) Tourist/pilgrim centres,

(4) AgricuMural/irrigation and
power project sites/townships.

In these four categories of stations,
the condition of minimum revenue is

801 Ls—6.
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further re’axed to 15 per cent of the
ARE in the case of backward areas,
and 10 per cent of ARE in the case of
hilly areas. For both hill and back-
ward areas, the population limit is
a'so relaxed to 2,500.

If a place does not fall under any
of the above categories and the scheme
to provide a Public Call Office at the
place is showing a loss, the facility
can be provided on rent and guarantee
basis provided some interested party
is willing to idemnify the loss to the
Departm.ent.

The position relating to provision of
telephone facility at various category
stations is shown in the attached
Statement.

(¢) The number of places having
tclephone facilities in the rural areas
of Sa'em District is 52

(d) Yes, Sir.

(¢) The facilities are being provid-
ed in a phased manner as per policy
at (a) and (b) above. During the 5th
Five Year Plan it was proposeq to
provide Public Call Offices (PCO) fa-
cilities at 3.500 places. In the first
three years of the Plan, 2582 places
have been provided with telephone

facilities.

Statement

Statement showing Provision of Telephove
facility at various car gori s of stations

as e I-5-1977.

Taotal No. No. nro-
vided
with
Tele-
phaone
facili-
ties

Category of stations.

I ’ 2 3
IT DYst_nétﬁ_-Q o 384 379
2. Sub Tivisiond] HL.Q.

3. Tehsil H.Q. 1597 1565
4. Sub Te¢hsil H.Q. i ‘ 283 212

646 <06
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I 2 3

5. BloEk_H.Q. . 3556 2916

6. Places with populationof
10,000 or more 1059 914

7. Places with population of
5,000 0or moresituated
within 12-5 Kms, of
an existing exchane,  1797° 1005

8. Placss in remote locali- . 16%

tiesqs.e. p'aces at having
a Telephone Exchan-
ges within 40 Kms.
radial distance.

9. Tourist Pilgrim Centres ;o 168
10. Agriculture ‘Trrigation o s

and Power Proicet
sitesand townships. -

ToraL S018%

* Sahizct ty Sy with opriing o
new exchanges.,

. Cases crwidered a: and when they
ar¢taken up.

fazr & IVITA W FEmeEn

1626. Wt TwmeE  fIamy
T HAIG &G WYX w® 547 32
FAA FT T IO fF o

() 7ar fez? 33197 frae w
FUFATAT F1 o7 294 F794 # A0
fasrg arsAmT AgTT AT OFTOAT

(7) == #vxr+ 71 fazre feaq
qeqrHt #YT FATAET W OFIA FIA
mﬁfw:%mﬁa‘a‘fa&nﬁmm
T g ; W

() Fat FTHFET F1 fage F
At F wATA AT FFTA & fAn
;N I MT AT IZ FAEA
A F71 faare 2

Written Answers 164

TR W qur WW AWt (s
e wwt) @ (F) F Tw st
F fafvaawg & w=x 3w § avt
gat yfEar Az TR ¥ fag
wfeag 1 @ 3y . fag g@ER
TemrwE A B s faed
faomeqr ¥ gnftor s Ffa,
gfa am Ay aur A g
1 gYTAAT &7 SToAr 1 39
Afy & awaga 1977-78 & fam
FET IAZ T IT297 IATEA & faww
FI FJSATC 3T UG FH H HIQIEAT
1 wrafer Fwm A ag gfafvea
w1 2fw g, @9 §ar wTHo
Iamt #wT ariw guEIRAT o
friem o7 g & wmeaw &
gifes yafa & A grwa gfaea
AN
(") #wT (W), ¥ g
Ageqrat qgr faze ¥ frga aTrteay
¥ #1q F7q awr faze & aafeEgr
Fr HEqT F Ady H AT ITAY
FEr & anfr, @fs =@ =T F
FHAI FT 207 F OF 9N H FAL
W K T47 (79 g1 "%ar 8, TH-
fam &rf ot zarim g SdT WA
arA JE 2

A A g gazm ¢ fF agias
g1 % 3 Awfar 7 faer g7
74 500 - %o fg wg § wmfuw
AZY 2, adl Fad g AT AR
FIAAT T ARAR { g F ATC |

Relations with Neighbouring
. Countries

1827. SHRI SOMNATH CHATTER-

JEE: Will the Minister of EXTERNAL

AFFAIRS be pleased to state the posi-
tive steps; if any, being contemplated
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to further improve relations with the
neighbouring countries like China, Sri
Lanka and Burma?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAIJ-
PAYEE): As the House is aware Am-
bassadors from China and India fook
up thelr appointments last year after
a lapse of 15 years. There have been
visits to each other's country by official
and non-official groups. Further op-
portunities for increasing trade bet-
ween the two countries on the basis
of reciprocity and mutual benefit are
being explored.

Our relations with Sri Lanka have
throughout been close and friendly spe-
cially as India and Sri Lanka have
succeeded in resolving al] outstanding
problems to their mutual satisfaction.
Means to further strengthen economic,
technical and cultural cooperation are
constantly under review, We have re-
cently extended several lines of credit
to promote trade ang we are cooperat-
ing with Sri Lanka t{o protect our joint
interests in the interational tea mar-
ket. If suitable projects come up it is
the policy of the ‘Government to en-
courage joint ventures. Air communi-
cations and telecommunications links
are also being improved. Negotiations
have also been finalised for a Culiural
Agreement between the {wo countries,

With Burma too our relations are
close and friendly. There are no im-
portant bilateral problems between us.
Some of the issues still outstanding
are proposed to be resolved through
friendly negotiations. The Govern-
ment of Indiy are hopeful of initiating
steps fo intensify economic, technical
ang cultural cooperation with Burma
and to promote regular exchange of
views on bilateral as well as interna-
liona] questions,

Demands of Workers regarding C.D.S.,
Bonus and D.A.

1628, SHRI SOMNATH CHATTER-
JEE: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state what steps, if any,
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are being taken to meet the accumulat-
ed immediate demands of the workers
and white-collareq employees with
particular reference to CDS, bonus and
D.A.?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Decisions in
regard to Compulsory Deposit Scheme
have already been announced. The
question of amending the Payment of
Bonus Act, 1965, in certain respects is
under consideration. Dearness allow-
ance as a component of wage structure,
is usually the subject matter of aila-
teral agreements, recommendations of
Wage Boards and other pay revision
bodies,

Installeg Capacity of Bokaro
Steel Plant

1629. SHRI VAYALAR RAVI: will
the Minister of STEEL AND MINES
be pleased to state;

(a) the present production capacity
ang the actual utilisation of installed
capacity of the Bokarg stee] plant;

(b) a brief outline of the proposals
to be undertaken by the Government
for the expansion of this steel com-
plex in near future; and

(c) whether Government propose to
accept any foreign assistance or colla-
boration for thig purpose and if so the
facts thereof including the nameg of
ccuntrieg with which negotiations are
in progress? '

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Any indication of the present produc-
tion capacity and the actual utiliza-
tion of the installed capacity can be
meaningfully given only after all the
major units of the first stage of
Bokarg Stecl Plant for 1.7 million
ingot tonnes per annum have been
commissioned, Final commissioning
of the last major unit
i.e. Blast Furnace No. 3 is expected in
October, 1977. Thereafter the installed
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capacity would be 1.7 million ingot
tonneg and 1.355 million tonnes of sale-
able steel per annum. Production in
the plant in 1976-77 was 0.956 million
tonnes of ingot steel and 0.736 wmillion
tonnes of saleable steel.

-

(b)Y The expansion plan of Bokaro
Steel Plant from 1.7 million tonnes to
4.0 million tonnes is under implementa-
#Aion. This is expected to be completed
by June. 1979 except for the cold rol-
ling mill complex. Government also
intend to expand Bokaro further to
475 million ingot tonnes per annum
and a detailed project report prepar-
ed by MECON is under examination.

(c) Except for cold roling mill com-
plex of 4 MT stage Bokaro Steel Plant
would continue to have collaboration
with the Soviet Organisations for im-
plementing the expansion project. In
respect of cold rolling mill complex it
has been decided to entrust the job to
the Indian Organisations who are
expected to carry out the major part
of work of designing and manufactur-
ing the complex themselves. Use will
be made of the existing collaboration
arrangements of MECON with M/s.
United Engineering (now known as
M/s. Wean United of USA) for design
and manufacture of cold rolling mills;
of EP] with M/s. Wean United of USA
for processing lines; of BHEL with
M/s. Siemens of West Germany for
systems design for industria] drives
ang controlg etc, With the Indian Or.
ganisations being entrusted with this
work of cold roHing mill comnlex
project, the Government expects that
this would not only create a wide tech-
nical base but also lead to much grea-
ter self-reliance in an area of highly
sophisticated technology in the steel
sector.

Ambassadors due for Retirement

15.30. SHRI R. K. MHALGI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state; |
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(a) how many ambassadorg are
likely to retire within a period of en-
cuing three months; and

(b) their names and the names of
the countries to which they are ac-
credited?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL LIMARI
VAJPAYEE): (a) and (b). No Am-
bassador is due to superannuate and
retirc from Service during the next
three months. However, the following
non-career Ambassador are expected
to relinquish charge on completion of
their respective assignments abroad
with within ¢he above period:

(1) Shri B.K. Nehru, High Cominis-
sioner of India in the U.K.

(2) Dr. Sisir Gupta, Ambassador of
India in Portugal, Lisbon.

(3) Shri Imdad Ali, Ambassador of
India in the People's Democratic
Republic of Yemen, Aden.

(4) Dr, K.A. Nizami, Ambassador of
India in the Syrian Arab Republic.

(5) Shri S.M. Agha, Ambassador cf
India in the Republic of Korea.

Russian Base in Indian Ocean

1631. SHRI PRASANNBHA! MEH-
TA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have en-
quired into the allegationg made by
U.S.A. that Russia has built its base
in the Indian Ocean; and

(b) whether Government proposes
to call a meeting of both the countries
to Mmpress upon them the desirability
of making Indian Ocean a zone of
peace?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE).

(a) The Government of India have
noted US allegation as well as the
USSR denial.

(b) No, Sir. India's policy on ‘he
establishment of a Zone of Peace in
the Indian Ocean ig well-known to the
internationa] community. The Go-
vernment of India would welcome the
extension of the spirit of detente to
the Indiap Ocean and hopes that talks
scheduled to be held between the USA
and the USSR on demilitarisation of
the Indian Ocean would facilitate the
establishment of g zone of Peace.

Improvement in Relationg with U.S A.

1632. SHRI
MEHTA.:
TERNAL
state:

PRASANNBHAI
Will the Minister of EX-
AFFAIRS be pleased ta

(a) whether Prime Minister has re-
ceived a letter from the President of
America for the improvement of re-
lationg between the two countries;

(b) if so, the main contents of the
letter and the reply sent to him,

(¢) whether his Ministry has exa-
mined the points raized by the Presi-
dent in hig letter; and

(d) whether US.A. has shown
any desire to improve relations with
India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI)
VAJPAYEE): (a) to (c). In accor-
dance with diplomatic practice, the
detailed contents of letters exchanged
between Heads of Gov-
ernment are not disclosed, but it
can be stated that President Carter and
the Prime Minister have exchanged
warm letters revealing g remarkuablo
agreement on basic human values, de-
Spite necessarily divergent national
positions on some international issues.

(d) There is every evidence that the

U.S. Government seeks to improve its
relations with India,
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Improving the condition of Agricul-
tural, Construction and Contract
Labour

1633. SHRI PRASANNBHAI
MEHTA. Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether it hag come to the
notice of Governmen¢ that the <¢ondi-
tions of Agriculture Labour, marginal
angd small labourers are worsening
over the years in spite of number or
schemes devised for their benefits;

(b) if =0, what are the main reasons
for this;

(c) whether the condition of cons-
truction ang contract labour is even
worse; and

(d) what steps are being considered
by the Union Government in regard
10 these labourers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). The Government is alive to the
need for improving labour con-
ditions in the unorganised
sector  including rural  workers,
construction workers and con-
tract labour. This matter came up be-
fore the Tripartite Labour Conference
on 6-7th May, 1977. It was felt that
in view of the complex issues involved
and the vast size of the unorganised la-
bour, their problems should be discuss.-
ed at a special conference.

Minj Steel Plant; facing Powers Cut

1634. SHRI PRASANNBHAI
MEHTA- Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the mini stee] plants
in the various States gre on the verge
of total collapse following the 100 per
cent cut in power supply since the
middle of January, 1977;
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(b) if so, rumber of such steel
plants affected;

(c) how many of them have been
closeq down, State-wise;

(d) whether there has been a large
scale losg in the production of stecl
during the last three months; and

(e) steps being taken to improve
the production of these steel plants.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (e). The information is being col-
lected and will be laid on the Takle
of the House,
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Excesses in Implementation of Family
Planning Programme

1637. DR, LAXMI NARAYAN
PANDEYA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleaseq to state:

(a) the procedure for inquiry in
regard to the excesses perpetrated
during 1975-76 in the implementation
of family planning programme;

(b) the number of representations
received by Government which re-
vealed that many people died after
sterilization operations and that seve-
ral are still beq ridden and several
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other have become disabled or unfit
to work; angd

(¢) the action taken by Govern-
ment against the guilty persons?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (c). The implemen-
tation of Famjly Welfare I'rogramme¢
is mainly the responsibility of State
Governments/U. Ts. As such the com-
plaints which are received by the Go-
vernment of India are sent to the con-
cerned implementing agencies for In-
vestigation and necessary action. For
this purpose Grievance Cell have
been established under the Central Go-
vernment and State Governments.
Orders have also been issued by cer-
tain State Governments for holding
judicial inquiry into certain specific
incidents. The complaints received
by the Central Government include the
incidents of deaths and othrer ill effecty
after <terilisation. The State Govern-
ments U. Ts. have also been instruct-
ed that suitable action should be taken
against the guilty workers after tho-
rough inquiry in this regard.

It is expected that a number of these
complaints will be coming in the
proceedings of the Commission of In-
quiry set up under Justice J.C. Shah,
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Medical Sociil Workers in Central
Government Hospitals, Delhj

1639, SHRI G. M. BANATWALLA:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the total number of medical
social workers appointed in each of
the Central Government hospitals in
the Capital;

(b) the duties assigneq to these
social workers;

(c) whether the number of the
medica] social workers in the Gov-
ernment hospitals of Delhi is hind-
rance in their smooth and effirient

functioning; and

(d) if so, whether there is any pro-
posal to increase the number thercof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN). (a) One Medical Social Wor-
ker in Willingdon Hospital and four in
Safdarjang Hospital have been appnint-
ed.

(b) The duties and responsibilitics
attached to the post of Medical Soclal
Worker are as under:—

1. To study the social situation of
the patients.

2. To help the patients to adjust
themselves to their illness.
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3. To remove the social problems
which prevent the patients from
making maximum use of the medical
services and to arrange financia]l aid
for them if necessary.

4. To get prosthetic appliances for
orthopaedic patients from funds
available in the hospital poor fund.

5. To arrange exhibitions, sales
and other entertainment progrom-
mes for collection of funds for the
welfare of patients.

6. To make arrangements for ado-
ption of children whgo have Dbeen
abandoned by their parents.

{c) No.

(d) A proposal for the creation of
one post of Mcdico-Social Service Oih-
cer and six posts of Medico-social
Workers in the Willingdon Hospital
is under consideration.

~

S.T.D. Facilities beiween Delhi and
Cities of Kerala

1640. SHRI G. M. BANATWALLA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the names of the cities of
Kerala State which are likely to be
connected with S.T.D. facilitieg with
Delhi during the rext three yecars,
and

(b) the names of other cities of the
country which are likely to be con-
nected with Delhi during the same
period?

THE MINISTER OF COMMUNICA-
TIONS (SHRI GEORGE FERNAN-
DES): (a) None, Sir.

(b) 1. Muzaffarnagar.
2: Gwalior,
8. Ludhianna.
4. Moradabad.
6. Bareilly.
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6. Hissar,

7. Ambala.
8. Allahabad.
9. Varanasi.
10. Indore.

11. Bhatinda.
12. Patiala.

Visit of Foreign Minister of West
Germany

1641, SHRI M. RAM GOPAL RED-
DY: Will the Minister of EXTERNAL
AFFAIRS bLe pleased to state:

(a) whether the Foreign Minister
of West Germany visited India and
held talks with Indian leaders during
April, 1977; and

(b) if so, the broaq features of the
talks held?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) The talks, which covered inter-
national and bilateral matters of mu-
tual inferest. revealed a broad simi-
larity of views on many issues. Bcth
countries are committed to democracy
at home and to strengthening inter-
national understanding and coopera-
tion. The Indian side explained
the rationa'le and . trust of the
new Government's policies aimed
at strengthening our relations with
all countries on the basis of
beneficial  bilateralism., The Ger-
man side highlighted the potential for
greater industrial collaboration bet-
ween the two countries and
with this end in view sug-
gested the wvisit to India of
an adhoc Commission from the FRG
which we welcomed. Both sides alst
agreed o explore fresh , avenues
of cooperation between them in the
economic, technologica]l and scientific
fields.
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Indian Technical Know-How and
Consultancy Service in Steel Making

1642. SHRI G. Y. KRISHNAN: Wwill
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Indianp technical know-
how and consultancy service in steel=
making are in demand in the deve-
loping coundries;

(b) if so, the names of such coun-
tries;

(¢) whether private consultancy
service organisation are also getting
orders for detailed engineering and
part civil works; and

(d) if so, the main features there-
of?

THE MINISTER OF STLEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (d). Indian consultancy rervices in
the fielg of iron and steel are gradually
getting recognition in a number of
developing countries like Nigeria,
Libya, Indonesia, Venezuela, Maxico,
Syria, Turkey, Saudi Arabia and other
Middle East Countries. Some Indizn
Organisations, both in the public and
private sectors, are presently prov.d-
ing such services in some of these
countries. For example, the Federal
Ministry of Industries, Government of
Nigeria, has appointed Metallurgical
and Engineering Consultants (India)
Ltd. for rendering consultancy and
monitoring services for installation of
two direct reduction integrated steel
plants of one million tonnes capacity
each. M/s. M. N, Dastur and Co. (P)
Ltd. are the principa] consultanis for
an integrated iron and steel complex
at Nisurata of Libyan Arab Republic
with an initial capacity of 1.25 million
tonnes/year to be expanded to about
7 million tons in stages. They are
also providing comprehensive design,
enginerring and construction supervi-
sion services for the P.T. Irosteel
Works Ltd., Jakarta, Indonesia and ¢n-
gineering services for limited areas
in connection with the expansion of
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a steel plant in Venezuela. Besides,
consultancy services are also being
provided by other firms like Develop-
ment Consultants (India) in Egvp:,
South Korea and Venezue'a; ang by
National Industrial Deve'opment Cor-
poration in Libya.

12.00 hours,

PAPERS LAID ON THE TABLE

INDIAN TELEGRAPH (1st AMDT.) RULES,
1977, INpDIAN WIRELESS TELEGRAPHY
(CoMMERCIAL RADIO OPERATORS CER-
TIFICATES OF PROFICIENCY AND LICENCE
TO OPERATE WIRELESS TELEGRAPHY)
Ampr. RuULEs, 1977, REVIEWS AND
ANNUAL REPORTS OF INDIAN TELEPHONE
INDUSTRIES LTD., BANGALORE AND OF
HiNDUSTAN TELEPRINTERS LTD., MADRAS
AND FOUR STATEMENTS
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WELFARE PROGRAMME
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ANNUAL REPORT OF STEEL AUTHORITY
ofF INprA Ltp, DELHI FOrR 1975-76
ALONG WITH AUDITED ACCOUNTS

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
I beg to lay on the Table a copy of
the Annua] Report (Hindi version)
of the Steel Authority of India Limit-
ed, New Delhi, for the year 1975-76
along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 619A of the
Companies Act, 1956. [Placed in
Library. See No, LT-484/717].

See No. LT-

NoTIFIcATIONS UNDER MINES AcT, 1952,

STATEMENTS RE. ACTION TAKEN ON

AssURANCES & REPoOrTs oF COURTs OF
INQUIRY RE. COLLIERY AOCIDENTS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR]I RAVINDRA VARMA): I beg
to lay on the Table: —

(1) A copy each of the following
Notifications (Hindi and English
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versions) under sub-séction (7) of
section 69 of the Mines Act, 1962,—

(i) The Coal Mines (Amend-
ment) Regulations, 1977 published
in Notification No. G.S.R. 501 in
Gazette of India dated the 9th
April, 1877,

(ii) The Metalliferous Mines
(Second Amendment) Regula-
tions, 1877 published in Notifica-
tion No. G.SR. 502 in Garette of
India dated the 9th April, 1977.
[Placed in Library. See No. LT-
485/77).

(2) The following statements
(Hindi and English versions) show-
ing the action taken by the Govern-
menl on VaFious @ssurances, pro-
mises and undertakings given by
the Minislers during the various
seasions of Lok Sabha:—

(i) Statement No. XXXVLII—
Ninth Session, 1968—Fourth Lok
Sabha,

(ii) Statement No. XXIV—
Eighth Session, 1973—Fifth Lak
Sabha.

{iii) Statement No. XX—
Twelfth Session, 1974—Fifth Lok
Sabha.

{iv) Btatement No. XXIV-—-
Thirteenth Semsion, 1975—Fifth
Lok Sabha,

(v) Statement No. VII—Six-
teenth Session, 1876—Fifth Lok
Sabha.

{vi) Statement No. IV—Seven-
teenth Bemion, 1976—Fifth Lok
Sabha.

(vii) Statement No. I—E gh-
teenth Semaron, 1976—Fifth Lok
Sabha.

(viii) Statement No. [—First
Session, 1977—B8ixth Lok Sabha.

(Placed in Library. See No. LT-
488/77).

(3) A copy of the Report (Hindi
and Engliah versions) of the Court
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of Inquiry into the Kessurgarh
Colliery accident which occurred
on the §th August, 1875.

(4} A copy of the Report (Hindl
and English versions) of the Court
of Inquiry into the Chasnalla
Colliery acdident whidh ocourred
on the 27th December, 1978,

(5) A copy of the Report (Hindl
and English versions) of the Court
of Inquiry into the Chasnalla
Colliery aecidert which oecurred
on the 5th Apr.l, 1976

(8) A copy uf the Report (Hindi
and English wversions) of the Court
of Ioguiry into the Sudamdih
Colliery mccident which occurred on
the 4ih October. 1978.

[Placed in Library. See No, LT-
48717,

1282 hurs.
ELECTION TO COMMITTEES

(i) Awr Inpra  INsTITUTE oF MEDICAL
Scuercrs

v Wit oftare sy sy
(sht T Arevam): & gETR W
“fe afew wroim argfom demm
ofafraw, 1958 $taro 4 (8) &
w{Tr ¥ W oawn & gEew oW Ofw
# ¥ fr wow wgren féw §, I@
afafraw & v Tvaeal & gaEmiE
afaw wiefin amfer & o &
ol & © & qrw g € sty ¥ fad
st ¥ & fAd oot & A @ wrew
frifaa w3

MR. SPEAKER: The question is:

“That in pursuance of Section
4(g) of the All India Institute of
Medical Sciences Act, 1056, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve w
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members of tie All India Institute
of Medical Scicnces for a term of
five years, subject to the other pro-
visions of the =aid Aci"”

Tire motion was adopted.

(ii) Inpian Nugsing CouNciL

ot T AwmEm & g s
F “fe wrefr geat ofoeg wfefram,
1947 ¥ 6170 3 % JvETq (1) ¥
wT () ¥ g 5w A e
fy ffy &, dw fe oow friw 2,
wrifra gewaf afog & &l & =y
e &7 & fd weR ¥ 9 e
forffer w3 "

MR. SPEAKER: The question is:

*“That in pursuance of clause (c)
of sub-section (1) of Section 3 of
the Indian Nursing Council Act,
1947, the members of this House do
proceed to elect, in such manner as
the Speaker may diréct, two mem-
bers from among themselves to
serve ws members of the Indian
Nursing Council.”

‘The motion was adopted.

(iii) POST-GRADUATE INSTOOUTE OF
Mepical  Epucation  ane Re-
SEARCH, CHANDIGARH

off v arerw ¢ & g ST
F “fe et fafesm fsr o
1966 ¥ &7 5 (W) & oA # 5
T & wee oot Aifa ¥ s e v
friw & 3w ofefroy & w1 9=t
& wendtA e fafesn fer
AT WHETT §EqT, G aeedt
¥ ¥ ¥ qiw ™ & sy &
s v & fd avx ¥ & € woe
Forarifom w1
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MR. SPEAKER: The question is:

“That in pursuance of Section
5(g) of the Post-Graduate Institute
of Medical Education and Research,
Chandigarh Act, 1988, the members
of this House do proceed to elect,
in such manner as the Speaker
may direct, two members from
among themselves to serve as mem-
bers of the Post-Graduate Institute
of Medical Education and Research,
Chandigarh, for a term of five years,
subject to the other provisions of
the said Aet.”

The motion was gdopted,

12.12 hre.

GENERAL BUDGET, 1977-78—
GENERAL DISCUSSION—contd,

SHRI VAYALAR RAVI (Chirayin-
kil): rose—

MR. SPEAKER: [ got your chit,
yesterday. Shri Kalyanasundaram
also pointed il out to me, This morn-
ing I have spoken to the Minister for
Parliamentary Affairs. [ must get
ithe names from the parties; that is all
The moment | get the names I will
constitute a Committee, Normally,
though the Speaker is expected to
constitute a Committee, I do msk the
parties to give the names; [ do not
myself do it just because I have the
power. This morning, I have spoken
to tie Minister and he said that Lz
would give me the names in a day
or two. These things will certainly
be referred to the Committee. I
have received another letter also; I
am reeding it now, I could not read
it earlier. I would refer it 1o the
Committee, which I will constitute in
a day or two. It would be easier for
me when the committees are consti-
tuted.

Now, yesterday., Shri Sheo Narain
was on his feet. He has taken seven
minutes. After he has finished his
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[Mr. Speaker]

speech; I have a list of the members
and I am sure, Deputy-Speaker and
others who occupy the chair will call
them as per the order. The Finance
Minister will reply at 3.30 p.m.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): He
will reply at quarter to four.

MR. SPEAKER: It makes no diffe-
rence.

Suppose somebody is on his legs,
we are not going to ask him to sit
down. So let us put it for 3.30 p.m.
or it may be quarter to four. After
the reply you have some small Bill,
that will take another 15 to 20 minutes.

SHRI M. KALAYANASUNDARAM
(Tiruchirapalli): I have sought your
permission for raising a point under
Rule 377.

MR. SPEAKER: 1 have seen that.

SHRI M. KALYANASUNDARAM
Kindly allow me.

MR. SPEAKER: No, no. Not now.
I have seen it this morning, I have
sent it to the Minister concerned. 1
will call you when I get some infor-
mation. I will then ask you to raise
it so that the Minister could say
something about it. But if you want
to have the satisfaction of having
raised it, you can do so.

SHRI M. KALYANASUNDARAM:
I am leaving this evening.

MR. SPEAKER: You may leave.
How can [ help it? If it is your
convenience, how can I help you? If
it is only between you and the
Minister, where do I come in? If you
do not want anything in reply, I can
have no objection to your raising it.
According to Rule 377 the Member is
not entitled to a reply, but I thought
I could help you by sending it to the
Minister.
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Shri DINEN BHATTACHARYA
(Serampore): It was the practice so
long and in the last Parliament also
that whenever we tabled any matter
under Rule 377 or any call attention
motion, information was conveyed to
the member if his call attention was
rejected or matter under 377 not
accepted. But for the last two days
I submitted to you a call attention
notice on the Indian Express which
has been closed, but nothing has been
conveyed to us.- This is a very im-
portant issue. In Delhi they have
closed.

MR. SPEAKER: This is becoming
an everyday affair. I have accepted
it. Not only have I accepted it but I
have sent it to the Minister. To-
morrow or Monday I wil] get time.

SHRI DINEN BHATTACHARYA:
The urgency of the matter may not
be there if this cumbersome procedure
is adopted.

MR. SPEAKER: If it has been
rejected, Mr. Bhattacharya would
have been informed.

SHRI DINEN BHATTACHARYA:
You must take into account the im-
portance of the matter also.

MR. SPEAKER: Everything is im-
portant. ... (Interruptions). You are
not the only Member. I have to deal
with 540 Members. That is my mis-
fortune. Therefore, you must show
some sympathy for the Speaker and
not shout like this. Some other
people also have raised this matter
and luckily for me they have not
raised it. They are good people
and not like you. Therefore,
I have sent it to the Minister so that
it may come up tomorrow or the day
after. Therefore, now please do not
do this.

SHRI M. KALYANASUNDARAM:
I have not included your matter in
the agenda. But if you want to raise
it and do not want any reply from
the Minister, you can do so.
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SHRI M. KALYANASUNDARAM:
The Minister §s present here. I will
appeal to him to reply.

MR. SPEAKER: Even if the Minis-
ter agrees, the Rules are there. I
cannot allow it. But if you insist on
raising it. you may do so.

SHRI M. KALYANASUNDARAM:
Are you preventing the Minister
from answering?

MR. SPEAKER: Because the rules
do not permit. The Minister also has
to follow the rule.

SHRI M. KALYANASUNDARAM:
The matter I want to raise is about
the failure of newspaper manage-
ments.

MR SPEAKER: That is exactly the
demand of everybody.

SHRI M. KALYANASUNDARAM:
That is the matter I wantell to raise
under Rule 377.

MR SPEAKER: As I said a call
altention is pending. 20 people have
given nolice on the same subject. You
want to raise it under Rule 3777
No please. I have sent it to the Minis-
{fer. Tt is exactly the same. Calling
Attention notices have come from
twenty to thirty members.

SHRI M. KALYANASUNDARAM:

That shows its importance.

MR. SPEAKER: That is why I have
included it in the Calling Attention.
It wiil be taken up whenever I get
time. Mr. Sheo Narain.

ot fa ammw (FEY) o omeas
wETT, § % o A 0T A
@ a7 feeadt famafa o & 77 =
80,000 faTrdf anfaar F@ o1 @%4
wWifF a2 A T AT TN ¥
frdgw § fr ag Faifaal & fod s
¥ wqr qgrd | faeey favata g E
- ¥ faars q@ fowwi
% foedr e & gt soAT AT
FAT A Y, I8 AYATHET F1 GITET AT 1
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sfraz gamas & fan saar @&
w1 g faan e a=% §9nt 9@ A
®I qgTeqd A FT 9T W@ & | FY q_
fafiqm manfes, fe=), wadh, sfe
AT AT 4 §F &) wa o asat W
wiat g=ar far g 1 s ot S
2 99§ av= fagm ¥ frer 76 q@
& 1 forer welt woet Asdwa qifasd s
o 77 forer & FT1 1 7T g1 o o
qrEt FY 2IFTTRIM A

AAMT T A ATAAIT S JET
g 71 IRIN TARIE FO% o fag ¥
qrar w1 {7 et fomr vw & e @
¥t fF Tt arg F¥ guegy a5y fawz 3 )
vw foao & 7 Afaai & o & woe g%
AT FCEATE gET £ 1 EHIR ATE AT
THTH H FEE FLIH FIA B (97 g
€Y 9T 80 FUE Fo &I ATIA q UF
2w a1 fag a7 Ay weer @M Al w
gk &nd F1 9ra fawr gwa

g 9 Y AFq fFar 97 mAdg
T 912 fugdl 9@ ¥ T 7T
ami F fAu fewa g | ag gz a 43
ZT &1 W AT 19 wER IF H @,
g9 9T THo Ao THo Mo FWTAT AT
AfFT I 39 7 fA9 ¥ ow W
T w1 | T e gure ST, e A
F27 2 fF we & ey 7% A A w0
TFT AT FATHET F AT Al W@
Tt & fady # =g aga v
FT @ q | AT F 7 qg o -
Wraq e F1 JEEfug ¥ i iz #T
T8 @ #r wwsr @9 A ar
wimR s smama &
uw fra = awr 9o s wed
qTET ®1 3% w0 | A7 & o B A
FT AT W |
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[t form argu)

WOOE YA T HIH AT @I W
I8 I & wwa 7 ) fegmm A
aewl #1393 faar 1w gl S
a5 g9 § AW ogE FfA-
I FT 3F F T qT Tg IFTT 25
T IF 90T W17 & 49 FT ATAAIH
T W | wIE AT ad ATATE Al
T F fzA0 & zw ferma & s
o /7 weg GTraTT qTATT /AT AFA
g

g H adt i @ afad ae
fraza 2 fa sorag fearfaz w1 voar
1 A F A7 qewe ¥ 17 fam 2
gz Ifea A 2 sumfar &1 39 F7
qHT F~2 & == K f&ar 5@ | TOET
T FT AT FH AT i T
FY q7g AFT 27 1 § =EAn  fF adE
gZi7 o7 az wm ¥zA 4 f¥ zfme
AT 1 TH FT AATAT W17 A 37 =7
10 AT FT 90T IrF ? w7 faw w@4T
AT IF KT AEIA FT)

gart gfraa i/ FF m@imar 2,
qE UF FT OYT {7 AZ q7 FTH FTAT R,
foawm I9THFT WOAT T FHTAT R
qgrar &, #fww 3z fY & AT gTw
AG kAT ) TEET AE amT §

agt a7 F7r 9 @ fE gfewai A
gasl g 7@ faama oW 97 e
sfra 3 & A g A o
AW agA ai o A g
;a7 wgT A Ay | & wwAT qeAT § fE
FET St a1t &y 37 2 7 g afeaei
A o g are frar

wegs Agred, & a1 s faaEr
T, @ E M7 AT A A F w Em
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F) GGy IAAT  AFAT I F CF TEA
FEHT WIAY T[A@ @H FEAT WA
Fg1 & fF o &1 @w gEra Ew
Faar AT e qx @ S s
T R, A gE FARE R, TR
7 wa@m I faw mfewi g
g7 &7 A, 394 q1a w1 fama
T W1 WAL IFAT FHAT 40 AT@
fagr 2, @ za®1 WY ¢ ¥ fo=am @1
¥ sezmor Argm & FEA1 qEAT § foaw
g9 97 7 g | AANAATRS A8 R
f& vt F7A F1 29 JE, W9 [YAT
CoRT &1 T |

may #7EY, & 9I9F, 9egans
71 £ % arra Awg fzan oY 23 aagat
F1 777 247 Tfed fF F9AT ardt e,
FHA iy gz Tafas wEAEAT g,
99 TAAHZ 2| 39 WA & AT H
THET HHGA F7AT |

! FIEATH IS A7 (qTETHZ )
qeqL] HETZE. AT ZHTY 297 § 4% 77977
Y, 77 FATT 20 97 27 AWy ) faag
I T E, IRET {A HS! AL 8 AT |
AT 7AT F1 o & gfoom  sfaarfaay
¥ I F GTAN H "TATH AT @Y &
TH I92 § A1 [gaeqT § "7 I8F q@g
F a9z 0 1 =qaeyT &, ¥ uqq 9.7 g2qw
T &A IAATAT FEAT F 1 HAF WA
g nx yzarv fags gam & W IR
gTA 99 FEr gfvaw Fm s mw
FMA & | AT AAEETR 25 AYF HIE-
7 gAY & WY ag o 3 "ErT arg &y
FJAT 21 399 AT 62w fagr
FAT E 0 A A g, geaErdy, gfew
AT, ITH TAYA FT FOEA W @A
T, AT ITH FH AT § |
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wT d1d qX e o

a"rﬁw’rtfﬂ'&m 1966 # a9
fam ooz wT | gATX AW F ey oft
80 AT AN AT FTHAT E, I7 T FrE
fraw @t adi & wfaw SR
AT I F FE-TE AT T TF
¥ mwor ¥ @ & 5 3T w€ Sfaa
sqaedT AEF | AT WY WeT A2 W
FETOE § O E AN T FREEA
foar 2 1 2 4, 4 ¥ aF FrATEF
§AF FT AANT TG F 7@ & W AW
4 AT TR & | IW AR § AT T
ST T TAAT qTET ¥ FEHTC F AAA0
E 0T ITFT WO TATE FT L A & |

Tq 49T ¥ 73 -3 fqae @
ng ¥, wzA ¥ wiwe fag 77 € A A
At gfaar 33X Y a7 & TE ) IA
Tz ¥ 577 a1 AT agA F1 A% §, AfEA
ag fwatfeam fra a7z gnil, <8 T 44
§% fad F7A1 &\ WAl 7 g TR
F mifagt 7 fagd F@Er mEa &
At 7 ammgifer 47 M FWfeT
qrarafzat aar @& &, o9 & zra
frami & ara aga T saEgTe fEa
FTAT 7T & | WAT AAAT qTET F1 ATHL
W o1 @1 SoTet Sy @Y, A g F
WY 73 fRamT SR gagel #r fgAdr
ALY AT qQUIAT |
12.31 hrs.

o frafa ag & f& s feama
1000 89T FT % O R{AQT &, Y IAA
600 "G IA & 9 W WA §, A &
QAT & UG ¢ TEHH 1500 AT 2000
O3 FT I A@T & | ATTIARTT &
&Y feaTai ¥ T O FY TG aga
frégargds &1 7 W 3T F¥ M,
a7, aa= wfz G« e Fe7 w< faar
AT WX 3T §) faegs qarg w< faan
mar 1 e ¥ gg e fmgr w@w fw

801 LS—7
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o W e d wgaafa gl d ) wa-
7@ TERT ¥ T wrmafed % 6
grarafedt #1 wqw warat 51 fag #3
#1 O I @I 9T | qE WA
FTUF AT AT 2 1 3 g srar qrey
FY ATHTT F1 TH A gATA=TL FAT
wrfed WYX 3T F1 FEFTO FE@T rfgd
Y I F UF L FIATALO I FAT |

R fom, awmae (wew w2w),
5\ g § AAEy W17 #1 a9
JAR 1 T JAM O FAOT R
F wwe] gar ¥, &fFw 9w oA
FH T aW Fqogd * gfd gH
T foamd AT 7EY & 1 A AR
sfear fafags ® 17 et waw &z
THAHZ ¥, 17 HEE WIS F, 17
RIHAT AT IIW F [T 49 FIFAT HAAL
Y FEAT, "o 9o Tgo HWio, & T )
TH JUNRT FT QUIAAT TR IQFIN FT AT
aifgr | g s Efean fefees
¥ #19 F a1 FIRAL F1 IfTT 7-
A et SAFfmadr s
I g amar ™ § dA fF Fmen
O AT I F AT T FTH @
arer FT & ford sy mn § WA
A fFr AR IT IR Fa SrETIAT N
zq fAg g wrawas @ fF S w1
JAW § FW FF a9 TwAA & g
a1 &1 F1€ a9 T TATAT AF, AT I
uTaTE WX & aF A & "9 e f2ar
T |

HAHT WX FT @1 § &0 77
AT AAFT AHT F AT W12 Y T A
FHFA | WA, qA(AIWTZ, F
ofrar &1 el T=T ;W wEWEE
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[ swearw grow 4]
ag ®gi 71 faw ¢ 1 g1 I fraw w
JAAT qrEt F wreT ¥ ITAAT R0 )
#fe & fag fa=rg ® oY grorATe wiw ¥
INE ¥ WY § Wit FHTN & Fg F
IT® Arenw ¥ wf A e ITHT LI FIA |
WIS &7 1A @ 6 w18 0 343 ar=v
Ia%T wafy gy & @ a9 F1 AfFA
JAAT ] I 24 T ¥ | 7fF fedT (Fa™
FY ®TY 50 &MF F § q W A1 T
QiNE AT AT § W SHE[ A
g A¢Y qraT | qy fAgEa g fF faand
7T BTE B MFATHT § A qrq 7T
A1 3 AT F faar g1 AFAT &
zqf9T ot grRATAY F1 WT FrofaT
%L |

TAT ¥ qEF TF AT ITAT AET, FAY
=Fafadt a1 qF T WEr 1 TET FT
wE fFar, JAN F9 ATF AT | Afwa
7z Uga 0 fFaavz @ I A IWN
fFaT FeT=TT guT 97 g% §FEg ATAAT
g | VT TG FT AT GOTAT IAAT g 73
TOTAT WAAT WHT T F  AWTA F
frwat oY i agt 99 @ & f§ 9y,
gifoady o wTEe W 94X T AT
WTXT AEHT § GFTT & Feg? AT F1
AR A ¥ day & 1§ 747 Fore’
a1 0T WX qF da g frar
JaT G JOTAT F AT A F AT T
FATY T I7% fFet o< gy a3 ok
frft g a9t et & 3 A T A
FL LG AT 1 Q8 F TR WYL 9T §
fos ot oY wa W g€ § 1w
o T A FT F S G AT §
afeT 37 9T fEedr o1 e T R
faoiw wm wgi fear s g—awia
gAY AR Tidlw gr§asr 9T forg o
IE AT A IAX 1 AFFT A Ay *
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wadt griAy § fo & g AmoTw
5€ ¥ qrar &, faay fears o9 ¥ ax
T A |raAT & IAET W HE v Ay
ro e For fowraq wr
cafag fe gat off Y s e HF fei &
&ra dta fea % oF arefr &7 ) ar 56
AT AT A FI& A TF IATAT A
W T fragiaRgwigE g1 T
I W g AT AT Qi 99 A
EIQ ¥ BIE BIE 90 a7 %A § IT A
1 AT FT GIAATC 3T TET E | qATA
F1 ag wfasiw wrr gr g7 91T TEH
& 7 g\ *Y awg A wfeg) & 927 g
T

# fawst 19 qLFTTH AT F1ZAT
g fx feardl & faw s 71 faa
27 ITFT G F IqFM F¥TT, AW
arfz &1 ary gtz fHifan, gy T arA &
TEY FTAT A7FAT, BET Ay 1A fwA
FY ET IATT Y AR X FTEE q7A-
a7 919 3 oA ¥ AdY w77 TafEw gus
F WA TR ¥ oF fHam w1 9f7 aq
X I FrAFS faa AT a1 IR
a7 ¥ vy sgrg Z1AT 97 A /I IA
¥ fAq 3£ 19 ¥ 37 & FATAA
faadt qt | 7= £ @A ¥ ¥ fA0
719 71f7 3977 & fqo Az ol g7
oy IX AT &Y gATHA FAT °F
afer sra IaET FE fowrar Ad 7
fear @& AFH IoT IEAT AT A
® TN & we wfgwrd 9w
AHTAT FT A § .

# fraza F& o weq 93w § aga
T 37wt § ) Afwa frest aX
¥ IHIT W IAR W AT T WRTER
gor & fr formet Y€ ofrer A8 1 OF
wrez E faaeY FveaTg 200 %9Q
T g § ¥ wree anefew e
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& ol ¥ e e s e
@ a0 § N ey Y 3wz frar
% fs x© wgT 7€ AT @A | W7 ST
qrt *Y FTHTT TH AT AL GFTT FY
fazr #T a0 ®1 &F IF¥TT F 0
FT |

WX g9 TH G A § | TH N
a3 & qrz Wiy gW faeelt ¥ wwy §
ar ag 3@ ¢ f& J7ar {Y qraAw 7
A9 w7 § ¥ @ ) A g frmg
AMTHT ALY & WY & wrTE F AT AFAT
g fe aw &1 9 7 | &1+, T 9w
T, T 91 RGA AN FA F1AT
g 1 I fFo o § foa® wmT g%
g qAT7 go1 afz 37 97 e Ag faan
TATAY TE FEET /R gAv g fAaifay
AT I § TART FE I ATAT AN
2\ FFAT FY WITAT T TE TAET ATHY
TET fae Tt & 1 AT WA A, 9ER
AR A F AT T gOF 397, 0F fAAE
AT TR § ) Afva dAT gH TE W@ R
TZF FT ATE AT AT AT A9 TEY 2|
& =91 &Y ®g AgAT g fF awz &7
§ TH AWY TATTA FTET g AIF WY
AE WE TE gAT , AT g0 F@AT =1gA
tfragfanamaqe g za
foe oo wwg & g7z &1 €A w0
HIAT AMHT ARTST FIATE |

YERA, AT AFE WIW FWIT &THA
2, 3gH A1 fawr feard wf @, 3w
7 fad & wan faw @&y A #1 qurd
IME W 399 A A¥A fad
ER- NqUFR & 7@ 9 =F
@ mk g, W A feifa ) 0d
*—% guwar g f5 Sw ¥ g8 qE
T O wEw 3 pm faw
A Fuaft o agwgr e
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gz A WX sy w7 WA §
WF AR IFPR WA TN
wrgor ¥ 9w (¥F) ¥ g 4T F
FrE-A-w1E a1 OHY FF g FT FAR
Faar qrdf & wigorga # FET TE
a1 ¥ gasr Ngoer qE |wEar
g AfFr gz 41 & QA T ¥
fad  zaar =rgar § aif®  wTOEr
aram B 7% fF gz s & fom @
ww W g 7 feadr  AvETEr
g, faaad sz go fremm feard
T gg v g-gwre  faw wAv
WA ogs @ wgrg fv 9aF ama
o @ag 4t, o ag IF F
IAT FTAN AL FL WFA( A | TZ
fa® 6-7 w&A FT AN §, I ATAAT
wrEn AW QIR Ad FL AT,
zafaq f& 3T WA A W
g FRT | IR AR W FET
g fE sal A FEF F ATG AT,
IfFd aft 797 w1 @Y, & vAR
gafatr Al FT @@ § 1 TW A
¥ qR-AYT FEL ITFT ATHT 4T
JT FFAT

IFM T VA FoA-T8 FaT
t——vff wm & & d erfens
we ¥ IAH WA Y wfEw
qufy & aTW T AWA €T ¥ afEAw
srzx g duw 3 ¥ ghea W
wrfzafaat #F =91 T w7
% Fr QIMMA W FAIAE A
Fat Y1 W W TA AR
gadt fase @ |F o afzemy
g w14 T FOoFEA
rAx K ard FErgl 4w 16w
Trr BYE ®T RN ¥ ATH WA
® sqfe ® q&¥ A aw@ F g
¢ & a3 ¥ gvhiw wwar W
gfrarly  weedl w7 9w o F
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[st sz 7m)

QU A KT AT FEA AL qiw
A & AR UTH AT FY 9G-9F
[ F I wd T dwszH
IFiA ghew u arfaarfagt #r
T 1@ gu fow @g-arw Al
¥ 3a 4T w wew w¢ faar g #
T ATSAT FT 93 FI ATAT ALY A0RAT,
afFr 7@ wowtw AfE faadfia
it %1 fa% T STwrw ® fwar war
e—-fadi, wrfeant st d¥a
FATRA—IA W & W& AT
M FT WATET FT 40 BEGT g1 IH
40 BT JIATN AT FWEATAT FT——
st gferi & gadr gf @ gl
foft g€ way ¢, sa o faw
IFA foaw ARaw ATZAT ¥ @R
Fv fzar

aufa dgra, & qama-ghamn
ST FT AT W § I AATA-
FEATOT FT AFAT AL 776 qT | I Y
T A-Fec 107 Hia@) F1 q¥de agi g1
qr, § gud [ H T q A
FEET A WET 9T 1 1960 HIT
1962 H3T &7%e g5 91 | 1962
¥ A A A qEIgL MRAT A
F2 T Zm fafame a1 9§ T
A EWETHl 9 qgF AR #
faar fFar o a1 WX ¥@ dEw
Wt fad M@y 5t =W aweH
it e & agy wm G
WY T FT qr4T IO Afad—
gieaat & fad g dAa@g & awe #
1976-77 % WYATIAF qRI 15. 95
FUT ®@ T @FW W@ TE 4T,
Jfeq  feargses oWz ¥ gw & 4T
qIT FT 15,73 FO3 F femramm,
it SaH 20 WM TIET WIEFH
7 f@r) g faw @& wEew
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T 1977-78%F FIFATH TW IFTFT
qGT FT 18.23 ®OT & fear
afer Frwat F @ afnad gl @
I F AT F fagr @, @Y &
aanaTg fF ag wFw food s &
IO F q3q1 & AT SqT27 FE T3V
Fzw Are 9XFO  TTET ALY FEAT
qEAT AfFT T AT &F W& S
feafs gurt faa wat st 7 & @,
gard st wifew feafa &, S&sr o
FoorT Ao fFar § faw™ 25, 30 HTAL
F1, 2 frarmeas &)

Fdr F ATAS F AT 3GT AT FA
gATX AT Y ST TFTW Qv A
Fw wws aw feg @, faad @@
feamar TEfF @ H T FWEE
Iy & 1950-1960 F TWF ¥ AT
grYeAr 33 9 Fg 219,20 WA
sufe dr afeT 1960-61 % a8 ATREAT
197.80 78 & ITAY 4 FW T AL
S I F aw wifger  sfesar
FH ORI W W g1 THtEwed<
greqmw * fgame ¥ 1 AT AN
@ a1 THH WY 1951-1971 F
gATO W1 TEeewWe aF ag 3.7
g @ A AR ag ga faew
FT 3,044 TIX FT FH | TIAr
@A gd X wrs & afeA s 3w
feare & @ 9@ 5 @k @
¥ g% Fur faer & gw gmdw f¥
3.7 AT TAEHT agr iy JE@F
qFTaw & GErATT 3.8 A A



201 Genl. Budget,

ot wheifre dare adr § afaw
FAr-are ¥ gAar WY WIwww ¥ oAy
2.6 HEEr & fgagm ¥ agar <@
g og dw ¥t 5 wa gy faw
7@t A Y Fard feew TEwr 4 W
d2 AJTAT AEA &, AfHT A GHW@AAT
g fF gmt st age ¥ uwmdw
g:@*msﬁt'ﬂﬁmeE
tfrear & ox wfesws faar 30
IR FFE fF wr gWwAE A
qMA| # AT AGHAT AT§ AT 7
12 qAT A% GIAETL A7 AFA ¢ |
TH d FEA F ATHS H AT A4
gaar g1 faa  wlr wgRw & 6@
aa &1 < fear gt wafs
T T TW I @A H 0% g
AT W uw wivm & @I w
SHAT 8883, gl WA H I 2021
g1 TE aE@E WX GTER W
ggry gar W qA ww Wi A
guE@dl ¥ WM %7 E AfFA 3w
Hew @ fagea 31 @@ & fag
ga8 T TETG AT FT g AN
qrt & HEa & 30 @ Fr fETE
T FEATE | TET F AWAH FHTA
fers ag @gar & % za# gRaga
9% g1 fewrag & &t gy mar
; gaF W @ & OHE TS T
FH, Y FAT F AT AT A,
T gt AraT ¥ gA @Ar &1 OW0
2 gFq &, afFw gw faew feail @
wE & ol F 79 @ TEIAER
¥ gfuF TsE H AAG W@ OB )
ot foew faqi & Fom, FEL
AR ARl w1 oA wagd F#fw
T, S wa W gar & o STeran
TV F@AT 911 dW AR WREH
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%mmﬁnm’r%‘wﬁﬁ F ARy

A FAF Y A F s H
AR Grd FEN ATEATE | W
g F fag oY qrIRE 1 gATQ
60% 66 Wfama a® F=2q afeda®
qF2T H AW AMIE | TART AAAS
7% 3fF gw wedy &9d F1 & W
IFAT A Am iy o fw ogH

Zq 9T  FaET ATge  gEfeEg
¥ guaar g fF g6 oot gF AT
F1 ILHAT EO W @AT & OATH
fus eq [T R AT @dT
# fag gt #FT QU FIIH I
faar srg @ gwrd &dr @gq Iwfq
FL qFAT 2

M6 gAY g WWOT FY A AR
Tq qI@ #1 A% v fggmma v
Far of 5 Ffox =t qar wigeE
FRIE F AW R FAF T F 25
gfawg @w & W@ | sgi
A% fAQ &9 F AR TEwAT @H
gfere <&@ wmow ) /T v
W & |AAar §F IR AE WA



203 Genl. Budget,

[t vz )

T hH w2 W Y
WeEY g 91Rd § a1 e %
fae qeit &1 gaomw fear s AR
framt Y & fgmm owm &
feam ® amret s 93 )

g frex 25-30@ml # wrafrE
IQIET A q@T | gAY WA
Fuq ¥ @Ay wiw &S T IR
¥ T gk fader & dwT W
Tmar feg fow T & gg Tfw
Fia2 wami ¥l 9§ W@
gaTa W o Ag 9T |
gaR Wt auifag ot A s Af
Flfow Mo Fwe
g AIM A F g mfuw @, 9
wiwr wfas @ wwfeg 7 ¥ e
sumt w1 fawre g1 oW 3w
fer gamt Wt wifer St aar ®
g f& 105 v Fuzt faw  EwweTEa
Frogre ar g€ § o1 e d
T § @aq 971 & A9g FAT
gt g fF sw fRet 9 saAr dA
M oaY F@g) fgan f&dr am
¥ fou ow wrelt w1 F fae

Bﬁ%ﬂ’ttﬁqaﬁfﬁﬁm | HTIHY
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% fau s W fewwww s
g ag foamww  wow ® A
FAT HT FEAT  FET L AT AH
Te ¥ qarf o awdr § o faxg
HWHO  qR R RT IE@ g
auE ¥ A & FA A wTaw
faoet &9 s qeft § Wit wiw
T S AT Y NI E | ey
it‘rwmﬁﬁﬂm ﬁgﬂrﬁi{

IR G @ o e fed amr
AT=ET g1 "R 27 AT WIEHY
A9 H T FEl TW A ¥ aroady

¥ BT 9T I W

F1 ITE AT AT FTIT FIA A A
S AT FHE Y ag I arfg
feer€ sr &Y 1 zEw aETw W
a2 fF Nt g S @
I G weew w1 A oqfegel w
& o ) Sfedr fafra e i L G
qifed & a@lT 9T, AW Hwew
g ] F fau z@ N *7 o
A IEA

FTH v F aeH & oF aw
TG AT E 1 AR wEEw ¥
g FgT qwEm @ fF oow o
wi¢ dges e w1 gl fopfen
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wifew & o § off wnfrr W
¥ WAl R % aagm Y SEy
TEET §AE qg 9T Jrv g f§ ag
fieg sre w1 § W o ag waTaT
fe mg wqn theger wre wda
ITH W {EAFH AR WAL
qeaAT R | S W Ag fwur Smar
¢\ AWE am-Aee w7 feaferww
a3 gt & feg AW H
M Fqa w1 wfge T AfEFT
w1 2w & fou sr & fag o aoex
%1 sfagwrc I Tg frar s ?
g ®@ Y @I A g N
& MW Wy HAT 7 I OHAT
WRE LT IR A e @y 5
A RE @w o wam fam
arar @ g fmad feafermw wnft
Hagi g Afew gaguet St owTEd
ara g & F9g afgw 9T W FI-
Ao & afew qeamEr g

gax fam 1 foaww d@fqum
¥ wrarefes @ e &t oo fean
s =rfgd,  EwTRTY @ @ qU
FOAT e & fowEma &
Desperate diseases require desperate
remedies, @ITATH ATHTIT &1 FfAT &
I AT 2 I9FT 9 FA AF 4,
IAH YA AT T g AG @)
FFAT &1 WIB WY W WIEHT S
qF TT FTH A W TGN &1 qHRAT
@1 3W awe ¥ @1 WA Wgew F®
FT A& w% § Afww ww g A
FHT § gmwr qfa &% Wik Weyew
FEE F A9, AFHC G509 & T
farm 3R, af A ST d AR

W URIF g F e iR
war ®on g fewm qR aed
waat fear
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12.57 hrs.
[MRr. DEPUTY-SPEAKER in the Chair]

SHRI V. ARUNACHALAM (Tirunel.
veli). I rise to say a few words about
the Financial Statement for the year
197%78. Jl.orq Curzon once remarked
that India’'s budget was a gamble in
the monsoon. Even after 30 years of
independence and ‘the execution of
five 5-year plans, we are still unable
to disprove the remarks of Lord Cur-
zon. OQOur Finance Minister, in his
speech, has strongly criticized the pre-
vious government for its lapses and
failures. He has levelled certain
charges against that Government.

According to our Finance Minister,
due to the rule of the Congress party
for the past 30 years, the rate of nation-
al economic growth is less than 2 per
cent at present. Uneven distribution
of growth has been the cause of an im-
balanced growth. Unemployment is
becoming very serious; rise in prices
is also serious. He has touched upon
all matters. Nothing has been left un-
touched by our Finance Minister. 1
am not questioning the right of our
Finance Minister; but we have at the
same time to examine what has hap-

pened in the past.

My first question is: who are respon-
sible for all this misrule, misdeeds and
miseries? The Janata party may as-
sert that the Congress party is respon-
sible for all these things. But in the
past, important leaders of the Janata
party were partners in the Congress
party. So, they have no moral right
to criticize that government. I am not
criticizing &ll the Janata party lead-
ers. I know some of its leaders are
honest persons, e.g. leaders like Mr,
Mohan Dharia and Mr. Chandra She-
khar. Whenever they disagreed with
the Congress party, they registered
their protest and raised their voice
against the policy and programme of
the Congress party. But it is not the
case of all who have defected from
the Congress Party. That is why I
want to say something about it. Take
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Shri Bahuguna. Was he not helping
the Congress Party when he was the
Chief Minister of Uttar Pradesh, even
though he is now in the Janata Party?
Or, is there any single instance to say
that Shri Jagjivan Ram raiseq his pro-
test against the declaration of cmer-
gency, or the totalitarian attitute of
the former Prime Minister? No, not
at all. On the other hand, they were
enjoying the fruits of power as far as
possible, up to the hilt; they did not
put up anything against them. But
now they are levelling charges against
the Congress Party. That is why I
say there is no fairness in their criti-
cism.

13.08 hrs.

As far as agriculture is concerned,
our Finance Minister has realised its
importance. That is why Rs. 780
crores have been allotted for the deve-
lopment of agriculture and allied ser
vices. Adequate steps have been taken
to improve the production by supply-
ing them with high-yielding varieties
and providing them with modern scien-
tific methods of cultivation. In sgpite
of all these things. the economic level
of the farmer in India is much below
the marginal or even poverty line. They
shed only sweat, ang tears. Their
position is deplorable. We notice that
the measures adopteq so far for the
uplift and welfare of the farmers have
not met with any success. That Is
why we are forced to find out alterna-
tive measure to improve or uplift the
position of the farmers.

When we analyse all these things
we notice that in order to protect the
rural economy and to protect the
life of the poor farmer, the only effec-
tive measure is the introduction of
crop insurance. This i$ the only way
in which we can protect the life of the
farmers and the rural economy. I
hope that the party in power, having
the gymbol of the farmer with plough,
will not hesitate to come forward for
the introduction of crop insurance.
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The fixation of fair price for agricul-
tural produce is another important
factor for strengthening the rural
economy. I come from Tamilradu,
which is a paddy growing area. The
price fixed for paddy is much below
the economic return. Government
have not shown any interest in raising
the rate for paddy. The present Gov-
ernment is rot following a fair policy
with regard to paddy. Recently, they
enhanced the rate for wheat from
Rs. 105 per quintal to Rs. 110. But the
same consideration was not given f{o
paddy. That is why I say that in the
matter of fixation of fair pric2 for
agricultural products this Government
is partial

The price of fertilizer is very high.
The Agricultura] Prices Commission
in its repo;t for the year 1976-77 has
asked the Government to take imme-
diate steps o reduce the price of ferti-
lizer as much as possible. Yesterday
it was reported in some of the dailics
that our Finance Minister has agreed
to reduce the price for fertilizer. 1If
so, it is a welcome sign.

Coming {o industry, we are glad to
know that in the Plan outlay a sum
of Rs. 51p crores have been allotted
for iron and steel industry. But the
provision for the Salem Steel Plunt is
only Rs. 3 crores. Verv often the
party in power and the industrialists
say that the production of steel should
be increased without any further delay.
But at the time of allotting the amount
to the new project, ‘Government is not
behaving responsibly. So far 1s Salem
is concerned, you have allotted in the
Plan only Rs. 3 crores only hecause
Salem is located in South India. If it
were located in North India, I am sure
this Government would have allotted
the required amount to complete the
project as early as possible,

In the Plan outlay, g provision of
Rs. 171.65 crores has been included for
ports, shipping and lighthouses. But,
unfortunately, no amount is allotted
for the Sethusamudram project. For
the last 24 years the people from the
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South have been repeatedly requesting
the Government to include the project
in the Paan, but what was happening
in the past is being repeated in the
present. Tue indifferent attitude of
the party in gower at the Centre is
being repeated again. I remind you
that the indifferent and negligent atti-
tude of the Government towards the
South is being closely watched by the
people of the South, There is g sus-
picion, and if our suspicion comes
true that the negligent and indifferent
attitude of this Government iz wilful
and wanton, then the people will not
hesitate ¢0 raise their voice and regis-
ter their protest against the attitude
of the Centre with the mark of blood.
That is why I want them to note this.

A sum ol Rs. 6.8 crores has been
allotted for the development of the
national languages. Under the pretext
of developing the national languages,
Government has proposed to nromote
Hindi alone. I do not want to explain
what has happened in the morning, but
the intention of the Government is
revealed on every occasion. So, in the
name of rational languages, you are
encouraging only Hindi, not th: other
nationa] lariguages. If you o through
the appropriations, the fact is clear.
Out of this Rs. 6.8 crores, Rs. 2.15
crores in going to be spent for the ap-
pointment of Hindi teachers. You are
going to spend Rs. 1.10 crores on the
dead lanzuage Sanskrit. What about
the other national languages? Do you
think thig iz a reasonable allocation?
Is there any justification for this ap-
propriation? That is why I ask; will
this Government come ~forward to
give an assurance that this amount of
Rs. 6.8 crores will be spent equally
and fairly, without any reservation,
on the development of all nationa’
languages? I know they are not in
position to give such mssurance be
cause it is a Government of Hindi.
speaking people. The Government js
more regional than national, it is a
government of the north, by the
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North and for the north. The
Budget is very clear in this respect.
It you follow this policy, if you fail to
understand or realise the sentiments
and feelings of the South, if yau fail
to meet the needs of the South it is
my responsibility to remind you that
knowingly or unknowingly the party
in power at the Centre is laying the
axe at the root of national unity, I
conclude my speech with these remarks.

*SHRI A. V. P ASAITHAMBI
(Madras North): Hon. Mr. Deputy
Speaker, Sir, I take this opportunitv
to welcome the General Budget that
has been presented to this House.
While doing so, I also pay my compli-
ments to the hon. Finance Minister for
having raised the income-tax exemp-
tion limit from Rs. 8,000 to Rs, 10,000,
But there is snag here. In the case of
a person whose income is higher by
even Rs. 100—say Rs. 10,100—the in-
come-tax will be calculated from
Rs. 8,000. This is unfair and unjust.
The Janata Party Government, w hich
not only swears by Janata but also has
appropriated the name Janata, should
come forward to alter this anomaly.
Then only the middle class people
would get some benefit from this
Budget. Lakhs and lakhs of labour
expected that their Compulsory De.
posit money would be refunded to
them the moment the Janata Party
came to power. They are not only
disappointed but also distressed that
the instalment of CDS due to them
would be deposited in the General
Provident Fund. I would suggest that
the Government should have ro hesita-
tion in refunding this money to the
labour, if necessary even by floating
a market loan for this specific purr.ose,

I come now to the tax proposals that
affect the pedrer sections of our society.
The {axes that have been levied on
beedi and match boxes must be re-
pealed if the Government wants to
come to the rescue of the poor people,
The Government is aware that the

beedi and match industries are

*The Original Speech was delivered in Tamil.
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employing millions of labour. In Tamil
Nadu this is an indisputable fact. If
the Government does not want to de-
prive the livelihood of the mitions of
labour, then the taxes that are proposed
to be levied must be withdrawn.

The hon. Members who spoke on
this Budget categorised it in diiterent
ways;, some called it a Janata Budget;
some others called it a Swalantra
Budget; yet others named it as Old
Congress Budget. But I have to say
that there is no difference at all bet-
ween this Budget and the Budgets that
were presented during the past thirty
vears. The hon. Members, who parti-
cipated in this discussion, pointed out
with facts and figures that the acute
water problem has not been resolved;
the rural areas have not progressed,
and the agriculture has not developed.
Even after thirty years of Indepen-
dence, India could be the only which
has not made any appreciable progress
in resolving the problems of .Jrinkinr
water, agricultural and industrial stag-
nation, unemployment etc. What is the
reason that India should lagz behind
while other countries of the world
placed in a similar position. if not in
a worse position, have made pheno-
menal progress during the past three
decades. I can unreservedly say that
those in authority have not made so
far any objective analysis for this
abject failure in our country.

So far as I can say, India has not
been able to make the required pro-
gress in these fields because the pro-
blems of drinking water. industrial
backwardness, unemployment etc. ure
to be tackled by the State Government,
and definitely not by the Central Gov-
ernment sitting in Delhi. What was
the revenue of the States in 1947, what
is the revenue of the States today.
what was the revenue of the Cenire in
1947 and what is its revenue today-—
it you compare these things. vou will
find that the revenue of the Centre
has gone up by 30 to 40 times. while
the revenue of the States is at a stand-
stilL. In fact, the revenue of the States
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has declined in proportion to the in-
crease in the revenue of the Centre.
The main reason for this sorry specta-
cle is that gradually all the powers of
the States have been appropriated by
the Centre during these three gdecades.
As has been pointed out by late Rajaji,
the State Assembly is like a Panchayat
Board. it has no powers worth the
name, India cannot progress if the
State Governments are to remain like
dumb-dolls in the system of adminis-
tration of the country. The State
Governments must be empowered with
executive responsibilities for finding
solutions to the problems facing the
people. It cannot be denied that the
State Governments are the nearest
agencies to the people, and not the
Central Government in Delhi. The ex-
perience of thirty years has shown be-
yond doubt that the State Governinents
must be given adequate powers so that
India can make steady and uniform
progress. During the recent Parlia-
mentary Elections, Shri Morarji Desai,
Acharyva Kripalani, Jayaprakash Na-
rayan and such other eminent leaders
assured that if the Janata Party came
to power. the powers concentrated in
the hands of the Central Government
would be decentralised. After assum-
ing the reins of administration, I do
not know how far and in what ruanner
the Janata Party Government has tried
to decentralise the powers.

‘The D.M.K. Government in Tamil
Nadu constituted a high-power Com-
mittee under the chairmanship of Raja-
mannar to study the question of
Centre-State relations in depth and in
what manner the powers should be de-
centralised. The Rajamannar Com-
mittee Report has also come out and
it would be in the fitness of things if
this House takes cognizance of this
Report and the Central Government
initiates actions on the recommenda-
tions contained in this Report. I make
this suggestion solely guided ty the
motive that our country should make
rapid strides in economic development,

The hon. Member who preceded me
stated that in India the language ques-
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tion is not easy of solution. India is
not a country; India is a sub continent
comprising of many countries with
different linguistic groups. Each linguis-
tic group is keen to protect its rights
and privileges. If all the linguistic
groups are to live together then the
attitude of ‘give and take' must become
the soul-force. The Hindi.speaking
people should not demand that Hindi
alone should be the official language or
the language of authority. It is neces-
sary in the interest of national integra-
tion that the Hindi-speaking people
must change their approach to ~ thia
ticklish issue. In this context, it is
imperative that Pandit Jawaharlal
Nehru's assurance about official langu-
age should be given legislative shape
at the earliest, and the Janata Party
Government cannot afford to delay
this important issue.

During the recent elections, the
Janata Party leaders expressed their
opinion that the regional parties have
no relevance in the India of 1to:ay.
Similarly, the leaders of Indira Con-
gress.

SHRIMATI JEYALAKSHMI (Siva-
kasi): There is no Indira Congress
Party.

SHRI K. T. KOSALRAM (Tiru-
chendur): There 15 no Indira Con-
gress here; there is only one Cong-
ress—Indian National Congress—here.

SHRI A. V. P. ASAITHAMBI: 'ihe
Coungress Party wanted ‘that the
regional political parties should be
wound up. My brother party, Anna
D. M. K. became nervous. and proclai-
med itzelf as All India Anna DMK
Without any fear of contradiction, I
can say that only the regional polilical
parties will be able to solve the pro-
blems of the people living in the States,
and not the all.India political parties
sitting in Delhi. Any impartial observer
will say that during nine years of
D.M.K. administration in Tamil Nadu,
the State of Tamil Nadu made much
more rapid progress compared to
other States in the country.
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SHRI O. V. ALAGESAN (Arko-
nam): Question,

SHRI A. V. P. ASAITHAMBI: It
cannot be contradicted that the imple-
mentation of land reforms in ‘Tamil
received national acclaim, and even the
All India Congress Committee to-
which my hon. friend Shri Kosalram
belongs accepted it without any mur-
mur. The State parties alone can
deliver the goods. It is a wrong appro-
ach that the regional parties should be
abolished. 'The required powers must
be handed over to the State Govern-
ments, and the Centre can definitely
supervise and control any activity of
the State. Then only within stipulatad
period the time-bound programmes of
economic development can be success-
fully implemented.

It cannot be denied that there has
been something inherently wrong in
our planning process; otherwise we
would have been able to make stupen-
dous progress by now, Without wuter
and power a country cannot progress.

Shri C. P. Ramaswami Iyer and Dr.
Lohia stressed the need for linking
Ganga with Cauvery. The annual re-
curring floods in Ganga and Brahma-
putra create havoc and destroy life and
property worth several hundred
crores. At the other end, drought is
creating arid zone, substituting fertile
fields. If Ganga and Cauvery are
linked the twin problems of floods
and drought can be solved in one
stroke. There will be a permanent
solution for powers to scarcity also,
We should look into this question
without any further delay,

There is another glaring contradic.
tion. There is difference in the scale of
pay of the Central Government em-
ployees and the State Government
employees, though both of them do
similar jobs, family responsibilities etc.
They live in one country though in
different parts. You know about the
NGO's strike in Tamil Nadu. The Cen-
tral Government must come forward
remove this undesirable diserimina-
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tion between the Central Government
-employees and the State Government
employees.

The Janata Party Government
:should endeavour to implement the
‘two-languge formula. I am afraid that
the three-language formula will not
be suitable for a country like India.
‘The language in the State should be
‘the official language and in the Centre
English should be there. All the State
languages must be encouraged. I
cannot ask here questions in Tamil
and if I persist in doing I will not be
given the reply. All the languages of
the country must be given equal treat-
ment in this House. I would appeal to
all the hon. Members who have been
elected from Tamil Nadu., whether
they belong to the Janata Par'y or
the All India Anna D.M.K. or the
Congress, to speak only in Tamil |n
this House and alsp ask questions in
Tamil and in that way only they will
be able to protect the rights of and
privileges of Tamil Nadu.

With these words 1 conclude my
speech.

st qgwg wa 't (ar)
awrafa ff, @9 ¥ g~ q1 qA 7 149
F adr gyt @ 5 & e @gi w A
AFAT g | @ wEW qgw Al FE
aIq & AEY qrar 91 | § TH A Ay
TH AW ¥ Fg @1 g & v w8
TH 7ET ¥ JIAAT WY AT, AT IA FT 5T
F gEal ¥ oA ¥ fa¥ w0
g€ 4 | wE ot e dmT FR
faar $& o1 & 7 FFar a1, I T
¥ TH 72T F WY JL T F °9A-
FA AW & fa¥ s s 91 39
A T AT & TH q&A AT AV FY T
¥ fear T av | wig) 9T oFt @iw
A € @, it i g v 4, Afew
ik iR KAl ol fck ol

@ T § kN g o Tt T
§ ag s Ay W g e § R
qa oy oft g o & F5 g A wwr
9T T FF ¢ |

Ak fa¥ a1 7z gur & &, Afew
gATR 9T gfaqqer & v §, A w7 AF
WA AN G, T & fag fi 7
T Waq I I T TR & AW
FA TE ST F1 W AT {F Y, IT
F FE TR G, 59 ¥ AM@ 9T 9G¥
W'Eﬁ‘lﬁ, gafa gait wdiT Wy 927 9
W ST & 7L< E798R 4, AfHA gATq
M a4 97, S FT W9 a9y
A ITmAA R AAGF 9
a1 gfaar =7 o= fas o " ®
2 a1 wfus & wfas =ar sy & &,
3 W wHA TG g | S| qrEAT,
fa=reaT g faur av, SAF1 AT q197
|1 41, S 79A foar ar fF g
O qA7 FT1 m1ga fFam a1 gare JH
a=Y F47 fad AT | TR FIA & HAR!
qTEAY 1 &=y aq7 fggr war ar
EATX 9 F WEAW—g WAL Al A
ST ¥ A § TEAIGT Agy feAv @,
F7 &7 fFFTar g7 97 | 37 f97 B s
T ¥ 7gd g0 A &7 § T A7 faan
a1 f§ 3 god femmr &1 Fa% A&7,
T 597 fa=T3i | w9 WATIARI F 4
FA dF AT A AT A GHAAT FT
TR F7d HATH A8t 4, TH & AW
93 w3 fE5VA 4, wre S gATh
FT AT AT I FTAT B &@w
FT Y & 4 fF 9% Fw<fog #
g fFar, 7 AT F "R F
¥ g I FT QNG| qEIA foer
e zwyfag gar & % w9 1
AR AT AT T, IF O T & A
#1X &1Y, iR ot & T a1d w1 ST
g o7 & ww @ar & 5 oY & &7-
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aiferr @Y FRIR T ¥ f5 wadr
WY g% &Y T | IT FT AA-AvFAT
A JaEw gwr a1 f§ s aw
T T A GO & 1 & T H A G
gL 41T ¥ ATA 7Y ¢ § W @
ara odY Y aT TAT | qE AT R FH
gTx #1 dgre § Ffrd g7 ar & @mw-
®E ¥ N IFIA4 0F A% q@f
frrret § 1 g wrwaT g fr 9= &
TR ES ¥ ag AT AGY R woe &
WA AAT FT A@ W FET WS §
T F & FAT A7 BF¢ qv 7% AfFw
ITE T, ITH TAATA &S 7LV T |
afer & gt aT o1 oF FgrEAA & I9
F AR T FF a1 AIST WFAT | FHT FA
gAY FT WETAT TA K1 FNET KT Fpgav
g & affw 33 & 991 A S W
FTHET T HHT T 2AT WX Y O
aRA & f ag ST & dur goT @ A1
IZ T F TU IGT AGT AT § Afew
gag FT @ IT FT wifas Fgar
I2Y, 79 ¢ IZAT | TG W I8 TET
aaaTt Tear # f¥ ag Fur gwr @,
Tafam ag @ a7 1 a3 | o A
uTa AW #Y ofY @ fE @ § @9
g o (e Y g AuzAa & fF a9 &
Fafadl 1 gox @2 ¥ gHA | #FT
fasara & 7€} gm@r & W7 § wow A
o W FET FHT AEHH FA & |

¥ g0 & ART 2T OF IEETO
TEAT | ¥ 2 T | drava /41 e
& ot afem &Y, @t W 9e%
afer | & ag Fgar wTem g f
M AW AT T e fF AN gw
FEAT A FE q%a § ) IR A & e
oY ¥ q@ gEIe  faew S\ar &
wTHA qEAAY, Y W #Y FE & oFFAr
¥ | YT & qEA FEE A qgEr
arfeq |
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A # AR H w7 e g
fir ear o< g A gH ¥ fag aqr
qrfzai v #YeT faur av | faqar awa
gurd qret &1 faar Iaar § awg @y
qifzat &1 W fegr war | fEdy w1 w
T Foit g wE fear wav g ggw w4
Gy A |1 @57 97 7 TH ¥ qFo
S &g TFT q1q Far AT 41, AT IT
F T17 7 ux fyaz & fqq o 3 avar
wqr | fag™ AT qATT F g A
g% wgl a3 faar war

gAY AIg ¥ AR Q1T FAT T X
oF AT A% T warsiia, fadd qur
*F YT FT 9% FATAT WX I¥ F FaAT
F gvaT qF faar 39 &1 IFAT &
wgfaas faady § faa fedr @t
FT 1A OF HAT FT AT Iq &7 faqr
AT 2 9T 39 % I% F71 we< fEwar
&1 7w o ag wmeA o ot g
qry zw &g & witaa g1 fx S &
¥ 79 FTITIAATE F71 214 ¥ AT INF
ET TRAM F1 FATA FI qE AFAA
FT ATA F AT A HIAT FT JH 7478
WX g7 A7F F F AT, FAW ISTAT
IAFT WET FL | AZT § AW AT W
¥ arzT & 9w T 9 arfw et @
% | FATL ATAY 5 OF d37 ¢ ATf®
qRET T4 T 4 | TH FO0 F7, fagiA
zaar aw fFar €, g6 seX FIAr
qrfgq 1 ST F A F INAA &7 q@
fe=r 2@x F ATAT {, AEY AT T AQAT |
gaF fay gw &« fvar | g % fam
FG FET IR FI°q § | I§ TR
@I FAE w1 @t faar g,
A HrE A€ ara A ofY | 58 F "y |
37 F1 wrfas w= ff fegr v =
A, I ANt & W AT 7T AT, JAL
# AT 17 W AAT FY qrAAC qEgw ¥
F AT AT BT AT AT AT A A1E
fet & 7T 77, 39 & ofd & fau
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[+ e warz A=)

F9 AL foar mar & 1 W AT W W
AFETE 3 | T qg FATY FA oW AL
¢ fr v & fae Wt 38 fFar so?
TH & foU ¥8 I9T ¥ F1§ @A T80
QT AT & | I FY g/ AR FEAT AR
o g §1 ' I ewfaq G
FEATA AT AR | | ST AW A
Wwamag faar g fsmsm Fan d
I qaT AgT qwar g f& I /9 1921
¥ A F7 1947 9F §9 fouar ur | 91%
aga 7 7 a1 wE7 ar fear g AfEa
TG A AW IT FAE F 4H W,
faasT §& a1 7 f5 ITH W F
faa 2 a7 fFar 2\ IFFT AW AT
faa 78 & Fifs w5 3 37 977 & 78
g g d § ) TAET g/ AT AT
a3 ° wfzard g1 w3 20 gare fazr
F T AT § faaw 7 oF 7 ¥39
F7 faar a1 o7 X @I wA T §
N I T QLA T0 G F 5w A
I 33 & 1 gEfAn & aSgar g froua
gz s A1 3F AT & fF 30-40
HTA 9g9 FT g AMEAT 97, IT 7900
Ffea g1 s Awa gr AfET ma
qg arT A gr A% | wa wav Fod
gadfsar omaT 2 A1 979 fA@ FToA
FIF A5 IA-AAATT L FTATIA &)
# oz ot Igm £ o w0 e
FUTZAT FET § AT A1 ATI9A & 4177
qTa TEY 4 ITH AT ATHGT ITIH A
FT HYFT &1 AT F2 o ATqw fA w0y
HHT TAT HIFT AT AFAT § FAF A
JAH ATIGA ATIH A AFA g | HIHT
ag For A =fzm

s arg & wmeen € fF de
# for s gu § Wik faaw
1w form fpar, 373 ae A & I
g & oiw g 1 8% e ¥ uF s
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¥ ag ¢ fx qw vl & aqw and, el
¥ TG AW T W JHA &
forgd w1 979 T §F | QAL TH  TE
ar At g & Fw o ara ¥ e
for av st wiw gw @nr w@E €
FIAT | TH AR A T I EY
YTIH GTHA T@ AT G%q § | TF &
I FT IIET AN HIOR qTHA ;T
a7 fom® X § war<t ¥ sy ot fw
qg 74T ¥ T FT T TAT, AT §T
IgH qIT A w9 w9 38 & fm vEE
gferm & e a7 | & 7E wra fF ag
OIAY 987 & a7 9a & | ATHA |}aA
IqF ATAA F TG AR FI qHIT AT
£ 139 A H A1 g ATF-q3qTH F
@ & | ATET R AT AT FT ATHAT
HIA gY WIA ST IIEAr | gEA
Jargeer faasr awds gHrT §EH &
HIAAT §2€q TTo AT A AT I |
F Afswer sy TEY &, TRET & 1 F
S & fF R 39 7 39 awe-
gfeqr ST KT FT AWM T | AT H
F 9%z 14 ¥ I WA 7 9 f2ar
Tar #1 fear faar mn fw 3 wma gn
/IT T | IAF UF ATHT 4T Al OF
o< ¥ foq Tar 91, IGFT HFT A4 F
T AT qE FD AT F FFAT 97 AT
I M & A7 fEmr mam o 3w owETe
fraa & orr AT F weFT WL N7,
% ar ¥ ug fememar @ fE o3
S ¥ AR ZU AT AT | 57 qF F
fewma &8 sy so ? fam e
F1 &3 oy foxw fear o9 oo3d &
faar o MeET & | T SETERw #A
7y far | wF gar SARERer I Ay
# & I I« ¥ frded wT T fomy &
T & AT A | AT IR AR A A
FET AT, & I H ) AL AL | X WY
F L F F1T ¥ 737 qw F6Y o7 e

FIAFTRA R AN | W & A
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F ART HATT NFA F GAETTT TG
AEHT 7T AT 1 fraw IZgTr I9 R
F1 & W e gark agt aga azaw @
I ¢ wife gaii aga ¥ 40 D
T AR qERT AT M, AT F wAW
AT WY, IR ATA W wfew A
® A4 | 37 I ¥ swaeqr gafr a4y
o, Taft e 4, agi v caed @
T qFF 4, @y N w1 TAM A%
ALY AT, WA-TET F) qqeqr g 9@,
TX § T Al eqeey $7 W@ AFA T |
% agi drre g AT ww A | wifae
Jg w1 NT A1F7 arer § fw g ey
F1 7 FT gy 7 39% 9 40
& Aqr AT g wfAar v A0 340
g 1 ag qd ad wrow oy §
frady s 727 A sv<a &1

TEE AR /AN AT IAEIT A
JAIFTN ST FT | IFIA AT A97 F27
gl ar fF wg ¥ wqrem ¥ qy
T FUIT | AfHT Hraw w7 faardy
HoAdr w7y & fF 3 wrewid ax
aiA dF § @, 397 ersfadaa £
A ot 7 A @ra e T4 4
TAET IAZ § TAN FH AT 7 I
fast @ua &1 o ok zaF w3
77 f27 off 7Y oft a5 | o grAA Y
TE | ag T1T gag ¥ A grav | fredy
QAT g F[ TFT &Y qa1 FAT AL
qAT AT IFX I 9 A A4y faa,
q1 IZ TMHET T OFAqE 7Y 91 FFqar
3% g1ar =rfgw 4r ar ag wfgg ar )
Y 1 o« 3T FRor & fr fawsd
8T Nt T 9g gav A w7 1 W@
# a1 FT qFqE § qar q97 | FIT AL
ST & AR JATT F 97 § ag war 2
f& 3% a& Sver a1 97 ag whET
&Y 7a1 i wa 3g g W< & wgH &
1T X9 AT I AT FT 09 HIA
FIT w41 forar omg | ag @ A E
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TS ar gt @ WR g g WK
gATR 3w F1 WY § e ag Ao
formar & w ag WA ¥ W 9%
F & | O A% FY mAET FT A
o § 1 afeT far @ gu Wrag
7% & Fuac § w0 g § a fem
ag fady &9 ao® T @A E ¥
9 HATAR g § | o F1 a9 &
g Far g 1 ag ar afwa g 1 Afww
watag aae & fo= & & &
F1 AW g § IAHT FF7 q@r A
I /R FF ITH JF FOE AQ T
Wl HOH q@AT Wifgd

UF W dgd WrawEd ad g |
A T FF qTF 9T T g omET 3F
@ & A€} war, 98 §F a™ T | AT
TEAT TTAT FC AF § I dfew gy
FA § WUTHA ST g AT | T FIqAT
g § o /e fe F9 @90 TEH" -
AT AU @ IEEF gArEd =
T 9 wrEfRgy #r aIFT 7 91 w5
ST AR & | ST gAT /) gHT W A9 §9
fowst, aeereia TRz ¥ gFW A
gAT | AT FET MRS FT TqW I
T o g1 7 &I AR A AR
a9 § ST F1 9FeT, g9 §9 fFaw
o 3% faesms o fFar =& o0
%1, TEHT FTOT qg 91 fF sgfewdy
F arerw # fagqr q@r 91 ) I A
HIEHT &Y FqGLY § q1 QAT TATHE
Fga wafa T8 & q@r feg g
FIE FY Aqa=T IqA qAg ATA FH
@ @ 4t o IAFT AAg AT TRE
F& @ faar a1, @ 7F @ fan
g7 | IE* g9 ¥ area @ @ T 9
frag &1 a@ q@ a1 g7 @& | &
wwwar § f5 s ot FrE-aga §9
T T & g ® gfew A
@t IR T ¥ wmar @ F @, qf-
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B ot w7 | 79 & a9 7 qg
a Qfafers & e & €, T=-
qifafess t aga go gwr 1 afx w1¢
oA fll & aTa9 ) T, dWEeT
fedr & oy @ mm @ IEW
I W # avx FT fagn, @war @
q8H areT F1E AET 9T | IART AR
q7 f& sw%r w8t #1§ fos ¥ A
T T F i T WH T ey A
sTiT § 5 39 sy e faee @
aR # | foaa & S 7 "9 99F A
STSHT B 9 &9 T | WL F1E AT
& 72 77 fo uAFTSeT ¥ /IR Y I
W NTEET AT W a9 AC | oA HqEX
Tl IS AT T FHT AE Q@A R
aa R # W g AR & awwar
f& favey ¥t g9 ST OO ¥ @R
g AT qrg [ MifE ITE 8N
gHIR @9 § IH T A AAWS FT FS
qomew A& R, A ET AfRw 1 W
g & §el Ffgw F1 IJ@ AT UMD,
AR W9 FI@T A IEr Afey

FM7 ¥ fawg § @ Graif;ar{
W T qH AT § O @ 7g, A0
R & oz wg A@ g f& giw
FIE FT 9= g1 T | TEA T T
2 fo ewret & A9 & f Fr Y AR
T STHT FEH! A &F A g, 9 F A7
gu avarq g1 | wgw fafaeer &
faq w=w & F9T a7 femr @y 9n)
arzw fafreex &1 =9 a& foar o
gear & | fFdr ®1E A SO AE A
¥ ATAT AT AFAT § | A« A% HIE
HTIHT I T 9T QAT § I a%F STH!
£ gu Ed A oc e W W
gHfler 7 o1 %, gEwt ¥ AT A g
Y Ay fr sEw e 7 fear o
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q& O Fg Wi § Q9T o &7
T HTAT T &, TTGT KT 6TH T |
e 9@ ww® T o A2
qq WY A TA @ I«E qWr wPT
ATF G, TE AT 9H & AT qTAT 7
21 & wger fegr war fee owa &
Tg JUTH HIAE WA qFA T FWT T |
Tqq qifge ag grav & % gad ama |

|T 91 |

e & $ gEA F 5 T HgA AT
gl Fama Aa AT M A
8z 1 ¢ | W w9 Ty § fw e
gz faxr fafesr o0 qu =i &1 a1
Iy F1 &€ gz T R, W & I
Tl ¥ Zam A ag fed e &
FHI 0 A | A /T A WTAER A
BT ¥ faT 8,000 Fo ¥ TITFX 10,000
To fHar |7 gTITH 10/ AFTHFC 15
qeae 7 fear | F srgw s 15,000 %0
d% Bz A =T ®IX 15,000 Eo
q surar fedr &7 mwEAT g1 9@ an
FH 12,0008 AF BT I FL & I@ T
Iz ¥ ¥ fsg wix 25,000 o
el a% & fq7 10 W@ & g
R, 39 F FaT F@1 v | 7S
T8 ®Y Froag ;T 7 AT (Y wrweAn
2,000% 0 FT§ 15 ATH T8 98 200 &o
F T LY | 10 T TFH 400, 500
To F FUIL 4Y /T 1, A I T{A
1,200, 1,400 %o & TOEL 4T |
ZQfAT TTT F7 F9T 92 TE 57 F7T AT
F1 & FEAT AT |

AT F AT FT T ;7 G q@gaT
AT @ ¢ AR AT A @wa qfe-
FrFAET ¥ FTOT WX FIAT, qTAT AT
A3 ¥ AT ATX § ST F THAT FFAT T
WEMw P oA rq A TQ@ §
g T wALAT | A T & Forad §
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Iux ol sqweqr gy JeT AT wifgd
fr &% oY wfew & § o= wgmE &
T gfg v & frovo T & A
dud wr o wgwr 3w fifad oy K
amar g f6 500 To & FIC T TR
=t w1 oF @7 T fifye, AfFT ST
¥ w7 goA ardl #1 ar awc ffow |
W 419 §f 919 WA¥ OF 9uT IR
fad off gY 9 &) & Toe T ¥ o
o g8 ¥ 7 Jgr 797 A0 AE F G
AR TR ¥ T 3T WO AH A
go T fzar | w7 A% ww wT qEA
g WY & §I9A KT qq @ |

¥ qrgar ¢ fr foes @9 awt &1
ow fag gw smarfors ®q & dAm<
®Oq TH 2T FT | FAF THT AA
T A et #7 oF Fg & owr
2, AT ag srHTfOrE AQY @ | Wi gHI
St FHwew d59 & 39 #r oo @
Tga Fo wforw sfagmm @A ag
Wt 39 & wfew g anfgr o @mg &
a9 S gATd TTEw fogw WY g
g 39 & @7 gH FEr yrATforE Aar Ifa-
g AQIX FT & 23 degqer & AT
gt oW 3w & fR7 & g fw
fa<ndt 9@ F FaT F1 FEC gEAREA
AT # AT Aifge faw & 9 N I®
ATYH g I Fg A% HIT I FT FTAN
g7 fa= fear sma )

SHRI SONU SINGH PATIL (Eran-
doi): I welcome this Budget '.ecouse
it reflects the philosophy of the Janata
Party. Not only that it combines the
collective wisdom of the Janata Parly
along with the rich and matured ex-
perience of Mr. H M Patel who once
acted as Defence Secretary as well as
Finance Secretary. Not only that, com-
bined with that we have a moralistic
and spiritual hot gospeller of Gandhiji
in our Prime Minister to keep a balance
between Gandhian spiritualism and the
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needs of our economy. It is not fair
to expect too much in this first pudget
which js framed only within a period
of 3 months and with the negative
legacy of the earlier government which
has given us a shattered economy. Tall
claims had been made by the pravious
Finance Minister Shri C. Subramaniam,
but the achievement is not so. This
is apparent because the growth in
agricultural production did not keep
pace with the increase in population
in this country. It does not reflect the
reduction in the raito of unemployed.
Nor does it reflect that they had c:rved
the poor man or they were the Iriends
of the poor man, But they painted a
rosy picture.

Unemployment in the country is
increasing fast. The country’s economy,
though it has kept certain reserves
in the foreign exchange, has been
driven to such a high price rise that
it is difficult to control it. Under thcse
circumstances it would have been fair
for him to accept that the promises
made by them had not been fulfilled.

The question is, whether the Budget
goes in that direction or not? It dces
go. An attempt has been made to fulfil
the promises made in the Janata
manifesto. Their claim is that they are
giving us a constructive co-operalion.
'Their criticism is that Janata Party
leaders are the friends of the rich and
they do not want to take care of the
poor. They claim that the only guardi-
ans or the champions of the poor are
those sitting on the opposite side.

I have been in the Congress fur the
last 46 year. I wished to achieve the
goal by being there. But the criginal
Congress lapsed into indiscipline.

We see, from this side it has obeen
now proclamied that there had been
certain sins of commission and oms-
sion of the Congress regime of 30 vears.
I do not agree with that because we
were the participants in the Govern-
ment till 1869. To say that Congress
has done nothing is to deny what has
been done, but the economic shift was
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[Shri Sonu Singh Patil]
there in a wrong direction because
after 1969 Congress was not the
original Congress. As I said earlier,
Congress lapsed into indiscipline. It
lapsed into a bunch of political oppor-
tunists,

I was in the other House from 1957
to 1964, 1 did make a suggestion re-
garding the wrong direction in plann-
ing, the wrong turn it had taken from
agriculture to industry.

In this large House of Parliamen:,
poor man's voice could not wve pro-
perty heard. Even now I am very
much doubtful whether the roor
man's voice will be properly heard.
Unless or until we on this side and the
other side combine and are very vigilant
to the promises made to the rommaon
man, it will not be possible to carry
out the promises which we have held
out to them.

Janata Party had taken a solemn
pledge before Gandhi Samadhi on the
24th March. 1977. I realise the ‘mper-
tance of it. One of my friends who is
86 and who was in the Rajva Sabha
said( "“You have taken an additional
burden of redeeming the pledge. It
is a very difficult job.” He is a :natu-
red man. He has served in South
Africa, as a High Commissioner of
India. And, I see the merit of his
suggestion. It is a verv solemn pro-
mise. If we do not honour pledges
taken in the name of God. if thosc are
belied, it will not be good. It shouid
not happen in the case of the Janata
Party. If they do not redeem the
pledge. God alone will come tn the
help of the poor man. I can sav ‘that
even our revered Prime Minister
Pandit Jawaharlal Nehru har!
immense symgrathy for the noar. But
the planning process adopted hv him
was lacking in some respects. 1 =aid
in the Rajya Sabha in those days that
we should take enough care of agricul-
ture. I said that agriculture is some-
thing which caters to wvast needs of
people, which meets the unemploy-
ment problem which has immense
potentialities for solving our problem.
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Unless this is taken care of, we will
not be able to meet our problems of
poverty and unemployment. But back
bencher's voice is not taken into
consderation and it has been unfortu-
nately the fashion in this country to
regard that only the experts wth
western orientation can deliver the
goods, that only the western expertise
can deliver the goods. For a person
belonging to IAS or ICS cadre, sitting
in the Secretariat, is not possible to
dehiver the goods. They may be hav-
ing the best of 1nelligence; as an
educated person 1 will not say any-
thing 1o insult them. But this
westernised  outlook will not do.
This westernised outlook has slumped
this country into troubles. This should
be radically changed. Unless and until
this is changed and we come to our
own thinking, it is not possible t{o
usher in an era of hopeful develop-
ment.

In spite of the money spent so far
our development has not been rupid.
‘The problems of a poor country are
different from the problems of . rich
country. The Janata Party is instulled
on the basic of the power of the
janata itself. Previously there was nc
organised party and the janata itself
took a horse-sense view. Wisdom
dawned on them and they took the
decision anc¢ gave a massive manaate
to the Janata Party to run the gov-
ernment,

What does Janata Party say? A
number of our speakers have said
this. Januta Party stands for help tn
the poor. Our people require irrication:
they want electricity: they want an
end to corruption: thev want prompt
action in respect of wvillage develop-
ment. Theze are 211 matters  which
may relate to State Governments. Yer.
what we found was that even some
State Governments lapsed into certaln
recess which went to show that they
were not keen on development. One of
the important points relating to
administration is this. Out of our
gross nationagl income the amount of
expenditure incurred on our Adminis-
tration comes to about ten per cent.
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This is a luxury for our poor coun-
try which it cannot afford; thig is a
poorman’s country and so, unless and
until we get out of this vicious circle,
it is not possible to have any substan-

tial reults from out of the planning.
]

Sir, our Plans are made in Delhi, 1
do not mean any disrespect to the
Planning Commission. Even now we
nave the Planning Commission. Those
who work among the masses are not
considered as experts. I, as an udvo-
cate of experience know that when
we conduct cases in the land acou.si-
tion matters, the man dealing in agri-
culture is not taken as an expert. But,
those who have got some town plarn.
ing experience or those who have nade
some theoretical knowledge about the
town planning are only considereu as
experts. Sir, this country must realise
that there are experts who move with
the masses whose viewpoints also we
must take into consideration. I should
congratulate our Prime Minister who
has given, according to our informa-
tion, the Janata Party's manifesto co-
pies to each department to realise that
whatever ‘ve mean must be carried out
in the Planning itself.

Of course it is too early to expect
that this hudget will reflect the whole
of the promises which we have made
in the manifesto; it is not even possi-
ble. One of the defects in our budget
is that we follow the orthodox metnod
of financial year from Ist April to
31st March. Can we not change this
to 1st January to 31st December? This
ig necessary because the conditions
obtaining in India are different. When
we are at the cnd of the financial year-
—31st March—we try to finish up the
allocations of provisions made in tie
budget. Thic jeads to corruption and
ultim,utely it leads to ill-planning. So,
this is a matter which has to be ex-
amined afresh and, if this is done, I
think, many more things can Le done.

This is a budget which tries to keep
up the balance so as to call it a .Cen-
triot budget—Janata Party-—neither
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left nor right but it is in the middle.
Janata is not dependent upon oae
man’'s wisdom but it is dependent vpon
the collective wisdom of all the on-
gtituents. Janata Party was condem-
ned by Shri Hitendra Desai as just an
assembling of the spare parts. I would
only tell Shri Hitendra Desai that
that simile more aptly applies to his
own party—the Congress Party. It is
shattered now; it is not the original
Congress of 1967 however tall claim
he may make. Shri Borooah is sitling
in front of us, I say that it is not the
original Congress. After the President's
election, fhe old Congress was dead
and gone as a result of the indisci-
pline. The new Congress is nothing
but Indira brigade. I must tell ithat
our managers of the party at that time
never took proper care when ‘there
was such an indiscipline. But because
of certain personal considerations,
they could not take the courage of
removing the persons who had gone
against the party and there was a
party indicipline. But this is, how-
ever, a matter of past history. We
will not repeat it. Now, we
are charged that we are nothing
more than a few progressive men
who have entered the Jansangh. I
can answer that charge. My friend,
the Leader of the Opposition, who
dared to say that we are nothing but
a few progressive men who were in the
Rightist’'s camp a few years ago,
must know that that simile applies
more to him. He occupied a berth
in the Cabinet ever since 1946. I
was a companion, a colleague of him
too in the Bombay Legislature. Ever
since that time till today he is for-
tunate to be so. He is even now
ranked ag a Cabinet Minister. He
says we have shown some small mer-
cies to poor man. We have taken
more care of the rich. He was Finance
Minister for more than four years,
and we must see his performance. I
am very sorry to say that since he
comes from my State, there is no on€
to beat him in this respect. I now
quote from the Illustrated Weekly of
India dated May 29, 1977. .
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‘ But there is nothing to beat Mr.
Y. B. Chavan, a true innocent in
financial matters who, by throwing
caution to the winds in the four
B..gets, spiralled up prices by
anout 83 per cent; at the same time
the economy got deeper into the
throes of the structure recession;
Mr Chavan, however, boosted the
tax-revenue ratio from 11.9 per
cent to 14.1 per cent at the same
time as he wag pouring forth vir-
tually avalanches of fresh money
supply. The rate of inflation got
into double digits and, for once, the
economists of the country bestirred
themselves into unified action by
submitting a consensug memoran-
dum to the Prime Minister, who
started taking action from July
1974. The anti-inflationary package
yielded miraculously quick re-
sults™,

This is his performance.

14.00 hrs,

Mr. Deputy-Speaker. Sir, I need not
comment on the lurid economic pic-
ture of our national economy but a
charge i made against us by the so-
called radical persons who are guid-
ed by the Russian philosophy and
they say we have not clearly visuali-
sed the picture of land-reforms in the
budget. Sir, the country has taken
appropriate decisions at several times
and the beginning of it was made by
our present Prime Ministey id 1937
You may have a look at the temancy
laws which were enatced in Maha-
rashtra at that time @and we take
the credit that these were revolution-
arv steps. Sir, the question is
one of implementation. The object
is defeated because of bad implemen-
tation. The country hag pnow reach-
ed a saturation point in land reforms.
Those who know the science of agri-
culture—I know it because my wife
works on the land—will say that the
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rea] facts of agriculture are differ-
ent from the theoritical ones. When
we talk of agriculture, do you weant
to reduce the status of an agricultu-
rist to less than a bank peon? Do
you think he should not educate his
children? The elite class wants to
keep a certain standard for them-
selves and does not care for the poor-
er sections, They say that the farm-
ers are kulaks, Sir, the =zamindari
system js abolished. Now, where is.
the scope for a farinmer to be a kulak?
If a farmer increases his production
and gets benefits of the same then
the socpe for a farmer to be g kulak?
After an experiment in gocialization
of lands over a duration of 55 long
years in Russia they have come to a
stage when they are jmporting food-
grains to the tune of 11 million ton-
Nes a year whereas jn 1953  they
claimed that they were self-sufficient
in foodgrains. Their foodgrain im-
port policy has created a serious
problem for world foodgrain prices.
Dr. Johnson has said this very thing
in 20th June issue of the London
Times. If this is the position in
Russia how do our friends want us to
immitate their example of land re-
formg blindfolded?

Further, Sir, we cannot even com-
pare our agricultural economy with
that of Japan. In Japan although the
ceiling is 7 acres yct the rainfall
there is about 80 inches and it is for
eight to ten months in a year. In.
Japan forest-land ratio is 43 per cent;
in our country it is 23 per cent; in
som, states like Maharashtra it js 14
per cent; that ig the pitiable condi-
tion of our forests. Forest is neglec-
ted in our planning. ] tried to fathom
decp into the Administralive Reforms
Committee reports and there I aic Nt
fing any saluatary answer to it. Our
requirement of fuel and firewood is
295 million tonnes hut availability ls
only 15 million tonnes. Will pnet our
foresty be cut and turned into de~
serts? Our cooking system demands
largely upon firewood.
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The problems facing our country
are complex, as the Leader of the
Oppositjon said sometime back and
we require really constructive co-
operation from them. Their criticism
should not be destructive which takes
away the breath of life from planning
which we have ushered in. It is not
that we are not alive to the interests
-of the poor. The public sector under-
takings were a sort of mirage. I am
a person who belongs to the publie
sector undertakings provided they are
run on sound business principles, I
have got figures here; they show that
they lost about Rs. 61 crores in 1975-
76 and gbout Rs. 36 crores in 1976-7T7.
So, what is wrong when Shri H. M.
Pate] says that the sick mills should
be amalzamated with good miles? s
it a sort of concession to the rich-
men? We have got the necessary
powers to control business interests.
By nationalising banks you have not
achievedq socialism. Social control was
the only right thing., T was referring
to this when Shri T T K was in
charge of the Bill. Pandit Nehru did
not even allow wider scope for con-
trol of the management. Such ill-
advised legislations arp pot going to
solve the problems of the country.
We must be pragmatic; the budget is
pragmatic and practical ang it takes
into consideration the prevalent sit-
wation.

The tax on bidis is not acceptable
rather becaus, it is a poor man’s
commodity. Though I say that bidi
is not so essential and researches have
showed that each bidi or cigaratte
smoked takes away qbout five and
half minutes of one’s life and from
that angle the tax is welcome, but
bid;j fulfils the need of a poor man
when he is working in the fleld at
night and odd hours and so on and
hence the need to remove the tax.

I also invite the attention of the
House to the limit about small indus-
tries, upto Rg 30 lakhs. etc, especial-
1y to the drug industry and khandsari
industry. These are industries of in-

digenous growth, especially khandsarj
industry with great labour potential,
Even if sugar factories come up on
the basig of cooperation, I mean co-
operative sugar mills, in Maharash-
tra, I am the founder of two coope-
rative sugar factories, I still claim
that khandsari is g village industry
baseq on agriculture and it provides
a large potential for employment, If
those are considered in proper pers-
pective, I think the unemployment
problem will be solved in times to
come,

MR. DEPUTY-SPEAKER: Before 1
call on the next speaker, I think I
should limit the time because if we
keep on allowing members to speak
for twenty minutes and more I do
not think that we can exhaust the list
of speakers that we have. Everybody
will. I suppose, be eager to speak and
we will have to accommodate as many
as possible. So, Members should ex-
ercise some self-restraint and try to
finish their remarks in 10 minutes.

DR, BIJOY MONDAL (Bankura):
Sir, I congratulate the Finance Min-
ister on presenting a real Janata bud-
get this time, I come from a back-
ward district in West Bengal fre-
quently gffected by drought and na-
tural calamities. The districts of
Bankura and Purulia which I repre-
sent are drought-stricken. Drought
occur; every two or three years and
the then Congress Government of
West Bengal resorted to such mea-
sures like gruel kitchens for provid-
ing velief to the people. But that
was no solution. This year also there
is drought. We approached the Cen-
tral Government for relief and the
Central Government have provided
certain relief measures. Even dur-
ing 1973 an ex-MLA belonging to the
Congress Party raised in the Assembly
the question of deaths due to starva-
tion. But that was denied and it was
said that the death was due to mal-
nutrition, But malnutrition occurs
due to semi-starvation not being able
‘to get two square meals a day.
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This is a budget which I should
say js for the jnterest of the agri-
cultural population, but 1 found that
there is very little in this budget
which wil] encourage the poor people
in the districts of West Bengal who
are affected by droughts and famines
every now and then. I suggest that
some special measures should be
taken to see that the irrigation pro-
jectg are taken up in right earnest
and implemented on a war footing so
that this thing may not occur and
the people may not die of starvation.

Sir, I would like to say that the
Kansavati river project wag taken up
some 15 or 20 years ageo, but up till
now the project hag not been finished
and only a small part of the district—
about 1/12th or 1/13th of the area
under cultivation—has been irrigated.
Because of lack of funds and other
things, this thing could not be achie-
ved. So I request the hon. Finance
Minister to provide money for this
so that the district may not be affect-
ed by famine and other things,

Sir, smell irrigation projects shoula
also be given priority specially in
view of the district being drought-
prone and in that case some provision
should be made in the Budget and
priority should be given specially to
the drought-affecteq areas.

Sir. we have seen that growth rates
in different districts are uneven and
even ip certain districts the growth
rates have been very very small and
even negative and this has caused
prosperity in some areas and in other
areas the number of poverty stricken
people has increased. So some mea-

sures in this direction should be
taken.
Regarding cottage industries in

those areag I would like to say that
there are a number of cottage indus-
tries specially the handloom indus-
try. A large number of weavers live
on that industry. But that industry
has not received proper attention in
the hands of the previous Government
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thereby the people who earn their
livelihood by handloomgs have changed
their vocation. Some of them are now
working as rikshaw-pullers even, So,
I hope that this Government will give
proper attention to the handloom in-
dustry because a large number of
people live on that very industry,

There are other cottage jndustries
like bell metal industry, pottery in-
dustry, sankh industry and lac in-
dustry. Ajs they are almost in a dying
condition, now, I suggest that mea-
sureg should be taken to revive them.

Sir, the price of cotton has gone
up to the extent that the price pre-
vailing in 1966 has been doubled now,
thereby the earnings of the handloom
weavers are much less and they can-
not earn even Rs. 2 or 3 a day. So
I suggest that some measures must
be taken in thig direction.

I also want to make a suggestion
about taxing the bidi about which
other members have also spoken. Tax-
ing the bidi is rather taxing the poor
man because it is the poor man who
refreshes himself when he is tired,
So the tax on Indi should also Dbe
withdrawn,

About the limit of jncome-tax ex-
emption, though it has been rated up
to Rs. 10,000 the gurcharge which has
been levied op the income-tax on
incomes from Rs. 8,000 has also creat-
ed some mess thereby the relief given
has almost been withdrawn. And the
relief that hag been given, has al-
most been withdrawn. With these
words, I conclude. I also request the
Finance Minister to take steps to
see that the drought-stri::ken areas
get some relief as a result of the
measures taken by him. I thank him
for the budget which is different
from those presented to this House
by the previous government. d

SHRI K. T. KOSALRAM (Tiru-
cpendur): Mr. Deputy-Speaker, Sir, I
rise to say a few words about this
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budget. I have gone through the elec-
tion manifesto of the Janata Party.
Nothing has been carried out in this
budget by my hon. friend Shri H. M.
Patel, But he himself hag admitted
that the budget is a major instrument
of shaping a country's economic and
social policies. These words are there,
In this country, so far, 12 million edu-
cated boys have already registered
themselves in the employment ex-
changes. I can say that in this budget
he has done precious little in this
direction. The Finance Minister has
neither mentioned this problem; nor
is there any concrete solution made by
him. The upshot of this exercise is
a mummified Swatantra budget with
the Congress make-up and Janata
cosmetics. That is my opinion about
this budget, Why has the Finance
Minister not implemented the promi-
ses made in the Janata Party's mani-
festo in the manner they have been
worded? Does he believe that the
wisdom of the bureaucrats in the
Finance Ministry—he himself used to
be a big cog there till some years ago
with so many cobwebs around it—is
superior to the wisdom of thase who
drafted his party’s election manifesto.
If not, he should have implemented
the promises in the matter of CDS
and the raising of the minimum ex-
emption limit for income-tax, to Rs.
10000/-. Does he suggest that ihe
authors of his party's election mani-
festo were not aware of the difficul-
ties in the implementation of those
programmes for the development of
the economy of this country? Then
why dig they make promises? What
he has done is characteristic of the
negative thinking of the Finance Min-
istry which puts a different interpre-
tation on schemes.

Broadly speaking, he hag done some-
thing to give a rural bias to the bud-
get, i.e. while making allocations
under various heads. But that is only
very little, Take, for instance, the
rural water supply schemes, for which
he has made an additional provision
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of Rs. 40 crores over and above the
existing outlay, Here ugain, typical
of the Finance Ministry's thinking, he
has said:

“Such supplementary assistance
should be directed towards provi-
sion of Arinking water facilities in
problem villages to be identified
with referen.e to objective crite-
ria.”

He has conveniently forgotten here
that his party’s manifesto has stated
on page 12 that there are as many
as 1,16,000 villages which do not have
even the most elementary facilities
for drinking water. Are these villages
not identified? What further identi-
fication ig needed? Has he taken any
steps for the evolution of a national
water policy, which has been promi-
sed in the manifesto?

While on the subject of Natiomal
Water Policy, I would like to draw
attention to two aspects which re-
quire to be tackleg forthwith, if we
wish to assure to the people water for
agricultural development in chronical-
ly drought-affected areas, and also to
promote employment.

First, I would take up the question
of utilising the water which is going
waste, 1,000 TMC of water, flowing
through Kerala into the seas. The
Irrigation Commission has considered
this matter and had come {o the con-
clusion that steps should be taken tc
study this suggestion and formulate
sound schemes for the utilisation of
this water by diverting them to Tamil
Nadu particularly to those areas on
the other side of the Western Ghats,
I had taken this up with the Prime
Minister of India, Shri Morarji Desai,
and he was kind enough to indicate
that the Central Government will
render all help in providing the much-
needed water for the drought-<hit
areas of Tamil Nadu. It appears that
a committee composed of the repre-
sentative of Tamil Nadu. Kerala and
Karnataka wag apnointed to study this
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matteg But the Government of Kerala
has not so far given itg concurrence to
the terms of reference of this Com-
mittee. I would therefore, request
the Government to persuade ‘he
Keralag Government to concur in the
terms of reference proposed by the
Government of India so that the Com-
mittee can start work gnd formulate
a time-bound programme for the
purpose.

Secondly, suggestions have been
made from Yyear to year over the
last three or four decades that efforts
should he made to link Ganga with
Cauveri. Even experts in the field
if irrigation and water transport had
held that such a scheme. when fully
implemented, would enerate employ-
ment opportunities in the sphere of
water transport agricultural produc-
tion etc. Besides, bv linking these
two rivers, we will have ap integra-
ted. fully integrated. river develop-
ment programme, which can solve the
problem of drought in some areas and,
at the same time, provide succour to
millions of people who suffer every
year from the scourage of floods, 1
would suggest to the Fimance Minis-
ter, the Minister of Irrigation and
Agriculture and the Prime Minister
to bestow their attention on this lons
felt need of the people of India and
provide the necessary funds—let us
at least make a bLeginning—for a
scheme for linking these two great
rivers of India.

We are aware of the manner in
which legitimate taxes due to the na-
tion were not accruing to it by the
fictional creation of charitgble trusts
by industrial houses. It wag only with
a view to plug this loophole that the
income-tax law was amended gome
years ago to make it obligatory on
the part of these trusts to invest their
funds in cretain forms and modes spe-
cified within g time limit. By extend-
ing this time limit to 1st August, 1981,
the Finance Ministery hag given all
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these trusts a fresh lease of life dur-
ing which they would evade taxes and
indulge in the same old activities pre-
judicial to the economic interestg of
the country, This proposal should be
given up.

Hig party's manifesto has laid great
emphasis, rightly no doubt, on pro-
duction of wage goods for mass con-
sumption. Can the Finance Minister
point out jn his proposals the chapter
which gives a fillip to the production
of wage goods?

What is the achievement of the Fin-
ance Minister gn the price front?
Have the priceg come down?

Finally, why has not the Finance
Minister taken steps to fill the gap
created by deficit financing? The rea-
son is that the so-valled deficit is a
myth which js used as a ploy every
year by successive Finance Ministers
to mulct the people by aditional tax-
ation to cover this so-called deficit
which grows from year tp year. The
Finance Minister could have easily
covered this deficit also by resort to
additional taxation and made the
Budget a fully balanced one. Why
has he not done so? The reason is
not far to seek., By not resorting to
additional taxation from year to year
the people of the country would be
spared the misery of living below the
poverty line. But, in spite of its
pronouncements from every platform,
the Janata Partv does not believe in
banishing poverty from thig country.
May be there are a few people like
Shri Chandra Shekhar, Babu Jagiivan
Ram, Shri Bahuguna and Shri Dharia
who are dedicated agnd who wish to
stand by the nromises that the party
has madn~ tn the people. but they are
in a minority. If they were in a ma-
jority neither would the Finance
Minister have brought such nroposals
as he has done, nor would they have
been ijudtified by their leader out-

side this august House, ag has been
done,
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- st wwaEw fardt (@) -
Iqreet W, g & frwr WA oA
srté 2o g i I A
feafa & nx dafaq aoe 30 fean
g ag axt foft «ff & fF e
F [ F A owwR A AW F amaAl
#1 geraw fear @ Wl oF o
wrd -7=AT ®Y 7E, forw F v wiw adved
FT ATATILO FAT | I FT qg AT
¢ fr agt & sw st 1 wTEEAT
A *¥9 gE ¥ 6T gurd qmeary
¥ ¥ et F71 oft guraTR W€ v e
& et oY 79T FY Ay av 3w FY
Afaql &7 A1 FAEY gt g7 FaA
FE L AT AT I€ I F@T
T g OATA, S AT WEHY 2,
3q %1 frafs 7 g ofvads g,
IW F AAF 794 1 frqAT gara
AqT, Tg AAET IA F Z AT FIAT § W7
9k qZ IATAT F AWT 1 T aE
HE-NTAT HIT AATH AW T IA &1
TFTT F7A § 4 797 20 7 60 wfama
¥ SATAT AR qTR AAGY {1 AT LT
F N &1 72 O 31q wrt fr w1 FfAET
OratEr § W {T IED WaARTr 2, I
¥ arx wifaw faawar 341 31 afaee
ATETAY & W &7 OrigF wrAEAr F
Y A frrae wrE @) W oA
FamR AW g f3 w7 @ q@w wr9T
agt fam arar, G& awry oW & &
IAANMY FT weEY H AR JAGT
R} ¢ A 0" Y I TAF wOT AW
¥ g A T ATATSY KT FIE AT
uto g% frard @@ 9wy | ¥ gwEmw
ad & fxa & wad ¥ gw wad W A
wifq & 7= 9 fa=v G | FigEr
weeql 7 wqx wg frar freg avq A
wfor £Y ) IR w0 F gw A S
fawer dte ast § wd -, w1 T AT
faar § faowa & @ X o §
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FEr &7 Adron g fF omer 9t Ay
T AYAT T2 IAZ I FT &
T TATH AT FTHATET & I FT AL
wRT g A a1 wwar | foew
aet & fraq arg - oA fa, feaw
Z#9 gTL FX AMY, fHaAT g &
2wt & w91 fram, 72t a9 &5 "qror e
g F9gTT AEr § afew gaTdr wWiee
" AT F T2 AT AT WA qTAT
AR I 97 @1 FIT @2 fEan
o7 I F A9 A9 gEATAAT fRaAY
g ? WA FE AT AATA QAT AT
& 1T ag AT T 1, AT AT geG T
g1, Wi faerr =1 g1, g fe=nd #7 a,
FME W 99T ZH JAAT AE qUO ?
FIT IS AT JIATHT, € A WAAL
oI T T FEAT AAT FT ST
THT |

FA4T @ ¥ TH I H oF gqTH
fFar & srafawamt & ofadw s
ﬂ:ﬁﬁﬁ?ﬁ%ﬂ%ﬁ?ﬁffﬂ%%ﬁ;ﬂ
FT AT Z | 7 a0 AT A6 G9T F7
qATT AT IF AATH § Q& HuA F
TATH & AT qeq 939 F FgF O
T IO TEEAT ZHT L TH F B
ﬁmwazwqﬂtfqu@m
wifs € 3 fEE TF & o s
TN & AT H WT AT, 799 o gk
FAEET Iq ¥ KM F AT TT |
THT FTI0 I AT FH 19 sf FY wqar
F AAGI, FAAR, TR wR IRE
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[ awvor faard]
Ty F1 grforwr &1 T gEY Afa T
ag qfcamy 73T Y g # 1 Arw feafa
g WIATEY F S5 gH WA SdT 4F
fe s g ot Y gTFTT A7 W H wrd
g =g oy Aifedt § s 9T adr
AT F1 A7 AT HIT T8 ATHAATC
Tereq foma ot & fews g gqaf
TATE § ITT &1 FEQATHT FT JRAH
g | afFw dre ast 3 ag ww sHr
THTT T TET | HIA ST WY I qE
wg # I A3 A1 gL O ff g
F AW g FAT FT FIH FLA qTA AT
©E JqTE FA AT AR AMOq | gEIR
Ty wrw fAEAT IR g A R B
Tgr F A WY A o §, AT FER
N § § AATE FAHT 9T WT MY
g wrfed arw & W@ E A 7@ AT
gt Y fawae Sy gt o1 @ g
FOPWL &1 qrEre [Av=aT qgaT 7

pcal

T FOO QT fF a@gT &F W0 H
UF TRV 4T, FHATS 4T Wi IJET A
UF A=A F #9 § & 7 faqr ) 36y
TIREA O17 gRA™ FT qf7orw ag
g 5 37 arm ww . 9 A1 fawgw
JETAT ZT AT | FTE ATH AT JTAT AGY
| AT |

st WA faw (somiER) ;@
T FA FTI TN

sft werrae faard - w1 O aren
TE T

afaq W9 AT et F7 FFT

& AT WY g aweT AT 3 Aarai
¥ gy oW 2 wefifeg qw oaoe &
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I saTe frar § afe & ag sw
O g fF ware @ 0% ¥ T @
T wifs gl @A Wik gETS
qwfrat § 1w 3w ¥ ITEAeE I9
FT YEATT & R 9T TE a7 @1 T
¥ gw T wY AT 1 ag qEer A< gwr
g W fF o aF qgw WAy A
¥ SqTXT T FIA T, AT FAAT ATHTT
T W F A% A FET T TH AT A
satfora ¥3 faar f gw gg-faorg 7
g W gt & am9 ;g gw qafaw W
T& &1 gfaard & gre o gfar &
wait g€ 8, e ox mwi Wy @ @
W@ E &9 a1 FY freae wiw @ =fee
for ag g % £ [

st e TrwaraTe JF (Fremar-
qT) : FW FT & qifFeqw & @9
AR IR ) FA

=t wnraw feard: mww ¥ S
& aw F7 fror, ofFam & aw
7T fogr ? wT OUAT FET FT QR

gW & "a gfAm

MR. DEPUTY-SPEAKER: It is not

the practice to interrupt a maiden
speech,

st agEw faar<t & oo ¥ @y
o9 F¢AT Argar z & afaard #r gre
F1 ARTE FL |\ TAET KT FHET, AT~
¥, ¥aw fggem & awar 9@ 2,
T g ¥ wwem R, @ fau W
AT 1 3@ T 98 FET q1fgq o
fF g 70 & gvT F1 A7 AR €
gfar & A-fagré, wfmard st awiay
2 &t e freae At w1 frere
w2, grarsgare &1 fawe & @,
IT AT GHETHN FT FATHT FT FE
e ey afeT gard s
qrél % gIFTT 7 W frwr ¥ ager A
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2 "X FHEaEq T 9 A wH oAy
¥ pm s ag W A g
T gATT HFTd &, AMET &, AfAA
& WU W FY AT FT, gH SH ¥ WAT
S RE IWANS gz W\ W WA
frfat & wfa swa & 1 @R
T AT WX TAT §AT T JOC-a
TH ara # 990T #7 § F ogw oamA
aw &1 T ¥ fod g durc @R
ok 39 F far gw faer & AT v
qFEAT FA F AqC § | Afwq Tw
* gg-amg gura Afa wwer A
i Afs 7 § T Ay Mogg
sTow FE B g 2, faely ¥
amg faa #T g2 aat § w9 FT F9A
2 F ATHAT FT FEIATT FIA FT TGN
g gartr Aifs gfvar & Wi F am
Fet eoTfy #37 #1, R A qEE@IT
FY WTIAT TATAT F74 &1 g WL Ig AT
TH e #H g

UF ad I qAT ¥ T qATgy
grat & f gwre g @ frwe T8
@ ¢ favast o8 9 S #REES
& | HZT TRIfa FT g9 gAT ATHA 8§,
9 F ITH d@9 F1 99 g WX ST
HTATAL TY-ATEGT FIA-G9 T AR
T H I Wr g, IT & gATA &
FT 999 & 1 T qF FT FTCOT 7T & 7
EFg gHTY IO @A 499 I @ §,
garr wrfas feafa swmam fredt oo
wr g, S 497 IA FT IOET T@MW
¥ @ gmr I1fgd, St 997 W # A
@ ¥ @9 gAT A7(gq, I IT FTAL
X @F T F HI ATAWMIGT 9
g9 g W | AT A g AT AT
FT ATH AQ § O T S gAww arfr
F 7F ¥ AR FU9 IE T aER
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W eRw T w8 ven Wl
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# g qFI §X gAY g a1 w @A,
foaré W guige & 3 3§ Hrami
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WH €W W TE g Wi
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WIEad § oF §uenr Ffg wiw
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ASADHA 2, 1892 (SAKA) 197¥%-98—Genl Disc. 363

wfow ag & ag wpm & gl
- 1 30 % § 9w !
FOT g9 TH WA OE-SEEqT
e FT I | 0 F19 g9 B OFA
% fav e & vara & Wiy g ¥ fag -
w07 | I g ARY § f6 & ST A€
fFgr 9 A 9 IT TEFU & R
T A g1 # ¥ Wi A I & Swq7d
¢ 97 ® fawren 9 STam a9 IF I7
FTAT g THTT AW} g1 §HqT | I TS
FTAT §7 AT AL gANT a4 AT TH
Tag WX QEAwEl qY-sqaedr g
g §&dT g

gwrafa o, f9g a@ & Tl &1
AT AED P, IW AW ¥ @E 9
WY HIHT T WEAWE § ) ARG qH
zfez aw & fAQ v 37 AW TWA
qugAT 21 36 9T & wo & "venw
H AYAT §FTL § T AZA—IT-
T, ATEY-ATEA FI FT FET FEU
g a1 dvg & i WU X UF
N gfec & & w9 & wegw q WA
@ #1, qfex Auq gk qfawed
fodl & g fe & &0 7 Y 10
gfama N F2H F:X)

*SHRI A. SUNNA SAHIB (Pal-
ghat). Mr. Chairman, Sir, many hon.
Members of this House have express-
ed their views on the General Budget
and ] would make an honest attempt
to place my views before his House on
this Budget within the short time
available to me. '

The hon. Finance Minister in his
Budget speech has stateq that the
Government have to introduce some
new growth impulses into our agra;ian
economy if we are to succeeq in rais-
ing the agriculturaj growth rate to a
minimum level of 4 per cent per
annum. We hawe to see “whether the

e

*The ariginal speech was delivered in Tamil.
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[Shri A. Sunna Sahib]

hon, Finance Minister has matched
his anxiety about agriculture with
adequate allocation for jts growth, It
is an jndisputable fact that 80 per cent
of our population lives in rural areas.
What js their share in the total income
of Rs, 3024 crores, especially when the
much talkeq about land reforms have
not been uniformly implemented
throughout the country. The alloca-
tion for agriculture ig meagre com-
pared to its requirement. The Fin-
ance Minister's sympathy for agricul-
ture seems to be like the adage, you
put the child in the cradle for making
it sleep, but at the same time pinch
it also.

I am not talking out of my hat. I
wil] prove what I am saying by quot-
ing the Finance Minister's figures.
1 quote from his Budget speech:

“The total Plan outlay on agricul-
ture and allieq services, major, me-
dium and minor irrigation projects
and fertilisers, together with provi-
sions for cooperatives and power
sectors attributable to rural areas,
works out to Rs. 3024 crores. The
House wil]l be glad to know that this
constitutes 30.4 per cent of the ag-
gregate outlay of the Central, State
and Union Territories Plans.”

For the welfare of the 80 per cent
of the population in the rural areas,
30.4 per cent of the aggregate outlay
of the Central, State and Union Terri-
tories Plang has been allocated for
rural development. You can imagine
how much of Finance Minister’'s sym-
pathy has been put into action for
rural development. The Centre's
contribution will not be even 10 per
cent of the tota] revenue. The Kerala
State, to which I have the honour to
belong, has very successfully imple-
mented the land reforms. The peo-
Ple in the rural areas are not ip the
same economic situation as it was be-
fore 30 years, i.e.,, at the dawn of in-
dependence, 1 am remindeq of the
saying that while the mother js beg-
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ging for livelihoodg the son is making
pleasant life in Kumbakonam. The
Janata Party Government’s Budget is.
disappointing so far ag its allocation
for agriculture and its development is
concerned.

This Budget shoulgy have been a
commopn man's budget; but, unfortu-
nately it js not so. The Opposition
Parties are right in calling that this
is not a Janata Budget. It cannot be
denied that the middle class in the
backbone of our society. Yet their
requirement like watches, radio etc.
have been taxed heavily and the re-
venue from this is expected to be
Rs, 11 crores. The additional tax re-
venue anticipateq form the increased
excise levy on motor cars, three
wheelers and two wheelers is about
Rs. 5.1 «crores only., Could this
excise levy on these luxury
items not be increased further and
the taxation on watches, radios etc.
be reduced so that the common peo-
ple are not affecteq by the budget
proposals? The revenue from increas-
ing the wealth tax is expected to be
of the order of Rs. 10 crores. In this
context, can this be called a common
man’'s Budget? When the Compul-
sory Deposit scheme wag introduced,
th.- votaries of socialism were silent
about jtg impact on the income of the
middle class people. Today, the
Janata Party Government has come
forward, not to pay back the CDS
money to the millions of middle class
people and the labour but to deposit
it in their Provident Fund. Besides
this, the beedi. which is the labour’s
cheapest retreat from all hardships,
has heen taxed and the revenue is
expected to be of the order of Rs. 45
crores. In these circumstances, can
we say that the Janata Party Govern.
ment’s Budget reflects the hopes and
aspirations of the people? Thig Bud-
get reflects the widening gap between
the precepts and practice of the Janata
Party ang its Government. Should
we try to get Rs. 45 crores from tax-
ing beedi and only Rs. 10 crores from
increasing the wealth tax? ] am sure
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that the Janata Party owes it debt to
the people who have reposed their
confidence in it. Is it repaying its
debt in this menner which affects the
day to day living of the common peo-
ple?

Coming now to the question of in-
dustrialisation, Shri H, M. Patel, the
Finance Minister, has ungrudgingly
accepteq that during 1976-77, when
our Shri C. Subramaniam presented
his Budget proposals, the industrial
growth rate did increase to 10 per
cent. But he goes on to add that
there is ample evidence to suggest
that thig was due to a number of for-
tuitous circumstances. But, what do
we fing in Shri H. M. Patel’'s Budget
this year? There jg more than ample
evidence to show that this Budget
bears no relation to the requirements
of the common people. The public
sector which has become the haven in
the matter of creating job opportuni-
ties for the growing millions of edu-
cated vouthg in our country ig being
neglected, while the private sector
which nas failed to meet the growing
employment needs is being encourag-
ed. Similarly, the rural industrial
development is also being neglected.
It cannot be denied that the public
sector units and the rural industries
put together should meet the growing
employment needs of the nation. Yet
these two sectors will suffer on ac-
count of the attitude of the Janata
Party Government at the Centre, The
private sector is being encouraged
with all sorts of incentives and tax
cessiong at the cost of these two vital
sectors of our nation, The posterity
will not forgive this Government if
its interests are to suffer in this man-
ner. The unemployment in my State
Kerala is increasing at a phenomenal
phase, While about 16 lakhg of edu-
cated youth are unemployed in West
Bengal, in Kerala there are about 26
lakhs of educated youths who are in-
search of employment. What is the
solution that the hon. Finance Minis-
ter has suggested in para 19 of his
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Budget speech in regard to sick indus.
trial units, which are adding to the
ranks of unemployed? He says that
the managements of more efficient
mills should be prevailed upon to take
over ag an act of social responsibility
some of the sick units. Is it possible
and feasible in our country? In our
country at least it would prove an
Utopian dream. In Kerala there are
4 sick textile unitg employing about
3600 workers. They have lost their
jobs. Wil] they get back their jobs
if this system of linking sick units
with efficient units ig adopted? Such
an amalgamation will prove a boon to
the managements of efficient mills’
It will be like the sugarcane in the
mouth of an elephant, It will lead to
further complications. The Central
Government must think of some other
viable solution to thig problem.

Sir, the former Finance Minister,
Shri C. Subramaniam waged a relent-
less war on price rise and inflation,
the twin evils. Unfortunately, Shri
H. M. Patel’'s Budget does not indicate
such a vigorous attitude for curbing
inflation and for controlling the price
spiral. The Janata Party’s election
manifesto claims to have set out a
coherent economic strategy laying
emphasis on both bread and liberty.
But Janata Party’'s Budget belies this
economic strategy because the bread
and liberty are being mortgaged to
price rise and inflation. If you take
the morning newspaper, you will come
across the newg item that the Janata
Government has foung the misdeeds
and malpracticeg of the previoug Gov_
ernment. But the new Goverr§.ent
seems to have no other options left to
it in the matter of catering to the
basic necessities of the common peo-
Ple of the country, This Budget has
not broken any new path which would
enable the new Government to gchieve
remarkable progress. It is treading
the beaten path. Insteag of tighten-
ing its approach to control the price
spiral and inflation, thig Government
may fan the flames of these two evils
enveloping our society,
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[Shri A. Sunna Sahib.]

With these words, 1 thank you for

having givéh te &n opportunity to
partlclpate in this disctssion, nd con-

clude my $peech.
15.29 hrs.
Mr Speeker in the Chair.)
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SHRI R. MOHANARANGAM
(Chengalpatta): Mr. Speaker, Sir, I
am very glag today for the opportu-
nity being given to me to express some
of my feelings on the general budget.
While going through the Budget
papers, I have found that the Finance
Minister has stateq that it was the
desire of the people to give the entire
responsibility to rule over the country
by the Janata Party. It is also stated
that the people of our country have
high regard for Janata Party and they
have great confidence in the Janata
Party. Similarly, the people of Tamil
Nadu have confidence in All-India
Anna DMK and that is why they have

ASADHA 2, 1899 (SAKA) 1977-78—Genl Disc. 274

voted AIADMK to power in the re-
cent elections at Tamil Nadu and
Pondicherry. Our leader Mr. M. G.
Ramachandran is going to take up the
entire responsibility to rule over the
State. While going through the bud-
get, I have come acrosg certain things
and I was thinking about my State
and constituency. We have been talk-
ing about Salem Stee] Plant for the
last 25 years. I do not really under-
stand what steps the present Govern-
Mment is going to take to implement the
Salem Steel Plant Scheme. The pre-
vious Government wag saying that
nearly Rs. 510 crores would be spent
for the implementation of the scheme,
whereag only Rs. 13 crores are allotteq
in this budget. Not only that, in this
general budget, only Rs. 5 croreg are
allotted for the Neyveli plant and
they also dig not take any steps for
the expansion of the Neyvelj II mini-
plant. With regard t¢ all these things.
I woulg like to say that necessary
steps would have to be taken to allot
more funds for the jmplementation of
the Salem Steel Plant scheme ang the
expansion of the Neyvelj Plant. I
have noteq that the Prime Minister
has said a week ago that the entire
rivers of the country will be nationa-
lised. Not only that the Cauvery-
Ganga link shouldq also be given pro-
Per attention. We have got great
Confidence on our beloveq P.M. If
our Prime Minister has taken the
necessary steps for the nationalisation
of the entire rivers of our country,
there will be not only unification of
the nation but alsp the economic
development of the country.

I am not going to talk about educa-
tion and agriculture, because so many
hon. members have spoken about
them. I want to say a few words
about my constituency—Chengalpattu,
The previous government were giving
so many assurances about the Kalpak-
kam atomic energy project. I request
our Minister, Shri P. Ramachandran,
to take speedy steps for the proper
implementation of thig project.
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About eXxcise duties on cinemato-
graphic films, [ would like to point out
that formerly they were levying wex-
cise duty omly on the mumber of prints
of a fim. New it wil] be levied on an
ad vaelorem basis, i.e. on the basis of
cost of production. If ad valorem
duty at 10 per ceng is introduced, the
film industry in South India viz.
Tamil, Telugu, Msalayalamm and Kan-
nada fiim industry—will be complete-
ly ruined. No produeers m future
would come forward to produce films
in these languages. Only the Hindi
film industry will be benefited by this
ang thp regional films will definitely
80 down if esich and every producer
has to spend about Rs. 2 iakhg more
for colour picturey ang Rs. 69,000
more for black and white pictures.
Already the podtion ks that preducers
of regional fillhs are not abd to re-
cover the capittl and other expendi-
ture incurred on production of
films, even if the picture runs for
100 days amd more. If they levy
duty on ad valorYem basis, our Tamil
film industry will definitely collapse
and only Hindi films will flourish.

Omiy thinking sbout the gevelopment
of Hindi film industry. I feel the
authorities concerned hag taken steps
to levy duty at 10 per cent on the
cost of production on regional films.

Nothing has been said about the
language policy in the budget. 1
agree it is not necessary to do so in
the general budget. We, the AIADMK
party, do not have animosity for any
language. The development of a
language should not, coulq not and
will not be at the expense of other
languages. My mother tongue s
Tamil, which is a hoary language of
our forefathers. It ijs a language in
which our scriptures and sermong are
written. It is one of the best langu-
ages and I will not sleep unless it is
given its due status. Our country
should be called India, not Hindia. It
is a country tonsisting of rpeople
speaking different languages and hav-
ing different cultures. No one -parti-
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cular languhge or cultute can elaim
superiority over others.

The AIADWMK which is going to rule
over Tamilnadu will never have any
confrontatien with the Janata Gowv-
ernment jn Centre, whenever ¥e Wil
cooperate with the Jensta Govern-
ment. Qur glorioug revolutionary
leader, MGR, ig following in the foot-
steps of our great Anne, who Rid
déewn the majn principies of Duty,
Discipline ang Pecency. Our Prime
Minister has already stated that the
Central Government will cooperate
with ail the State Governments, jrres-
pective of the party which may be in
power in the State Likewise, we also
want to achieve unification and eco-
nomic development of the nation by
cooperating with the Central Govern-
nrent.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Mr, Speaker, Sir, I
have listened with great attention to
all the hon, Members who have taken
part in the genera] gebate en the Bud-
get. I am grateful to them for their
comments, criticism and suggestions.
In the short time at my disposal, I
shall not be able to deal with all the
points, but I shall endeavour to deal
with the major points. Even on the
individual points that have been rais-
ed in the course of the debate, ) §
should like to emphasise once again
ths limitations under whieh thig year's
Budget had to be framed.

As I pointed out in my Budget
speech, we inheriteq large commit-
ments of expenditure on on-going
schemes and any reduction in spend-
ing on these projects in midstream
would have been extremely wasteful.
Our Party’s programme lays emphasis
on re-ordering our planning priorities
80 ag to lay greater emphasis on rural
development. However, as the House
knows, most of the gctivitieg relating
to rural development fal] in the State
plans and for reasens which are well-
known, it wag not possible for me to
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undertake consultatiohs with State
Governments so as to Modify {heir
plans, i

Yesterday an hon. Member said that
the State Governments are ¢ontinuing
entities and we could discuss Wwith
them. I hope he reelises that that is
not such a simple thing. If you want
to pursuade them to do somethihg,
then you have to have properly cona-
tituteg governments, You cannot pro-
ceed to act on Conseits given; ‘they
will be rathér reluctant to give. Not
even a care-teker goverhthent wants
to do thésad things. Heweéver, T sup-
pose you mi® out te say Yhét e could
have discussed, but quite obviously
yvou dig not m®n it. I am quite sutre
you did not ntean it becéuse Yyou
know it. You Wave been in Govern-
maht and you should realise whe ten
‘commit the ‘Govérnment and who
cannot. ‘Ag sach, my options are
rather limitéd. Evep then, I wag able
to effect savings worth pbout Rs, 287
crores ang thdse have Heen re=alloca-
ted to sectors Such ag witriculture,
irrigation, rural water supply and
other elements of infra-structure
which are high on the list of our
priorities.

Shrj Subramaniain—I am sorry He
is not heére has claimeq that while the
Budget for 1976-77 provided for en
outlay of Rs. 3,471 crores on agricul-
ture which works out to 44 per cent
of total outley, the prexent Budget
provides an outlay of Rs. 3,024 crores
which iz only 30.4 per cent of the
total outlay. The two figures are not
comparable. The first figures taken
from the Economic Survey is the sum
of the total outlay on the following
gectors: agriculture, irrigation, ferti-
lizers and power including rura] ‘elec-
trification, The smaller figure given
in the Budget takes into sccount only
€5 per cent 6f the outlay for coopert-
Yivies that is bttributable to the agri-
cultural sector ang only 15 per cent
of the total outily on power  atfri-
butfable to the agricuitural ‘and rwral
gectors. On this beidis the compareble
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figures for 1976-T7 Wouly bd Rz 2312
crores ang for 1877-78 Rs. 3,024 crores.
The increase in the current _year’s
ellocation thus workg out to 31 per
cent. If one were to concentrate:
attention on egriculture ang allied
services, the Central plan outlay pro-
posed in the Budget ig 64 per cent
higher at Rs, 548 crores than in 1476-
aq.

The aHottion to i¥igation Wng flood
tonfrel ik 47 ¢t cemy higher, &t Rs.
1244 crotes. Pides this wor prove von-
¢lusively that the wllocation for agri-
culture dofring this year is substanti-
WYy hipher Ween §h 1078-777 1 must
add, howeveér, that thiy #step-up isnot
as much as I woald have liked. T have
stated thwt we propdse to maNe pure
drinking Water avatlab®e o all  wvil-
Papes in 4 Period of 6 years. 1 have
alfo made it known that we propose to
dotble tite Tate of arthual wicpansion of
the area under irtigatton within the
féxt few years. AH these commit-
frfents itply that our gxpenditure on
the supply of drinking whter to vil-
lagés ang o irrégation wéuld be step-
pej up very substantinlly year after
Year. The House can rest assured
thrat our <dommmitment to spend
more reSources oh agriculture is
firm and unembiguons; ang this will
be adequately refléctad in the budgets
for the years to come.

I was glad to hear speaker gafter
speaker from the Congresy beénches
talk about their party’s commitment
to rural gevelopment, I do not wish
to deny that our country's agriculture
has progressed over the years. But
they would be deceiving themselves if
they were to believe that the pace of
progress hag beén adequrate and com-
mensurate with both dur potentialities
as well ay our ywéds. It Wwag this

_simple truth that 1 ws trying to con-

vey iw_n my budget speeéh. It was not
my intention to'score any partisen de-
bating pdints; &nd 1 do hot see why

‘atiyone shoulq take offerice at such a

simple statethrent. .
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Shri Subramaniam seems to be
somewhat like the Bourbons; he for-
p '_ts nothing and learns nothing, He

s repeatedly referred to my Swatan.
tra philosophy and characterized the
tax proposals as inspired by that philo.
sophy. ] made it amply clear during
the discussions on the interim budget
that all of us who are members of the
Janata party have no separate identi-
-ties now. In joining the Janata party,
we have accepted wholeheartedly the
philosophy for which the party stands,
its manifesto and its programme of
action. In his anxietv to establish the
influence of my Swatantra background
on this first Janata budget, Shri
‘Subramaniam has failed to jook at it
in a proper way., As I stated in my
budget speech the objectives behind
my tax proposals have been to reduce
the disparities in income and wealth
and to enlarge the pool of savings. I
‘have, therefore, (1) increased the sur-
charge on income-tax from 10 per cent
'to 15 per cent; (2) raised the wealth
iax rates from the absurdly low levels
to which Shri Subramaniam had re-
duced them last year and (3) with-
drawn the option to pay surcharge on
corporate taxes which had been given
last year, by which the corporate sec-
tor could deposit an equivalent amount
with the Industrial Development Bank
of India for five years—and brought
to the Exchequer Rs. 56 crores.

While Shri Subramaniam did not
raise any revenue through direct taxes
last year, T have thus raised a sum of
Rs, 92 crores. Not only is this the
largest amount of revenue raised
through direct taxes in as many years
as one can remember; but more money
has been raised this year through
direct taxes than through indirect
taxes. I have raised this year Rs. 68
croreg through indirect taxes, of which
the State’s share is Rs. 20 crores. 1
would ke the House to judge whether
1 whose background {s Swatantra,
have done better with regard to the
re-distrtbutive fax policy, or the
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self-styled Congress socialist,  Shri
Subramaniam,

16.00 hrs,

AN HON, MEMBER: So-called
Socialist.

SHR] H. M. PATEL: I say “self-
styled”.

Some of the opposition members
have sought to convey the impression
that the present budget plays down
the importance of the public sector
and they have sought to impute to me
and to this Government a bias against
the public se-'or. I find it difficult to
understand how anyone who has made
even a cursory study of the budget
estimates could venture to make such
an accusation. The current budget
proposeq a c.ontritution of Rs. 2,192
crores as equity and loan to non-
departmental public sector undertak-
ings, as compared with Rs. 1,832
crores that has been provided in
1976-77. 1 am not referring to the
departmental enterprises such as rail-
ways and P&T, in respect of which
also the allocations this year are much
larger than last year. Do these figures
not expose completely the hollowness
of the criticism that the Janata Go-
vernment is Jukewarm towards the
public sector? 1 think the less you
criticise these figures the better. be-
cause you will miserably fail in this.
We are firmly committeq to the con-
cept of mixed economy, in which the
public sector already plays a com-
manding role. While canalising ade-
quate resources for investment in the
public sector, we also propose to en-
sure that public enterprises function
efficiently and generate additiona] re-
sources for the further development of
the economy. We wish to ensure that
the entire economy functions properly
ang no part of it remalns sick. If is
our view that so long as we have a
mixed economy, the private secfor
should also remain Thealthy, Per-
haovg hon. Members will remember
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the lesson they learnt in schools long
ago that the body will function pro-
perly only when every limb is
heéalthy and functioning properly.
Therefore, all the sectors, public, pri-
vate and co-operative, will get equal
and adequate attention from us.

Many members have complained
that this budget has done nothing to
solve tbh: unemployment problem,
though it has been indicated that
this is a problem area of great im-
portance. May I ask if a Plan outlay
higher by 27 per cent will not neces-
sarily and inevitably contribute to
the generation of more employment?
Similarly, will not a substantially
increased outlay on agriculture,
irrigation and rural infrastructure
such ag the electrification and roads
result in the generation of more em-
ployment? However much the opposi-
tion benches may wish to decry the
exiension of the investment allow-
ance to substantial parts of industry,
will it not lead to more employment
in industrv? Ig it suggested that the
reliefs given to small scale industries
and cottage industries will not pro-
vide more emplovment to large nums-
bers of people? Clearly. a definite
effort has been made in the budget
to see that more employment is
generated.

Perhaps what the Congress mem-
bers have in mind is that there are
no allocations specifically for employ-
ment-oriented schemes in the budget.
They would seem to have forgotten
the experience of such crash program-
mes, 1 would like to point out in
this regard to the sad fate of the
hastily conceived employment sche-
mes in the past. Since they were
drawn up in a great hurry to meet
some such demand, they were poorly
planned and poorly implemented, re-
sulting in hardly any permanent em-
ployment. I would, therefore, coun-
sel patience. To be effective, such
schemes need careful planning in-
cluding consultations with local autho-
rities, and need even better organisa-
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tion for implementation. We have not
yet had the time to plan in detail
such schemes and grganise such con-
sultations. But I have no hesitation
in assuring the House that as soon
as the Budget discussions are over, I
shall hold consultations with my col-
leagues in the Government and the
Deputy-Chairman of the Planning
Commission gbout specific programmesg
of work and then hold discussions
with the Chief Ministers about these
matters, Similarly, I shall consult
the Reserve Bank and the nationalised
banks about the role that they can
play jn promoting rura] development
and employment.

Some Members referred to the re-
duction of Rs. 56 crores in the provi-
sion for defence expenditure gas com-
pared to the interim Budget and ex-
pressed concern that it may jebpar-
dise the security of the country I
may point out that even after the re-
duction, the provision made in the
Budget for defence expenditure j5 Rs.
137 crores more thap the revised esti-
mate for 1976-77. I may assure the
House that no cutg have been made
which will affect the security of the
country.

Shri Kanwar Lal Gupta referred to
the need to present the estimates in
the form of a performance budzet
instead of merely in financial terms.
He is evidently unaware that such
budgets are already being prepared.
He will no doubt receive them in due
course, I fully agree with him that
this is a desirable development s
it enables Members to know the actua]
achievements, I shall try to ensure
that in future they are made more
informatjve and more capable of serv-
ing the purpose which the hon. Mem-
ber has in mind,

Some Members have expressed mis-
givings about the proposal for a spe-
cial borrowing of Rs. 800 crores from
the Reserve Bank against drawal of
foréign exchange reserves. Some
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Members used expressions such as
“fraud”. I gm sure that they did not
look up the dictionary meaning of the
word “fraud”. Hag there been any
subterfuge? All these figures are
there for everybody to see. You may
have a different opinion,

As the House knows, our external
Teserves have risen substantially in
recent months, It is necessary to work
oMt effective mechanism to use these
reserves and accelerate the tempo of
economic getivity and to gtablise pri-
ces. In pursuance of this objective,
we have liberailsed substantially our
import policy. Larger imports, both
of essentia] consumer goods and capi-
tal goods, will add to the real resources
avgilable to the economy for deve-
lopment. Thus, to the extent that we
succeed jn drawing down the reservas,
special borrowing from the Reserve
Bank will be non-inflationary.

Some Members have complained
that this Budget does not have pro-
posals for land reforms, land consoli-
dation etc. Hon. Members are cer-
tainly aware that these are State sub-
jects and action has to be primarily
taken by them. What is needed now
is not more legislation on land re-
farm, but sincere and effective imple-
mentation of existing legislation. This
is what the previous Government fail-
ed to do. That js why the Janata
Party has stated in clear terms: “The
Party will heonestly implement land
legislation, provide machinery for
scrutinising fraudulent transfers and
dispessession and plug such loop-
holes as have come to light. Land-
lordism will he abolished. Surplus
lands and other reclaimed lands will
be distributed among the landless,
particularly Harijans and Adivasig.”
I am quoting from the Janata Party
manifesto.

‘Shri Subramaniami and others have
wcriticised me for extending the bene-
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fits of the invesiment allowanse 10
all industries, and it bag been sug-
gested that I have no priorities. 1
wish they had looked at the Finance
Bill mare carefully, They would
then have found that we have g large
list of industries which would not oe
entitled to the benefit of the invest-
men allowance. All these industries
which have been excluded—and they
are 34—are industries which produce
luxury goods or goods which are rela-
tively low on the list of priorities.
Thus the charge that I have no prio-
rities is baseless. The truth is that
while swearing by priorities, the pre-
vious Government acted arbitrarily in
choosing various industries for the
benefit of the investment allowance.
Industries which were considered eli-
gible for investment allowance by
Shri Subramaniam cannot stand up t»
any rational scrutiny. Capn Shri Sub-
ramaniam explain how despite his
profesesd Jove for the public sector,
vital industries in the public sector,
such as mining and petroleum refin-
ing were denied the benefit of jnvest-
ment gllowance? The fact that I have
extended the benefit of the investment
allowance to these vital industries
which are almost entirely in the pub-
lic sector is itselt a refutation of Shri
Subramaniam's charge that this ex-
tension is a concession t{o the private
sector.

Shri Bedabrata Barua has referred
to a report in the Economic Times
of June 21 that the concession re-
garding the investment will give Rs.
213 crores to big industries. The hon.
Member must be more careful about
believing everything he sees in print,
that report is misleading. The esti-
mate in the report does not teke into
account that most of the industries in-
cluded in the study were already
elgible for the grant of investment
allowance. Thus out of an aggregate
investment of Rs. 389 croreg in M0
companies, investment of 800 crores is
in industries already eligible, The re-
port’ also assumes that all these in-



a8s Genl. Budget,

dustries would get a geduction of 35
pes cept. This is agein wrong be-
cause thqpe ig no reasen to believe
that gl the plant and machinery in
Indiap indwstry is baged on know-how
gevelappd i Governpgnt laboratories,
public sector undertakings and univer-
sities in India. Were guch a situation
te prevail, it would have beemn un-
necessary io give am incentive to pro-
mete the use of know-how developed
in Ingda. Lastly, the investment allow-
ance would be available only if the
industrial units concerned make a
profit and not otherwise. For all
thege reasons, it would be difficult to
estimate the loss jn reveaue. I would,
however, not mind the less in revenue
because of the benefit the measure
confiers on the economy as a whole by
-encouraging investment,

Shri Subramaniam has also critici-
sed me for grant of an investment
allowance at the enhanced rate of 35
per cent tg jndustries using technical
know-how developed in our laborato-
ries and universities. T had hoped
lthat this proposal would have delight-
ed every Indian and Shri Subrama-
niam is also ap Indian who genuinely
believes in technological self-reliance.
Yet, Shri Subramaniam has failed ‘to
recognise that science and technology
cannot be developed adequately f
the fruitg of technological progress
cannol be readily utilised for produc-
tive activtiy. All that I have done
is to give Indiap entrepreneurs gn .n-
centive to use indigenous technology
rather than imported technology
wherever such g choice exists. Shri
Subramaniam’s charge that this is a
logpphole to help hig business is base-
less. The benefits under the scheme
will be limited to cases approved by
the Department of Science and Tech-
nology and in any case the benefits
would ga to technology developed in
owr pational laboratories and in owr
universities and naot in the private
sector. There is no likelihood of this

concession being abused.
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The former Finance Minister has
raised the bogey of buying up loases
and of cencentration ¢f economic
power when commepting upon the

concessions proposed when a  sick
unit mergeg with the healthy one.
He ig p{:rhaps unaware of the safe-
guards incorporated in the Finance
Bill itself, The concessions will be
evailable only on the recommendations
of the specified authority and it will
have to be established to the satis-
faction of the Central Government
that the amalgamation is in the pub-
lic interest, Also, the Centra] Gov-
ernment may lay qown mecessary con-
ditions t, ensuré that the concession
is restricted to amalgamations which
would facilitate the rehabilitation or
the revival of the sick unit. It js our
view that this alternative ig by tar to
be preferred to the take over of the
sick units by the Government,

I need only mention that the Na-
tional Textile Corporation has suffered
a loss of over Rs. 117 crores during
the period 1974-75 to 1976-77 and is
likely to suffer @ further loss of about
Rs. 30 crores in the current financial
year.

Shri Subramaniam has probably
iorgotten that the former Government
with his full concurrence had approv-
ed of such a measure. Let my friends
opposite appreciate that I am always
ready to consider a sound proposition
wherever it comes from and whatever
its origin so long as it is in the public
interest.

Some hon, Members also suggested
that the proposed new concessions for
small scale jndustries set up in rural
areas provide a loophole for tax avoid-
ance by olever__bt_mnessmen This
Section is, in fert, modelled on the
lines of a similar provision for giv-
mg concession to mdustnes sef up
in backward afegs. Thbe Finance Bill
clearly precludeg the grant of con-
cession in cases where the new busi-
ness is formed by the splitting up or
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the reconstruction of the business al-
ready in existence or by tranSfer of
existing plant and machinery, There
are safeguards mgainst other collusive
transactions as well. The risk is neg-
ligible, if any, and having regard to
the fact that the task of rural deve-
lopment jg so vast and gigantic, we
shall not hesitate from taking reason-
able risks.

Shri Subramaniam has criticised the
proposal to allow the concession to
units which commence manufacturing
operations after the 30th June‘ 1977
on the ground that the investment de-
cisiong have already beep taken and,
therefore, the concession wag unde-
served. ] do not see any merit in
this criticism. According to my way
of thinking. ap entrepreneur who has
already taken an investment decision
for setting up a small-scale industrial
undertaking in a rural area deserves
credit for having done so and should
not be denied this legitimate conces-
sion. It is incumbent on us to specify
e date and, if the concession is “o
achieve its objective, it has to be a
near enough date,

It hag been suggesteq that the in-
nocuous provision for encouraging
companies to involve themselves in
the work of rural welfare and uplift
is yet another loophole for avoidingz
taxes. Why do people not take the
trouble of going through the papers
carefully before criticising? I thought
I had made it amply clear that the
deduction will be allowed gnly if the
expenditure is incurred on specified
proposalg of rural development appro-
ved by the prescribed authority and
thig prescribed authority will be of an
adequatsly high level

We cannot prevent people with
jaundiced eyes who are seeing noth-
ing but jaundice. (Interruptions). 1
am glad that thig jaundice epidemic
helpg you to laugh.
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Honourable Members and Shri Sub-
ramaniam in particular have made
the point that the concession given to
powerlooms would benefit the big
owners as the small powerloom own-
ers are In reality The benamidars oY
big industrialists, It is suggested that
the incentive given to powerlooms will
hit the handloom industry, These ap-
prehensions are entirely without sub-
stance and proceed from a mis-con-
ception of my tax proposals. Under the
tax structure we inherited powerlooms
paid a compounded levy which varied
from Rs. 50 per year to Rs. 250 per
year depending upon the number of
powerlooms installed, I may add that
there are many unauthorised power-
looms which have not been licengsd by
the Commerce Ministry and which
may well be outside the tax net. In-
deed, the differential rate of duty has
encouraged the fragmentation of lar-
ger units into smaller units to take ad-
vantage of the lower rates of duty
available for units having 4 looms or
less., Further. the big industrialists
having benami owners were the higgest
beneficiaries, because with their resour-
ceg they worked the powerlooms to
maximum capacity and with the duty
remaining constant irrespective of the
quantity of cloth produced they paid
very little duty per metre of cloth.

To minimise evasion, to reduce the
administrative  burden, to distribute
equitably and to
ensure particularly that the big own-
ers do not get away lightly, I have
shifteg this levy to the yarn used by
the powerlooms. The duty will be col-
lected at the stage when the yarn is
cleared from spinning mills. Earlier
a duty of Rs. 2.5 crores was being col-
lected as compounded levy from the
powerlooms and a further duty of Rs.
0.75 crores was being collected at
compoundeq rates from hand-proces-
sors of powerloom cloth, making a tota]l
of Rs. 3.25 crores. As against this, an
extra duty of Rs. 3.5 croreg wil] bhe
collected on the yarn used by the
powerloomsg under the scheme propo-
sed by me. Thus by shifting the duty
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in this manner I have safeguarded the
revenue, have ensured that no power-
loom escapes'the tex net and at the
same time the new situation in no way
affects the competitive strength of the
handlooms. The suggestion that the
new arrangement will affect the posi-
tion of hadlooms adversely is tntally
unfounded. It is indeed an attempt to
confuse the issue and to minimise the
measures we have deliberately taken
to improve the lot of handlooms. It is
to them and not to the powerlooms and
the mills that I have given duty con-
cessions. As I explained in my Budget
speech, handlooms will get duty relief
for the first time in respect of cotton
yarn in cross reel hanks and again for
the first time in respect of viscose spun
yarn in banks. Quite clearly, therefore,
my proposals wil] benefit the hand-
looms.

Many Members have made the point
that the excise duty on biris should
not be increased as biris are consumeA
by the common peovle for whom 1t is
“absolutely essential.” I am afraid, this
I do not agree that biris are an absolu-
tely essential item for the common
people, It is an optional item of con-
sumption and is injurious to heal'h. If
any one choses to smoke biris, T do not
think he should mind paying one paisa
extra on ten biris which is all that my
proposal entails. Biri manufacturers
and the wholesalers and retailers in
biri trade should see to it that the in-
crease in the price of birig beyond one
paisa for ten hiris does not tnke nlace,

SHRI C. M. STEPHEN
Let them take an oath.

(Idukki):

SHRI H. M. PATEL: You have deep
faith in taking oaths and breaking
oaths. T do not think I need com-
ment on that.

Several Members have desired that
the proposed excise dutv on hand tonl
shoulg be withdrawn. Clearances upto
Rs. 1 lakh in the case of small scale
manufacturers are directly exempted.
T shall consider the possibility o ex-
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tending the scope of the exemption so
as to ensure that genuine gmall hand-
tool manufacturers do not suffer.

Some Members have suggested that
steps should be taken to increase the
indigenous production of watches
rather than import them. Members
are evidently not aware of the fact
that the Government hag already em-
barked upon a programme for increas-
ing indigenous production of waiches
to about three times the existing pro-
duction within a year. Ameng others,
one of the steps proposed for achiev-
ing this objective is reduction of im-
port duty on watch components that
have to be importeg from 120 per cent
to 50 per cent. We have, nevertheless,
to take steps to see that the baiance
of the demand even after increasing
the indigenous production is met, and
it is much better to do so by importing
watches through Hindustan Machine
Tools and realising the import duty
thereon ‘than by leaving it all to the
smugglevs. (Interruptionsi:. No mat-
ter how effective the preventive 1nachi-
nery in respect of smuggling may be,
smugglers manage to have better abili-
ty to do so. There are several ways in
which you can combat smuggling, it is
not only through preventive machinery
but also through import and other
methods: even arranging the difference
between the internal price and ‘he ex-
ternal price, anyway I wil] not go into
it at the moment. ...

AN HON. MEMBER: There has
been change of heart in them, they
have taken oath.

SHRI H, M. PATEL: Members have
pointed out that, though the Tanata
Party manifesto had suggesteq a re-
placement of the sales tax by excise
duty, nothing has heen proposed in
this budget. Howsoever desirable this
obiective may be, it is 5 delicate matter
because sales-taxes are a State subject
and have become, over the vears, {he
main prop of their revenues. Any
scheme for change has to be worked
out in eonsultation with the States in
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such a way that the States will not
only get the same revenue as they are
getting at present but will also be «s-
sured of an adequately increasing
amount of revenue. Any change from
sales-taxes to excise duties cannot teke
place without their consent. It is my
intention to holg such discussions with
the State Governments and persuade
them to accept a change on some such
lines.

LY

Membes:s have referred to the need
for adequate agricultural] credit on
sound lines for the uplif{ of the rural
economy. The overal] supply of credit
has been increasing continuously. In
spite of whatever progress that has
been made so far institutional credit
now meets only a little more than a
third of the credit requirements of the
agricultura)] sector.

Government attaches high priority
10 the adequate availability of agricul-
tural credit and it is our intention that
there should not be any slackening in
the pace of expansion of bank credit to
the agricultural sector. But the em-
phasis would be on reaching out to the
truly weaker sections. Rural banks
were established because it was realis-
ed that the credit needs of the weaker
sections were not being met. But ex-
perience has shown that even they are
not fulfilling this role adequatelv.
Therefore, the functioning of these
banks needs to be evaluated with =
view to determining their precise role
in the credt structure. I can assure the
House that we will try our best to en-
sure that the credit needs of the rural
sector are adeguately met.

Shri Narasimha Rao referred to the
desirability of having a crop insurance
svstem. I am glad to inform him that
this matter is under consideration of
the Genera] Insurance Corporation in
consultation with the Ministry of Agri-
culture and the State Governments.
They are considering the institution
of an indemnity scheme in certain
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areas for small farmers for damage
due to floods, cyclones, hailstorms etc.
This is still in the discussion stage and
no final scheme has as yet emerged,
but we do attach considerable import-
ance to this matter.

In conclusion, I would like to em-
phasise that this Ludget represents a
sincere and genuine effort to redirect
the country’s economy in line with the
priorities laid down in the Janata
Party's election manifesto. Rural
development constitutes a core element
of our development strategy. I have,
therefore, made an effort to enhance
the provisions for important rural
development programmes such as irri-
gation supply of pure drinking water,
rural roads and improvement of rural
infrastructure as a whole. My oro-
posals are designed both to strengthen
the competitive position of such vital
rural industries as handlooms and also
attract new industries to the rural
areas. QOur goal is to work out an in-
tegerated programme for all-round
improvement in the quality of rural
life, laying special emphasis on the
welfare of Harijans, Adivasis, small
and marginal farmers. Admitledly,
the task that we have set for ourcelves
cannot be accomplished in a single
budget. As such. this budget must be
seen as first step forward in our Gov-
ernment’'s quest to work, with dedica-
tion ang speed, for a progressive, just
and a humane society.

16.33 hrs,

PAPERS LAID ON THE TABLE-—
Contd.

PROCLAMATIONS REVOKING  PRESI-
DENT'S RTLE IN UTrar PRADFSH ANL
MADHYA PRADESH

THE MINISTER OF PARI.JAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): I beg tn loy on
the Table a copy each of the fnllowing
Proclamations (Hindi and English ver-
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sions) under Article 356(3) of the
Constitution:—

(1) Proclamation dated the 23rd
June, 1977 issued by the Vice-President
acting as President under clause (2)
of article 356 of the Constitution re-
voking the Proclamation issued by him
on the 30th April, 1977 in relation to
the State of Uttar Pradesh, publishe2
in Notification No. G.S.R. 396(E) in
Gazette of India dated the 23rd June,
1977.

(2) Proclamation dated the 23rd
June, 1977 issued by the Vice-Presi-
dent acting as President under clause
(2) of article 356 of the Constitution
revoking the Proclamation issued by
him on the 30th April, 1977 in relation
to the State of Madhya Pradesh pub-
lished in Notification No. G. S. R.
397(E) in Gazette of India dated the
23rd June, 1977.

[Placed in library. See No. LT-487A/
7]

16.34 hrs.

PAYMENT OF WAGES (AMEND.
MENT) BILL—contd. ~

THE MINISTER OF PARLAIMEN-
‘TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): 1 beg to
move:

“That the Bill further to amend
‘the payment of Wages Act, 1936, be
taken into consideration™.

The Bill is a simple Bill to enable
the introduction of an insurance
scheme for Central Government ser-
vants. The third Pay Commiszion had
recommended the introduction of an
insurance scheme ior Central Govern-
ment servants, which, on a monthly
contribution of Rs. 3/-, would provide
a cover of Rs. 5,000/- on death while in
service to the family of the deceased
‘Government servant, anc return of the
actual amount contributed by him
without addition of any interest in case
of superannuation or demission of
office for any reason. The Scheme as
recommended by the Commission, was
to be optiona] for the existing em-
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ployees and compulsory for future em-
ployees,

Thig scheme wasg discussed with the
representatives of the staff side in the
National Council of the Joint Congults.
tive Machinery in 1973. The starf side
dig not tavour the scheme on the
ground that it would cover only the
risk of death during service and would
not provide for any additional benefit
on retirement. They wanted a scheme
which would provide equal benefit both
In case of death in service, as well as
at the time of retirement. A modified
scheme was, therefore, worked out and
circulated to the staff side representa_
tives. In a meeting held on the 18th
December, 1975, the staff side accepted
the modified scheme worked out by
Government. Thus, Sir. the House
will see that the scheme that is Lring
introduced now has received the ac-
ceptance of the staff as well.

The Scheme is compulsory for all
Central Government employees, both
those- who are now in service ss well
as those who join the service of the
Centra] Government in the future. For
purposes of contributions and entitle-
ment to benefits the employees are
divided into three groups depending on
their age at the time of entry intc the
scheme. Each group is covered in a
Separate stage in the Scheme.

A large number of Government
servants employed in Government
factories and railways come within
the purview of the Payment of Wages
Act, 1936. Deductions from the wages
of the employees for contributions to
the insurance scheme, the Government
is introducing, cannot be ' made un-
less sub-section (2) of Section 7 is
suitably amended. The Bill now be-
fore the House seeks to add a new
clause (q) under sub-section 2 to
permit the necessary deductions be-
ing made. Government have decided
that the insurance scheme should
be introduceq with effect from 1st
July, 1977. To make this rrgsible. it is
necessary to am%y . th. Payment of

Wuu‘ :sct as proposed in the Bill
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without any loss of time. I need not
say that it is a very short simple and
non-controversial Bill. 1 have every
ho; » that the House would itself be
kee:: to pass the Bill so that the in-
surance scheme framed by Govern-
ment to promote the welfare of their
employees may go into operation
without any difficulty, on the 1st of
July itself. With these words, I
commend the Bill for the acceptance
of the House,

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Payment of Wages Act, 1936 be
taken into consideration.”

SHRI VAYALAR RAVI (Chiravin-
kil Mr. Speaker. 8Sir, as the hon.
Minister has said, it is a very simple
and non-controversial piece of legis-
lation.

16.38 hrs

[MR. DEPUTY-SPEAKER in the Chair]

We fully support it becausa as I
said. it is a good piece of legislation.
This Bill is being introduced only
to give effect to a measure which has
already been agreed upon by the
Central Government and the Central
Government employees ufter due
consulations, At an earlier stage, the
employees had objected to the first
scheme, as that did not benefit them
much. Now the benefit was intend-
ed to be given only on death during
service, Now, that the modifled
‘scheme has been accepted by both
the sides. there is nothing much %o
be said about this. However, 1 would
like to draw the attention of the hon.
Minister to the Payment of Wages,
Act, 1936 and certain defmitions gi-
ven therein, because different inter-
pretations are being given by certain
employers especially the public sec-
tor undertakings. In that Act. ‘wages’
have heen clearly defined as:'
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“wagea means all remuneration
(whether by way of salary, allow-
ances or otherwise) expressed in
terms of money or capable of be-
img so expressed which would, if
the terms of employment, express
or implied, were fulfilled, be
payable to a person employed in
respect of his empolyment or of
work done in such employment”,

It further says:

“But does not include:

(2) the value of any house ac-
commiydation.” But I found that in
some of the deductions made in the
wages hy the employers .and even
by public sector employers, they take
into account the house rent allowance.
Suppose the workers go on a strike
and when they cut the wage, they
mmclude the hous rent allowance al-
so. But here tht point has not been
made clear anc it needs a clarifica-
tion. The anon "y arises where some
of the indu~‘ries provide quarters
and some worikers stay in the quarters
while some may live cutside draw-
ing house rent allowance. But in
the wage cu' they take into account
the house rent allowance and people
who drav- house rent allowance only
are affected, This is an anomaly
which is baprening ang some of the
employees working in the same fac-
tory ave to suffer a higher wage cut,
I hcoe the hon. Minister will bring
forwurd a riore comprehensive legi-
slation in favour of the wrokers. He
ha: aiready s!a‘sd that he is not ag-
reeinc with the ligisiation of the pre-
vious government regarding the bo-
nus Taw. He said, if T understood him
correctly, during the last Labour
Ministers’ Conference he considered
bonus as a deferred wage. If it is
so, I would appeal to him to bring
forword suitable legislation amending
the bonus act.

Another aspect is that there is an
attempt going on ‘today—of course,
it wag there in the past also—that the
employers and the industrialists do
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not hestitate to take recourse to ac-
tions whichtharm the interest of wor-
kers. Lock-out and retrenchment,
as usual in the past, are continuing.
I am not blaming you. It is not a new
phenomenon, it is a continuing phe-
momenon which all the industrialists
try to resort to, to defeat any de-
mands of the labour. Whenever the
labour puts up a demand or when-
ever they want more wages, now
it has become 5 usual practice with
the employers to resort to lock-out
which affects the right to work of the
‘worker and affects his wages, 1 would
like to point out what happened re-
cently in Kerala. There was a strike
in a factory for three monihs, A

lock-out was declared by the mana-
gement when the strike notice was
issued. The labour put forward a
few demands which were even ac-
cepted by the Labour Department.
The Petroleum Ministry is suffering
as they could not get the machinery
from the factory. There was z lock-
out So, this way the employer ea-
sily locks out and goes away but
what is the fate of the workers» The
right of the workers to work is thus
defeated by closing down the factory.
In the same way Mr. Dalmia the
same industrialist closed down his
Punalur Paper Mill—Mr, Stephen is
the President of the wrokers' union
there. So at present there iz no law
in the country to-day to prevent such
ladk-outs and try to prosecute the
industrialists who indulge in such
things. I admit this has been the
phenomenon for the last 30 years. So,
1 would appeal to the hon. Minister
to look into this matter. This indus-
trialist, Mr. Dalmia, is given all
publicity in all English newspapers
saying, ‘I was assaulted in the pre-
sence of Ministers and Police’. Base-
less charges were levelled on the
workers and government., This is the
way the employers resort to, to de-
feat the interests of workers. The
hon. Minister said that he considered
bonus as a deferred wage. In that
spirit, I appeal to the Minister not
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only to bring forward legislation for
workers getting more wages but also
to prevent lock-outs by industrialists
to defat the demand of workers.

With these words, 1 support the
Bill.

syt wfgeqr fo TinAwT (T
JHT-HET ) . IOTLAE WEIEH, qg AT
fawr @At wat &, 57 F71 § @ F# |’
g | 7gd feAT1 ¥ {rowTES #Y ag WO
47 f& om fawr @amT Tfgw | zafeo
g o1 fadt qmT AT 8, SHFTAGE FIA
% foq & @t g€ § AfFw oF a@ 0A
ag ¥4 ¢ f& ag &Y cHswE oo Ane
ATF aAA 0FE | W &, T F Horar
o7 Y OHSHE IW UAE H FIH
ifew 9 | W7 g GAT AEY FEA A1
WIS AT qHH Ff FEATSAT HgA FIAT
qAT & Wi S fawd 30 @t @ A

g 4 9 W

FaTEqE WErew, & oF a1d aarAr
AreAt g f foes & a1 7 faw a@iE
¥ a9 F1 g ¥ § FIgenti fe-
Tawren fFr s g | & g w1 0% fearT
faumqr Freda F1 AT AR § |
g & wrfewi 4 wAgLT &7 g A
U (TF AT T T F I FATCAT
FT SRTH FIAT 97 HIT L. TI4HE
¥ g5 48 AN W F WH AT 9
IF q7E § UX WS A 97 % a9
FTE T | TH F AATAT Tg W FE TAT
g1 fF g™ #&T & e we 7 wa-
g<i &1 da7 37 wnfge A ww F faw
FHE FT OF G FT @I F2AT 970 )
THfa0 ¥ FgT 48 & fF ug o7 @
dYE FT FITATT FAT EHI § Tg 8=

gmr =rfey
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TH & a7 AR ag 7 ¢ i frsa-
97 FrArT FT giAA FT AR AT
AfgT T AT IISFA AT TH TG *
fezgormer & forg wata fean, &1 97 &1
fefera &7 fear war wie gwei=r &
T Wt TR w1 ¥ 9T A@r ferar
AT ¢ WiE ag FrgwEd 3 F2 71
fatra T @r a1 | IR FTFH T AT
gy ol = a@ F feegwa #
TFx & fAu o ox oHEHz TW oEz
# g wrfew )

o¥T OF 39 7 w7 a1 fF wEE
W FIW FII §U AFE ¥ IAF A7
A ot § S i wwd A s foew
¥ AT &y mfes Jw a9 G
2T & 9 37 ¥ faed w1 A F7AT
qT &, A1 ag e &1, 3f faoma w1,
FETqQEAT & H7 IW W AE-AE
of gz FEEEr IAAT &1 FAT 2
sgafaarsm Far g 2,3/ #1
Wﬁsﬂamaé’rftmmgm'—' Eul
T8 T I F1 A7 WA WD 2
FAT AT waTem ¥ A ogm, a7 &

Az H g AR 1 3N ATZ H IZA A
qIErTH WA ot vF ¥ & wfaw I
1 dA7 7E W E WX T F FIT FTE-
Frgr ot 7@ @ AFAT & | WA w7 Y
aram £ & f foeeit & sfremm oamw
FT qaT 9 QT 3| A F wfAw I
aRaw IR F Uy o
TRz 7 A Tefry fefte &1 am #2)
2 w€ 3 &1 3 afew gvafaea w1
ma-arafaey #1 r=fom e T
A7 9@ § | FEAU ATFWTIT FX
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fear @ 1w wv€ wifes dar Y A
g W 3T wF 9 o W I W
FEATET T & W IF ¥ FIC WS
FH I9aT 8, A &TAT 200 TIT FEA
g J@T @ | 9me 3 F g, mifes
200 ®TT FIEA IAT IHE F@T § |
T guta g8 ¢ & mfast 9 w9
FHAE ¥73 & fan w7 § 67
aeeifaat T wfgn | wae ae¥fomat
TET T &, AT AT W HrART WO qAGU
B 27 ATEA &, T IT FT ALY 9T THA |
A FT F 7 T8, I F1 AEAN @
FC A9 fafae ams #m7 & W
THEAZH AM0, JET F4 39 9 faad1 2

*SHRI K. RAMAMURTHY: (Dhar-
mapuri): Mr, Deputy Speaker, Sir,
in the background of his morning’s
debate during the Question Hour, I
am constrained, to maintain my self-
respect, to speak in Tamil.

I welcome the Payment of Wages
(Amendment) Bill. It is not because
that the Payment of Wages Act was
enacted in 1936, before my birth,
that | am making certain statements,
but because of lapses which 1 find
in the implementation of the provi-
sions of this Act which have moti-
vated me to participate in this dis-
cussion. The parent Act has also
been amended several times to meet
the needs of the time. With 3 view
to ensuring that the labour is not de-
nied of itg legitimate dues, this Act
has been amended on more than one
occasion, Yet all these amendments
have proved futile in the matter of
achieving the declared objectives of
this Act. I am not guided by any
political  considerations in raising
certain issues. As a trade union
leader, I find that the labour can
only go to the Court under the pro-
visions of this Act to get
its dues which are denied

. —— .

*The original speech was delivered in Tamil
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strict rules and regulations must be
formulated ' under this Act ang they
must be implemented ruthlessly.
Even under the ESIC Act, the mana-
gements do not discharge their res-
ponsibility of depositing their share.

Lakhs and lakhs of rupees are in
arrears from their side. The Re-
gional Commissioner of ESIC in

Tamil Nadu is aware of the lapses on
the part of one Anglo-French Mill
in Pondicherry in the matter of de-
positing lakhs of rupees under the
ESI Act; yet, no action has been
taken against this Mill for this lapse,
even after these lapses were pointed
out by the ESIC Employees Unions.
There are many loopholes and defi-
ciencies in the Labour laws of the
country and that is why in the imple-
mentation the Government seems to
be handicapped greatly.

As has been pointed out by the
hon, Member, Shri Ravi, there is in-
ordinate delay in the matter of get-

ting the dues from the management.

and the labour might pass away in
some cases even before the cases are
finalised. In Salem district of Tamil
Nadu, during Emergency the South

India Glass Factory, Salem
was closed and at that time
4 months of wages were

in arrears for the workers. So
far it has not been paid to the wor-
kers. Neither the State Government
nor the Central Government has
taken any steps to come to the re-
scue of the unemployed labour in the
matter of getting their arrears of
wages and to take measures for their
employment. In the capital city,. the
Indian Express, which is a premier
newspaper in the country, is remain-
ing closed. What steps have the Go-
vernment taken in this matter? Is it
because that the owners of Indian
Express during the recent Elections
came to the help of Janata Party in
collecting money that the Janata Go-
vernment is a silent spectator of the
pitiable plight of the workers em-
ployed in the Indian Express? The
problems of labour cannot be looked
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at from political partisanship view.
This is the vital problem for the
country. Our policy is to have one
union for one industry. We from
the Indian National Trade Union Con-
gress has also accepted it. In ac-
cordance with this Act, now there is
no provision for deduction from the
salary of the workers for their Uni-
on subscription and I want that de-
duction for Union subscription must
find place in the provision of authoris_
ed deduction in this Payment of Wages
Act of 1936.

In the matter of punishment for
the erring management, espe-
cially when the management
denies the wages to the work
ers, the Government must not rest
content with levying a penalty of
just Rs, 200. After doing hard jabour
for 8 hours the worker gets his wage.
If that wage is denied to him, then
naturally he is cheated by the mana-
gement. Such a cheating on the part
of management should be taken
cognizance of under Section 420 of
Cr. P. C. and the management must
be sent to the jail. Such a drastic
step alone will act as a deterrent for
other erring managements.

There are many such labour laws
which require amendments, They
were enacted under the then existing

circumstances. Now the circumstan-
ces have changed. 1 am sure that
the hon. Labour Minister
will  look into this and do

the needful. For example, I
will refer to the Lime-stone and Do-
lomite Labour Welfare Fund, which
is meant for the welfare of mine
workers. The cement factory worker
is also covered under this Fund; the
cement workers are eligible to enjoy
the benefit from this fund. According
to the rules, the workers getting less
than Rs. 500 are eligible to avail of the
benefits from this fund. I can say
with pride that due to the untiring
efforts of the then Labour Minister,
Shri Raghunatha Reddy, today the
cement factory and mines worker Iis
getting more than Rs. 500 a month.
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But_ according to the rules, he is
denied the benefit from this fund
for the simple reason that his
wages are more than Rs. 500. While
we have amended the Payment of
Wages Act of 1936 and the ESIC Act
to give relief to the workers who are
getting more than Rs. 500 per month
why the Government so far had not
taken any steps to amend the Lime
stone ang Dolomites Welfare Fund
Rules? The Labour Minister should
look into such things and take reme-
dial measures to remove the deficien-
cies and drawbacks in the existing
labour welfare laws.

After the Emergency. many indus.
tries have declared lock.outs. Manv
lav-ofs have also taken place in the
country. Many industries are also
engaged in retrenchment. The pri-
mary objective of Janata Party Gov-
ernment should be to increase the
production and for that the labour-
management relation is the key fac-
tory. 'This issue cannot brook any
political bravadoes, It must be looked
into with a sympathetic approach to-
wards lahour whose major contribu-
tion to production cannot be questio-
ned by anyone.

With these words. I welcome this
Bill.

s FER W SYAT  (3I7AA)
W fggs s ama s a1 A=
¥ T F3T 929 HIAT FAMEE @41 )
g a1 72 et avEw Ty AT u
NS A @Y | FG T AT SHFT qEAF
T A a7 faAt & am ¥ w5 o
9T 9Ty & WX 39S fag & Ty aurd
T i

wWiags disgrmm 2 f5 a3z
mm%amw&q‘rﬂm
T | FT ST FEET F FANCAT
;N o9 quAT AF FEY ? g 9
T AT e TR AQ A ¥ fafr
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Wigs T aw af ST & W A

T TehT ALY T awar § | F Srgan
g fF ura Ty sraeaT w3

AT AW § AT IANM & WAL ggaATH
FTE 9T @Y § | TH I 9T -
afeai o €1 @ &1 &1 awarig
9B TATA § A & qR A1 AT e
30 T ¥ FIfA®HT F TR FQ
uT W@ 9, ¥q qAg0 ®I IR FEA
% | T ¥ faw & 9 qurd T £
qga faat ¥ w19 g TEA g W7 § )
Ty oF ara fafeea @ fe ag et o=l
HAGAT T FHIIT 3TH H FL FHA
TH ¥ §3g ¢ T WY % wred a9y
gf & wifea &Y awTea F7 F7

17.00 hps.

IUTAE WK, TIAEGTH H &HIET
# $o Hlo tHo $HT ¥ fywer Frar
faat ¥ qreme= @, W 79 A 38
Hqit & wifas § H9< 7EY far faw
T a97g q TATEART AR E 1 FTR
o gw ¥ faor § Afea aramer @
21 39 HIX AW aF F15 F29 Fg) I3MAT
T g W oA g fE omme o gt A
HAEAT F1 WU FE@ H T FT FT
o HYo THo FI ATATART FATH FI
o Al F FW I ) W AR Y
I ¥ dwmerswr faw 15 WA &
< 9T § | UF AT AqIFA® A IHFS
gaT afFT &% 3§ #1997 G I
TEAT | W FgT A AT AT IFTC
93 g0 § | TW GFg W WW AT 08
FIH ISTEN | 919 a% ¥ Gy @) fram A
Tg a1 I F Toq TEFT T F g
T H A | TG G A 37317 &
F1 foram, 3@ 7 9w TR I fow
#r fo ot aF 7 gt o =
AT A dF1R 92 g & Fow & sy
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HHT gHT § | B TG T ATF WS
wiferwh grar fear sman &, afew g9
g EREL AT R AR, Ho dTo
"o I qTH ¥ ATS M3 T & gearA
wodft oy @ fom # oofas
Ievw grar § | W wugd #y Sfuw
qIM g @1 AW I F1 IS ATMRC,
Afem wgr Faw woelfaw  SRW A,
Tofar ww A% F fau g
Ot o1 @ § I9 H gATL qIEA d37
AT ATAT AFA g1 T AET § | WO AT
2W T IATAA AT T2 2, A€ AT
oI AEY, T @He T TwAT AgA F |
9T 5 A W19 K1 AHAAT AGT (AT |

TAH F T A FART G FET W4T
f& grdr Hwf@i a1 g faaan
wTfgd w18 ag 9 & g1, T A}
fawmr & g1 ar wiw faer fawmr 7 81
FIET & B2 WX T2 IART g a1 7
TN & IUN g1, 79 792 T4 femr
rfgy, THT AL AW & | 59 HAT |1 3T
qT vTEaT § fa=ure ¢ | fogs aw e
A Y aw g F7 AT 91 WO
IMAWMFA[IATATF AT I Q
q@T Jar a1 ¥ S gur aAE 9
foar wat 97 ;| A€ AN FER A
T g g F ? gw 7 AR a9
fear 2 f& qw T s femmd®
¥ wely o & wgm f woar s @
WY qg 199 F1 I~ ¢ | g § A0
® A9 g a7

w1ow Afa™ I9q F1 FAT AT
faar foam #1 aa ¥ T@avE fFar | o g
g dq7 3¢ fasr F1fgT ( 1500 FT
To UFIW ATATT H wTAT A AT F
T Taq fow & 9% F0F I8 S
T FT qEATH T @ § | AfoT qraT J
fafr R e RgU T T F §
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ST AT qTET FT GTHTC FT AR 9%
@ % | WAU ag dur uwEw 7 F,
T VST AT2T R q1FF 10T FT wrav-
FAOIN Y 7% 1 gafAw AT T
f& dro 2o mHo ®T 99T WY 9T & 9N
AT ITT F1K |

A ag T @y # fe ot
HIHTT ATE T, AT WYL eEY gAY
g, a%Aar faa | g & = w0
7 fF ag w1 A g fm e
wErT wrEr € 21 AT e wEh way
g1 1T ) Hell AT FT OF 97 F=T FI1Y
Fifed fora® worg<y €1 s =9 ara e
F7FTE 7% fedi & g0 F17 77 @ 2,
TY FIW IBM § | AAGT THTT ATH
ITEAT 2, THfAv 9 wwifaw s &
H 7 FehT 99T 297 GO0 F7 | fyer
FTFR F 99 fzav a1 f§ 9 § 0w
fe= aifem 37, a7 a8 famr mar 2,
ITH! AT 3G | TG Y GIT FHTA
FLI

194 FgT 97 fF stvar qref & =
qAfa &7 T gw F¥3I®, q17 IM &
T WA I AW AT HT TrqorTL F 3
g1 & wg fF ag oo st gy
1fee, T98 St ¢ afAaT F1w FT @
g, T8 3% § 17 FT FHAT |

9z & aga § F9 fawva &
FJ99 @A &, I+ fAvim wEr g
TR #1 At Eqmee F1 fAa § g
3 AT FHITQ FR gU, Ia+ A
wrfa® ®1 F1E T T & 0 ) IwE
faaTs #15 Faw 7 oA MUV | AT HT
AT AL AT AL FIHTL IT% HaT
¥ g g, faw arfas & a7 s+
gF1a grar g | safag fadzw & f&
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agr AT g1 W & IT HogId ¥ AH
am 2 ok fagafes ¥ fawmw
FHATE TTOW FT |

SHRI K. A. RAJAN (Trichur): Mr.
Speaker, Sir I stand to support this
timely amendment brought forward
by the hon. Minister. Of course, as he
has stated, he taken the consensus of
the employees also ° regarding this
amendment. Sir, this Insurance Sche-
me is beneficial to the employees of the
Central Governmeni. Why not it be
extended to the emplovees as a whole
so that this Act can cover the whole
emp.ovees? But my anxiety is though
this act originated in 1936, if you go
through the history of this Legisla-
tion, you will find that every year the
amendments are being brought out, of
course, it is because of various deve.
lopmentts that are taking place.yet
this act has so many loopholes. [o
plug these loopoles, I would request
the Hon'ble Minister to have a com-
prehensive view of the legislation. in-
stead of bringing forward amend
ments off and on. This would be in
the best interests of the workers. Now,
a major question which affects our
State is: with whatever good inten-
tions we bring forward this legislation,
the unfertunate position is regarding
the implementation of the provisions
of this legislation and the machinery
connected with it. If you go throuzh
the experiences of the trade union
movements, especially in an unorgani-
sed industry, you will find that these
particular provision of this Act is nnot
at all adequate. Even the machinery
to go through the various provisions
of this Act is not at all adequate. So,
I want to impress upon the hon. Minis-
ter that whatever legislation, though
with good intentions, is being brought.
unless remedial measures are taken
and adequate provisions are incor-
porated in the legislation in order to
implement the same, it will of no use
to workers.
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I appreciate the anxiety of the hon.
Minister; I appraciate the intention of
the hon. Minister in bringing for-
ward this amendment to protect the
interest of the workers, as was stated
by him. I am surprised that he is not
so much anxious the bonus amend-
ment Blll. I am saying this bacause it
is going to be a major issue in two or
three states; the bonus period in
Kerala and Tamilnadu also is coming
in the next month and it is going to
create problems for the government.
It will be a difficult situation which
will arise out of this issue in the
state of Kerala. The Government of
Kerala has already expressed its con-
cern in this matter. I am surprised
that the hon. Minister has not expres-
sed his anxiety over this matter
because this is a very vital issue.

I now come to the question of
implementation. 'Take the example of
closure and lockouts. The mandays
lost in 1975-76 and 1976-77 due to
lockouts are more than mandays lost
due to strikes. Who is responsible for
this?. The workers should not be
blamed or taken to task for this. Even
now a notorious monopolist industria-
list like Goenka has closed down his
establishment and the workers are
on the street. There is some protec-
tion in the provisions of the Indus.
trial Disputes Act; yet so many closu-
res are going on and lock outs are
going on. Are they in conformity with
the provisions of law? Laws passed
with good intentions are not enough,
they have to be implemented pro-
perly and people who violate the
law, however big they may be, should
be brought to book. Laws are there;
they have been there for many years;
unless they are properly implemented
the laws are not going to do good to
the workers. So, I request fhe hon.
Minister to pay attention to this; other-
wise the unrest among the workers
will forward this amendment, I may
be appearing to be repetitive; yet 1
request him to bring forward the
bonus amendment as declared in the
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janata- party manifesto so that there
may be industrial peace in the
country.

fata fFar 1 ST FT 0FR ATHFL
8.33 wfawa aww wogd & &

Wt da vg (dER) AW
qgIEq, A9 A A1 uHfew faw 17 §,
¥ IuwT a9 FIaOT g WX 59 F faw
I7g qUTE AT A FTA 1936 F awmar
AT 91 WY 3q ¥ aga qviaA fFT aa g
AT T F 9gA qZ FEA ATAT 4T 47
R fiIg @ v & g
W g3 gfaaa v afafafuat & s
FF T

qH qAT § AL qger WA a7
f& gard &t ww T aga quA @)
m™ ¥ | 7T gfraa o9 1926 #,
tefeaw feaqem uae 1948 ¥ mix
9T AT% afas 0¥z 1936 ¥ a=vAT
T 47 | qH Hdl F qg FA4H FIA7
ifew fF =7 It ¥ qr avE g
FLFE I & T I AL FTA ATG 904 |

gg W1 ®wtgw Sm@Er omar g,
Jg Fa9 FIFW FWEX F FH-
wf@i & o oamr omar g
FIT 7I5F FIFTT F AT FHATO 3
o7 1 fasy STt Fw A 59
F fAn gz [ am fwar ar qwar ?
EW IA gHSHZ FT AWYA FIT §
Y g 7 FUAT 4 @ 2, oEd
frAady 528 g9 affuar s 42 a= &
gaa gz Fare fF mwagdl #Y wArs
& {ou, wfg FFar#r w=rg & fqo
WY AT FTE FT IAH FH AT FT
ARG FO /7 70T @A f@g=re
Wt ge For Iw AT fadw w467
Tafae 719 w7 AY oI =y
#T fagas Ao ¥ & gw ¥ 3\ 47
fady foaar a1, FroORe ¥R A
Ao famr aoe & argw & gawr

A WAV TH TEET ARG FQT AR
FAATT FT AT ag FJarg 0 K
g %371 wwarg fF ag 8.33
wfrma awa wwg @@ § &
e frarar @t ¥ ag max ¥ fag
daw Z f& srorasre feafa o=
AT &1 AT G T7 FTA AH T |
¥ IAFR &7 § I T AATE
Tel 6 Iz fadt wdft a5 ¥ AWK
fra gI™ A & AW qF Iq9
T fasar @E AT ATE
IAT TFT FTH A AN W1 W@Wra!
#1 qEA arfear A #F a7 o= fqe
affa wdr % faell #1 @A &
L faamm #g fear g WA
grfvar St ¥ oarsw fear a1 fe v o
famisr & gux grawd @REL e
7E faa ol o |+t At " wwgd
FT ATearg faady @

FATT HIEHX HE & FRE L
AW A ATE HIIZ, F ATH, FATAL HIT
fefadiz @z mar . & 9 AT
fg it wrfas € d Jwar F@™ *]Y
qIAT  FZT IET FRAT § TA(AQ
T AR 9T IRM A AW T F
g o= wk @ g afew & gaar
a&7 qar § f& TwArw wamw
AT ARAT AIFTF AT AT AHAF
g st sfeaq casta ¥ % wse
F7 frar 0 o @ ww AR
qFF T WAL AWGL da ¥ TF Wi
maify qar @ W 6 7 wE
FAF fau ot as 37 TR
A gra AGT IzTTI FET qEICA
wfl 3% SA § TTEEAW @Y fFar
X uw welt ¥ wgar g g 5 ag
ARG § IF §F WWT T FT GgANT
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| st gvra 77 ]

@ ¥ fu dov g, cefgae e &
faq g ¥ "33 FH & FAE
@ owre A7 A @ e fEaase
¥ A9z &d ¥ wifa «qEr qa g
g+ f=a Frfoar #feg )

I UNAL WO 4T, §  ®EAr
g f39a g wagn F fa=rd agx
FIMW IIW AT g | HATL FATY
fesms @, zafaw gw Ex U AR
WY AWM ST FT WQ | AfFF
THAGT ¥ wugdl &1 9AE § fAQ
W w7 Fwm oan frg @ o7
gurar | fEHe, T A1 A 6%
& I O A A =, aar
gt f faar axFe # wanfy ¥ #1
arfas 7 are a1 fEwde T8 #<
FHATR | qZ FATA |q<FT<a fwarar
¥ ez Fgt AT 7 FEgAT FEAT 3
fe o @1 A aaT FEA AW FIA
f& 1% w9z FTa g 9g7 mifAT
FT 77T T qIfgeT A/ G347 7
arfa® #1 N ag gfezed ez e
g 1 fwmg #=§ awg71 773
G TAAZAT T IAF 4
faar s =9 F fau Fma w9 w1
& A" Y

gg faa ox Anfs7 &a & afgwr
% fAu 2 ammFT FF@ ATFE T
Faarfvai & faqg swo @ AW 2
dfea manfeq da 7 yHz grEITT
@z A AE 2 W Ffa wwge
2 JaF faq wrd F@a =7 <FY P
mr e FWA AL FE 41 Av
gw 7 fafaw 399 OWFeavA 7497
& fao a9 fearar) &afea 33+

EFEAIHENT gL T H AL T
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TY §RY 9T IR WTR IFE ONT FT
wiTHe TG ar & =% wall § Fgw
fFow 21 gler wHTHE FATFL W
HAZL qa ¥ A1 gaIq WL gaifq 74w
gER IF®H X FAF fAag  wamw
a1 WX saF faq aew & gat agei
Faq 43 77 faw X fogw oF
AT FAA T AT @ A% fodw
AIAEFT F1  q9g ¢ T@TA ST
F1 ATHA fo w17 qwgdT 10 Cqdy
fei fem fa @ wwge W ag
% | TA Wl & Hiq § TH faw Fr
THAT FIATE '

at gwaw (Ff-g) @ e
AT, W war A1 At faw Ay § F 3w
@O F@g | Afea ¥ 39 w1 eame
fage & wfusi 1 foafa & g/ &
T WIFST FIAT AIEAT |

HTTe dlo THo UHo < faeq
7o foo, Ffegr. a0 33 9 § 7%
g1 =u fa=r i mifus feafa &1 aad@r
WX AU FAEATH F AAd T3
g1 A F FTTO AT 3500 AAGR
37 I QIO E, W@ WL IR E AW
e ag @1 g o s fege F,
It ARA-qrE-mTE-zfear FT TS
FZT AT GFAT 8, HAZ O KT TAS FTH
@A FAAT E, AT U WIS AV
guwear dt FEidamgr MR

78 fae 14-4-1976 1 T2 S,
fFr Tvg g@TT ¥ TETE F 994 48
FCEMAT  18-10-1976 T TT: o0
gw, wfE 24-12-1976 F1 I
T g T | g g T I=@EAw
2 & ag #Framn fage & wfes gfe
¥ fre? gu sa sfege § feuwa 0
YorE®! & q7 7 AAF FT FqA FT AvERA
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Toqr  aFan g, faw &1 A A
R araT | g gTETH o fawmr F
WEFET, 1976T%F & faw, 70,17,881
WA F IEET F A FT AT b
fore s 7 o, S ag o &erg
¥ qgr ogwr g Faw & wiafom
wfTard T F miT 66,24,000
Tqa, 9T wfasy  fafy swaw &
® § ATH, 1976 AF FT 34. 46 A@
WY Ud FHATL ST W] HOEH &
26.27,209 ¥TT FT AATT G g1 AT
g1 mF WA fam wfas & 9
wagdl & M@l w9y gy 0% gU &
o WO A e H SR e F
FTTO G ATZL AT F@IY F F1L
9T @3 ¢ |

fadra gearat & wfas ggraar
fear &3 fa=r 1 =39 F &1 W™
W frew T 20 mg IerEAm
g 7 g8 fav-mifas F ooam S oY
dare A fi fFar 2, I|IY AT F94-
Wi W arfaa 721 #r &, fFa 3o awg
T FIFHTL I AT J I F faare w18
FAATET A FT TE | IET FWER
¥ Ao &F g7 €T 353 @ faw
qgEaT 3 &1 gy A an, 9wy
AAHT N 9Ty AT F ANqQ
FE WY &F 39 F TEAT AWM, WS
arr ag &t &% F1 gaaT IF T |
fra w alfgardy s FT AW, SE@ F
sryfraFr 1 F9 7 A9gd w7
T w4, fam w1 g a8 fear

(Amdt) Biul 314

™I, T aTal & MY w2 ey gy
faar T

1971 ¥ =@ far Y fufa &
verar ¥ fau  sveedmw e
VWA OFE FTGTA 14 F 019 Heqq=
T &1 qara fEaT T, AT I9 F
freg  fam-mfest ¥ vow s
q HFINT AL FT S ¥ AU
ﬂﬁﬂg‘ﬁmﬁﬁz’rﬁmﬁm.
frar | faefra fewedi & S T

# WY FT AT TR AN TFAIHE
W—mﬁu;ro Fo WTETT F q
FT AT, AT g R, fafady
uTE SR wR fafaw s
#1 fomr a1, feemar sy . s
W99 9F Wo 7683 faAiE 29 W,
1976 ¥ fa@r 91 —

“The Commissioner, Kosi Division
has informed that due to closure of the
factory about 3,000 workers have
been arfected. 'The law and order
situation at Katihar has become tense
and stoppage of production in the
factory has created serious adminis-
trative problems. As a relief measure,
the Regional Provident Fund Com-
missioner has sanctioned a sum of
Rs. 30 only to each
in order to enable him to go to his
village. The Industries Minister of
Bihar has requested Shri T.A. Pai,
Minister, Department of Industry and

worker
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EURL A

Civil Supplies, Shri A.P. Sharma and
Shri Pranab Mukherjee, State N.nis-
ters of the Central Government to
request the Central Bank to help the
company by giving financial assis-
tance., High dues on account of sales
tax and ESR Scheme, Provident Fund
and gratuity are pending for clear-
ance by this company and Labour
Department of the State Government
has filed cases for recovery of some
of the dues. In this background it is
considered absolutely necessary to
take suitable measures immediately
for running of this mill in order to
prevent about 3000 workers from going
out of emplovment and the loss of
production and ultimate loss of re-
venue to the Central as well as to the
State Government.”

tq fazdt FWAW A IgaT FQA
ge, & g fAasw #3a1 agw fw
e X & ﬂ'l'('oiﬁ'oqa'ot{'qoa!g
faew g0 fro 1 SF-MAT FAF fag
o foreewa =7 W arfaar §
fr mar a1 AAA @A AT fE
AT G 3T F1 IF-AAC FO0
AR qT A @ T/ F1 IS0 A7 By
qret 1 AT 97 T FT FF FT =[ATAT
w1 3§ I qra 47 § Afww ot
FESE T A ATEE zEHA
a9 A\, I TR q9gd F o
qAA FTE qaTT 481 g af~+ 39 9%
N AT, AT A 0y
i W TR e
A T T § A 3 ¥ deE
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Wi<e dTo T¥o THo Iz fwew ¥ &
T g N fF I Tom g B
THFTES ST & ®9 {4t gwfag
¥ dae fafrex angw &1 e v Wi
uHEa T 9Em WSRO u1g
AT ATF fF w7 oy Areee #
Tg arast fear g fo gw a0 @Y
19 3 Afed foasr et 91 w11 AN
qHTE] Y ¥ FH FT @ 4, § 790G
TS & AT 1@ § 9 g 7 few
q | IT & I9T WA T I X ST QT
WR | ZEfET gER FI A A X 9
AT AIfEY AR F71E TAT FIH ISTET
F1feq o & faer s g1 9% ) wor 3
AT AGT & | EIX IW A TR
SaYHE UT TEVE TFE & a1
1870 & WY 2§ WAL FLHIT 3§
WAL FIA F q1F 9g I F1 97 FFAT
21

ag arg ot 3T ¢ f& e & F%
gz faew ot 7% Svpesa faew aife
frrfrasgmasa g, a1 &
gt g fo 9= fa=t &1 %< g9
wTe ) fagre ® wawa 2 A1 ¢ 9
2 33RT ¢ AT ag fagr A 7 w3
WTATAT & 19 § | T I F! AHE HIN
g WL oq agl fA=) 7 gred @A §
a agt F I T IH § W wHA §,
g Thaee 1T § | & TN Fgl TAq
gAY 37 F1 wET A FAA 7R
ZY q37 ¢ afes SR qr AT qET @ )
& s g off & 7% wgr wigar §
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g & qAg o @ 7w feafa @
7} 7ga &Y faerrew feafa § 1 gafag
HAY AET A I3 T AW T AHA <
“frwr &% w1 faey 1 e Ew-wET
L Xl

o R ATEW AT (FgEAT ) |
IqTeaer wgica, & 39 fawr oosanar Ag
FgaT Argar ) F = fagaw qr A
¥ faq  zafro aer gor £ e wegd
F qATH 9T T FH AMH GATH F1%
foigs aii@ s Ea fmagadw
H oard oA fawior F FHiH g H
g s Sy 2, I 9w A T
F A AAZL eI W FTH FLA §, Il
wET A e @@L AT WA
€ faCy 7g & Sfes g & 9 &
FA arr F AT BT A e dw
¥ 85 ¢ q TAIH @A & ST
W §B & JAT AW | SratREan
F AT 9T g4 §aTdAl &1 99 & ¥IH
frmr o WTfew | aitE I
AR & YT FT  FETAT ST AT &
FI@MET § ATAN FT GIROAGT  qAdT
g faerfaar #v  amfgar a9t &
affq 9 TEHATTHE Y IWE
| BT grew zEAE g1 fager &
AR AT & FATH T /A TG a9
F@ & fadgs A § a1 SeF awda
FW@E 1 W HE TBAId A R
ww fAfemrgr @ @ w=w @ aw
qear @ A & g1 ¥ 79 8
ag FTEF
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TR WEEg, ¥ AT |gan
g wuelt waw gfe v W)@
AT |WT R a1 T W & i gfe
Wt wfgg 1 o W oEdf § 9 gg
W AT ST FT AT | W I
A9gr wT TN dEr QA § AfEw
7% fau s sTEa Fgig ! aq
gaaw waga faggs & fan war,
g9 # FHFTX I FUg< ¥ fAw,
Afeq s* AU 9" w1 gaTa w70
g1 v+ fAg @ 9w wfes
w7 fafa @iz FeAdT g1 FT@EM
Fre ®T 7 oA ghwE A T
gfqerd @fege wagd & fao =1 7
g A ¢

INAN  wEIRd, & T @ w
TeE FTAT 9gaT g fF v wmE § @A
I @fg T " gT §, S99 &@fa
~ggd # wfuFar fres @ F g
¢ efem onfa § gra g I anfes
gfecsior & wifew § hfea § W<
ITHY GELATHT F1 39 NS 9T § A
g ¥ wfafafuma v T £ 78
1 gafau Swe avw gfte 7@ ol )
mmwwﬁww
fear srar @ Afew et & gea
g g, feam sAw Augd [/ &
feafq & 7Y & #few g9 @a ® qv
T Y, T A G R ) A TAGY
N A T TG 2 O | FElAQ
¥ gga=ar g f& 9@ F@ETONATS,
e ok )} @ o & fog =AW
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[T 3%3F 1 1.9 27.7]

AIFA I F @ W T FEGTC IAAT
A{AQ 7E 2 qrer @ I AT qwAT
IR FET QA F@T 8 | a7 <7 o
A & fau, favafaamt § s 7@
A WEOH] & forw FTHTC FFTAT ]
ufw qu st g a1 &@fage gl
¥ fau foasr feam raagdr &
29T, S8 U g qu @Y
F@ 1 Ia% fou dr |@wTO @9
#faar smg . fagar famma 1 1 58+
qF g, qE1 WFET @A q TART
fear s 1 99 g T ow oA
=Rt &1 frar 9 &, foer & g9 ®
o am F1 faar qE@Te &1 ATErQ
g9 § &fagr wwgst &1 o faan
I

¥ F7A17 f& F37 5937 F AW
F1 &1 FaTw AE 21 Far gmr zfr
A7 FAAA AT ATAMGA 727 A7 .
FI7EE F ATAT 4T F7 7747 2. AW
AT FE® FTRAT £ | FUAT AT RS
FIAT | fgmaardr gwir av oAEr 7
FiT WIZL @A, ®wif=F wifeqs =47
TEN 7 WY WWEY &1 - 7@ K
feee  FaTAT WA AT FTAET W
# wifes A7 gag7 &1 frvar vz =
AF 1 97 fau &1 qIE i, FAA
afg & faw oy azr Zriv AfEw
¥ 4g &7H Z1 ATCIT AT AT AHEATHL
T HATEA T SATCAT

AL 1A 3qTeAEl  WETET 43
2 fF oA wvETT A7 wAAT T H
FT F1AT 2 fF Fm F3T fHay wav
Afea & wgar £ 5 #F1e@wi § A
qay 9 Frw FH 9 & AT AT FIY
T AT, A€ A3 AHEAL T
g I gfaamdi H 7z w2 @1 10
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!
T ®Wro Te UHo WHE IT FH-
FN oAFET. g 2, & A S
TART IF-NIF 9, STE-AE I, TA-
ST 9T FTLETH FT N7 67 @AW
BT AT AT AIgE R
qr gEL FIH FIA qTA AR § I I
qgq Fwdar g AT g A #
T & ye e § fr s e
feafa w1 e 1 Fm7 oy i ar 7
gHA T A | T & 6 g7 qAaw
T wfusan wagdr F1 {WT 0F qX
gW  TAT AT § W gEr AT § A
arga fr w7 oz sfewi & &a 7aw
AN TR ¥ 7 a7 mE AR I Ay E
AWM FAT FAEAT F AT I® W
FTAF AT FIA T EE ¢ T 76-
71 1 agA wiuw fasar § I
79 79 F YATA F AMGT AT HT AL
ATgTTF IA qAGI F fawTd o7 @A
fem o | w@ 2w ag Ifee FAET
asr g7 wagl & fou §9 T G« |
W1 dar grar @ a8 73 98 AT AT e
2 urfas aitg g & 9% WTR
717 frarfaan aitvz qrasgrar g |
qqHT AT AT & g M F@Avr ¢ fF
IgF 7®T ¥ faq @y g foer
afeA  ag WO IFFT 9 AGT g
21 gIgT FTEE! H IS AT WETA
FATAT ATT§ AT TF STT {1 AHT a7
FT ¥ faar s 2, foed @ a4
oy, M wd g de
A YRS E 1 @MT I FT I8N
F1§ FIMEE A AT & 1 A ot
AAE. ®1 97 | a2 & & faar Jmar
¥ TAEr ag FWIgd BT uFE A
TATAATE + IF, TW WL AEE IR
92 FTEE H 19 FL& 9@ 9 a9
9T HTaT § a1 % AW ¥ faw qrr
T g}, N F aelr A ag A
ageqr wF gt & | & fag fawm
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T §T AIFT 9T | QF Fwer ¥ &
gTaE A A% T o9r | &R
s arelt § Y arear qrefY AT q_T AT @
qT, I AT F QT & "G A @
91 ¥ fae gaaT I@TEA FA
AT WAL ST § IaAr ag w0 I
EW O (M7 W@av g | AT F U
¥ ® A7 WA | qg I ag 9T A
EwEMAT o & g & o9 gQ
g Fgi & faser &< =7 @1 91, AT /2
HEE FY ZF qrETA FT AT 9T, IF
QAT d d AGTTRG | ST AgAT H@AT
g2 Ju% faq =8 g 1A F fag
o Tg # fAT g3 J1 wrow FE
Tfgr | ITF @R FT AT AAHT
T FAT WM | @A & fod
IAH AT WTOH TGS TFE AT g
1feT arfd JgAd 394 F 9% 99 q
%1 gWT 9T ST d1 WIW & Al
A AE, WF I G qF, qTT Fs60
¥ ®rg qrer fawm w7 @& AT IWH!
3% glaar 1 wwar Faw 3fee
F | FI7 T99 93 9 &1 €3 Fhaur
2 AFH AL FoT | WA HATH
gfe &1 &1 9@ TF AW F
ara fawr A€ g, zfer =€y Zir a9
a® &1 afqoitaar aEY #1 qFAT 8 |
femdm, gfedm a7 &= a=r qmoar
w18 fasra @Y g g foon
g famdls Y, gfeedia oy safan
nfadra wrdr ) guw s afa 7@ 97y
I BT F AT ¢ A g 34T
A€ ¥ FAG AT FY grea 41 )
#TAH ZH A 9qr a1 oF w@ar g
A AgATEN &, W T AT QTR
wfawiiear & Sfes & st agr mar §
WM ad 8 germr & 1 4@
Tt A RAE FATTER
T WY o wEw IBIT AR T AW w4
o wf 7@ NS mar|  wg T agt
®T ) wqar g ¥ gfee g fawm
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& o fowr v gfe = o @ w%
Ianr =gy fF ag Q¥ fadgs «e,
WA® U FL arfe wagd &
wicnfarara  d=1 & Wi wagdl w
g s g1 & sAar e #F vl
W wadl Arfas g S | 9
A1 AT & qeEr & 7 fagdy, gAwE
afz & g § 98 W arft ¥ I
3IT& A 4 AT A ¥ fAg gew
gY TAFY sqaeaT WITH! FEHT ATCEC 1
adt qTg wIIRT wAgdd & g@ giawr
FT €41 T@AT ET R FH- FA
=ifed |

FAT ALF ¥ g ¥z faa@r o
g fra e g e s Fga € =
3T guT TAHT F1¢ fean v w=@ qwe-
A4Y 4Y | I gH 90T A1 S ¥ 9 WK
AT AT ITET G | K FY T8 07 97 |
I Tqq F fFar | 79 T 4T, WE
a7 | 98 T AT 4G FT T[T TAT GAT |
OTATET & A9 gX 9T w9+ fa=m sy
FLQ@ E AR W fawwr anan
Faarr g1 ar fxdy g1 fawmw & a0
FIA FATAT g A& FE WY A T WA
afafaq & o1 IR sqaeqr A
g1 g & gadt WY s HT 90Ed |
fegmam & qoigw & I aw @
g, &ifag, 4w Wk o= WA oAw
fifa 7 Iad W gdY qrtaw €Y qAF
famrs 2T & 1 3@ F o WX TR 1,
FAH 2, FATH 3 WIT FATH 4 & TH-
= 3@ gO § | argror, efaw, dvw AR
w7 3@ § WY § F9rw A § g §
HIT FNT a9 F1 FAT ATAT ATAT & )
g agafmawg d
oy # gfgz § 7T Iw s A
FAMH I & A4 AAT ATAT § | IV
@ & 9w a@@ & auisw & &y w0
WYX Y AT ST § 9EY AW
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[ gweRa TTUTY T |
FATH A1 ®T AV RAT F0AT § ) FEHY
g ¥ AZ F gl NG FArw F faa
wWfed wrAT Srar @ ) oA #1 FTION
T oA fawm & o< gt Aifaat § o
A & ) g Aqt ¥ = s @
TATAT SJAEAT F Weadd AT AW A
I w1 Y R 29wy af@d T qET
wrfed 1 7 wuTS e s W
FTAR FEAT A12A §, a1 91 wriea
g A zfaa & IAFT wrowT AT AT
g, IART oA 2AY gt WX IAE
fra fadre sraaT wix gfaamd gz 747
ghiY 1 SFaT aEf 7 wod TAT™ Seor
qa ¥ 71 & f5 gw ofeai w1 faow
HIFTIN | AT AW F T A A1 AN G,
94 A F AIFL, IAHT fadiw wEA
fear Fr7 Y aumm gfaad & 97
A 97 HAT ST T IAT 9T oA
&N w97 Aforgt ¥ S gwgd #
Tz @ @, AvemEEdT #Y Avg, I
F1 @ fFar 11 1 2w e A A
g f& 3= afa A s ggEm,
frefee @ #2 7 9 | B F@ AN
T 9EF, FgAT F, X HIHA
T AT ®) AT EH1 Tfeq | g
FIX qT FUTST A qF F wfuw 7@
g T & 1 owagd F wfa o1 wewa-
gifes gf z Tt 91t @ 3| 1 397w
=rfge s I w1 Fearw g Tfgw
aft 2w %7 famior @Y g3 | e nf
W A 3o A aam ;i 5 ag @
e, dRasE wife Y avg & I
FTSAY AT § | WX WEA ATA H HIZT
FT 9T ATEA § A AIZL F) FT@A
w1 wife® aary F agraar AT oy
2w #1 fawrg 2w

aa, fsw s st fam &
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| 9T {EATEHATE [ATE, W W9 7
N Tww #7 fgewm wrew ¥ fagfas
@ ¢ & £F ¥ g wuAr o §9
femr 2, % wrdfisz @ & |
S AT FTA AW gU Y T W@
FTARET 1 UF A TAE
R g faw wfas g a
FFR W SF Y a4 9T ¥g duv
wy gazyad WA wdx
Fd g WX Ig 37 F gF N W g 7
FA & ardfEd) £ v gF §
afea 79zt & aw 3w gfaga AT §
A I F FF AT BT H@TE | FEAA
¥ A qUErT § IT F1 9@HFL A qE-
foga wage %1 faed At § @ &
T & 1 @Y FTA WA aww gl
ey a5 7 @ fwl 7909 51 &
F3 #1 | fog & foq F1w a1 § 3@y
HTTH! T /T &) FH 4% TF | FEAA
# Rty AE) g Tnfy, s T u
FHA @H FIF A4 AT q@ A
oYX 9% A9 9T A g ST &
I Y, TR qLETD aqv ATFTET
FIEEE H FW FIA AT AIZL
g maF faw v & FA @
T1fgd |

a¥l oF FOH A A FE
fF ag saedr Y T & 0%
1% WTIZ a2 I AT | AA &HgAl
2 f& SR dmw # gz (TR

FTC & T4 | T @ § WA
EW%WWW@& | AT
o1 #Y FaTT 72 Y, AfeT o faw @
T 239 3 a7 o9 gX g T
FTLETAT T2 31 17 FYE T TG TH7
I A9 W9 U B AA AL | W
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T FQ §, ¥fFT 97 R A A 7% |
W A ¥ A et aw @ T g 5w
% fad w7 forge & 7 ag wowy
THSTAY AT aE o W ATy I9T
T €Y | WY gH [ATFAR &, gAATE
¥ f& wow g faw o€ sRowm
T 71 39wy W fggae
¥ A T AT 97 W} A G
g%Q € | IW AT AOIGL WO g K
T AT W WY IR AR F{ A @y
arfE s aar g 2| w9 W9
AW X A FATAT qE AT

W e § o7 T & g TS
g va& o7 s fedme & 7 ww
"o qro o & &M & TER fou
foredzrT & Y =TT AT A9 #C @ 0
I faAT aET T 919 | 4, 98 qHITH
TI T, 9o FT FETA AH< WK WA
TgT TFR F1 19 T Ao wrar & fow
FATA ¥ SHWITEA 2T @eH g @ @Y,
FE@ T g © 9, sfeaq uasa
T & T 97, S §HG Tg A9 TGl
AT fF w93 I F AF a0 A A9
7Y § 1 AT AAST qTEF FY geAAE
g, 5 g Ja @93 F1 9% faw
we

SHRI C. K. CHANDRAPPAN: Sir,
about lock-out, bonus and all these
issues, everything is on the record of
the House but he has not cared to see
the record of the House.

aY gL 919 ¥ 99 JAT TLHIL AT q9
faar, ot For gu IHH W1 WIT FOE
FEE A\ AOF T GT A AT
wroh faers @t waar faar @, way
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TH ZrSW y A BF frar v § 1 ww
A F@ @ & IET FT 4g A/ |
wq A 78 T TAHT g1 s 3 e we
TEA AFT 39 A1 FE-wE e
¥ oA w § |

"I FT IZ AT 97 @ §, Sq I
g feeme @, W dEr-wifewe
FELY NE gE 9 IqH 7 wifAer 4
g =Nt T Ay 7 = O @
ET FTET AT §§ qaT AT fF g
fY % Y § | T2 q57 TET T TAH
faams o1 Tt war WX IgAT fgwmaa
St gaEr geat & faw o ar T ¥
q5d JEHT, FTGIA AH TIEHL ATH
7Y fo gAA Y #7791 a7 FATY AHAY
g1, g4 AT% Ff9d | I TAT #T
FdT ag gan % 7= A § gaer
T g1 AT |

wa I dg A9gd B gAfad
femaa F< & 5 w@aTd & Tw a1
T BY A qrfE FAar § worgdd ¥
ffT & 3997 9 qr@ 97, I I
amy § 5 =g Far femmaa #Y 10
HITHT THIAET & I 20 HEAT & Ay
T W §, 37 qA gfaar ATy g

% wmAdy wgrew § Fgw fF
T F T I THoATE oY 0, FET IF
o1 gat faaa ofsos d=x F a0 &,
€ qE & WX TFaT dFE { A AR
F wENT g &, SUWR A agA 7407
foray i * Aw o @3 )

ag FTA aga faroa 9 | ax
TfF AWEL AT TF F %

dq-AgR A Aq@ AR A A
T & | FOLT AR, ATy
T, AT I ETA R AT[FA®
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[wirert wendfix Teg)

fed $Y¢ qeidr afi & 1 Tg S q9-
AW 3, 98 3% T ¢ 1 T AMGRE W
Fa wiE § foult famr oey @ AR S
feit & faams g 12 § aFr 99 I
g1 3, 49X 5, 5 99 a% agr haar
FE Qv W IW HIET § dH @
faear & 1| woge 4 #Y a9 W @F
FTTFTACT FT JHTAAT TgI FT qoav
& | 9T T F3TE wE g v g, an
AAZL GF FTAS ATAT @ A FTETAL
ARGy F AT ITF AT A@TE |
AFEATT FIA AGT AAZL T FH
AL LR A

¥ welt wgrew ¥ fvx wgm fF ag
AT F I H T FTAT F H0EH WX
fge Ta1d, aife q9ge o9« &% &
fao gz 7 g% #R 37 W A
IS AN, A ITF TFAAIE FA ¢ |
THE MINISTER OF PARLIAME?N-
‘TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Mr. Deputy-
Speaker, Sir, Ithink my task thiseven-
ing israther simple. I am grateful to all
the hon. Members who have taken part
in this debate and have welcomed
the Bill' that is under consideration.
In fact, if I am to confine myself stric-
tly to the remarks that were made on
the Bill, I may not have much to sayv
except to thank the hon. Members
who have extended their support to
the Bill. I do not want to follow in
their footsteps and to roam in the
realms in which they have roamed
while discussing the Bill under con.
sideration.

It apoears to me that many of the
hon. Members felt that this was a
curtain-raiser for the debate on the
Demands of the Labour Ministry. 1
have no complaint about the fact that
they wanted to avail of this oppor-
tunity to draw the attention of the
Labour Ministry as well as the House
to some of the major issues that have]
been agitating the minds of the hon.
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Members here as well as of the wor-
kers outside, I welcome the fact that
they have utilised this opportunity to
refer to these major problems of in-
dustrial relations, the loopholes that
exist, the need to have a comprehensive
review of the legislation that exists,
the need to simplify the legislation
and the need to see that what has
been in the statute book from the
times of Methuselah will receive a
new look and become more relevant
to the times in which we operate. 1
welcome all these sentiments, ang I
endorse the sentiments they have given
expression to. But I submit that the
proper occasion to debate these ques-
tions in detail would be the debate on
the Demands of the Labour Ministry.
Therefore, I hope, fhe House will for-
give me if I do not deal with all the
questions that were raised hy the hon,
Members.

I would not like to say that any of
the remarks made by any hon. Mem-
ber was not relevant to the Bill
There are, however, a few remarks
which are more relevant to the Bill,
and I may be permitted to deal with
these. The hon, Member, Mr. Rajan,
and a few other hon. Members, asked
a question as to why this Bill is not
being made applicable to others as
well. As far as the question of
making this applicable to the unorga-
nised sector and to workers in the
rura} areas is concerned, | beg to
submit that the hon, Members who
raised the question perhaps have not
studied the Bill with the care with
which I would have expected them to
study it because it is very clear that
this Bill relates particularly to Gov-
ernment  servants. Therefore, the
more relevant question will be why
the Bill should not be made applicable
to Stafe Government employees. In
this regard, I can say that as far as
the Central Government employees
are concerned, it is the responsibility
of our Government and this House to
legislate. As far as the States are
concerned, it is the intention of the
Government to advise the States to
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introduce similiar  legislation on the
same lines to ensure that the emplo-
yees of State Governments also have
the benefit of the insurance schenie.

SHRI VASANT SATHE AKOLA: On
a point of information. I quite apprec:-
ate that this Bill is meant only for Gov-
ernment employees under a scheme
which was originally prepared. But itis
a good scheme, a laudable scheme. Wwhy
can similar thing not be made applicable
to the empioyees covered by the Pay-
ment of Wages Act? There should be
no technical difficulty for doing so.
Hereby itself, it will not enable you
to extend the scope. You will have
to say all those employees rovered by
the Payment of Wages Act, so that it
can be done and introduce a scheme
like this.

SHRI RAVINDRA VARMA: It is the
intention of the Government to see
that similar benefits reach as may
workers as possible and in as many
arcas as can be covered. What is the
best way in which this can be done 1s
a matter one can look into. But it
will be the policy of the Government
to see that social securily measures,
particularly {he benefits of insurance,
are made available to the largest
possible section of workers.

(Interruptions)

MR. DEPUTY-SPEAKER: If you go
on asking questions after every sen-
tence, then it will not be possible for
him to finish his speech. You can
ask questions probably after he
finishes his speech.

SHRI RAVINDRA VARMA: I am
willing to listen to Dr. Henry Austin.
He has some good ideas to suggest.
But I would like to conclude my
speech. A remark was made about
the Government not having done any-
thing about what was described as
the deteriorating labour situation. I
will give a full answer to this ques-
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tion later at the time when the debate
on the Demands for Grants of the
Labour Ministry starts. At this time,
I would like to tell the House that—
Mr. Roy who is a very well informed
Member should have known better
about it. The Government has made
an effort to consult trade union
leaders, employers and the State Gov-
ernments on the industrial situation
in the country. It is not that the
Government has taken no step fo con-
sult either the Members opposite or
those who are partieularly concerned
with trade unions and labour relations.

As hon. Members may be aware,
the Ministry convened conferences
where representatives of the trade
unions were represented; they conven-
ed conferences where the representa-
tives of the employers and the State
Governments were represented. These
were followed by a  tripartite confe-
rence. The Government had revived
the machinery for tripartite consul-
tations which was put in the cold
storage by the hon. Members opposite
when they had the responsibility for
running the administration of this
country,

(Interruptions)

That was not the tripartite machi-
nery. The hon. Member must be
better informed. That was not a tri-
partite machinery, it was a bipartite
machinery. For more than six years,
there was no conference convened at
all of the tripartite machinery; if the
hon. Member knows the facts.

Sir, I do not want to go into all the
questions that the hon. Members have
raised. Some of the hon. Members
have spoken with great emotion and
feelings about the conditions of wor-
kers, particularly in Bihar and other
areas. I appreciate the thoughts they
have expressed. The Government is
concerned with the problem ihat they
have referred to. This is not the
occasion for me to go into details. I
hope whom the Demands of the
Ministry are discussed, I shall have an
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opportunity to answer these Guesfions
at length. I do not want to take
more of thetime of the House now
because whatever is particularly relat-
ed to the Bill, I have iried to answer.
I would once -again, request the
House to give full support to thig Bill

DR. HENRY AUSTIN (Ernakulam):
I think the hon. Minister has explain-
ed the whole situation. ] do not want
to go into detail. I was wondering
whether the hon. Minister coulq also
think of extending its application to
corporations which are directly under
the Central Government. For ins-
tance, as far as IOC and the Food
Corporation of India are concerned,
they are more or less Central Govern-
ment employees. Their status, for all
practica) purposes, is considereq more
or less as that of the Central Govern-
ment employees. I have already rais-
ed this matter, because only recently
a tin factory of the IOC employing
about 300 employees—this is in my
own constituency—had been dismantl.
ed and the workerg were sent off and
all that.

Thig would give some hope of
Government security and a feelinz that
they are part of the Central Govern-
ment employees. Perhaps this will not
enlarge the scope of your amendment,
but, nevertheless, it would pe brought
within the purviewy of your own pre-
sent objeetive,

18.00 hrs,

SHRI RAVINDRA VARMA. In an-
swer to the hon. Member, I would
only say that the fact that we are ad-
vising the State Governmentg to adopt
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similar measures, to introduce gimilar
schemes, is indicative of our attitude to
the whole question anq from this be
can deduce an answer himself.

MR. DEPUTY-SPEAKER; The
question is:

“That the Bil] further to amend
the Payment of Wages Act, 1936, be -
taken into consideration.”

The motion was adoptel,

MR. DEPUTY-SPEAKER: Now, we
take up clause.by-clause consideration.
There are no amendments. The queg’
tion is:

“That Clause 2 stand part-of the
Bill.”
The motion was adopted,

Clause 2 was added to the Bill.

Clause 1, ther Enacting Formula gnd
the Title were added to the Bill

SHRI RAVINDRA VARMA: I beg to
move:

“That the Bill be passed.”
MR. DEPUTY-SPEAKER: {I'he ques-
tion is:
“That the Bill be passed.”
The motion was adopted.

MR. DEPUTY-SPEAKER: The
House stands adjourneq till 11.00 a.m,
tomorrow,

18.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, June
24, 1977/ Asadha 3, 1899 (Saka).
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